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LOK SABHA

Thursday, April 25, 1963/Vaisakhit 5,
1885 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
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[In pursuance of the recommenda-
tions of the Pay Commission, instruc-
tions were issued in March, 1960, that
in all permanent Departments, other
than Government Workshops/Indus-
trial Undertakings and the Posts and
Telegraphs Department, 80 per cent of
the temporary posts which have been
in existence for a continuous period
of not less than three years and are
required for work of a permanent
nature, may be converted into perma-
nent ones. The progress made by the
various Ministries/Departments in this
regard was reviewed in October, 1961
and it transpired that, by and large,
adequate action had been taken or
was being taken in the matter.]
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Mr. Speaker: Savitri

Nigam.

Shrimati

Shrimati Saviri Nigam:.As the hon.
Minister is aware, railways are also
big cmployers of casual labourers.
May I knocw whether the Railway
Ministry has also taken care to see
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that 80 per cent of the people who
were working as casual labour havo
been made permanent?

et areh G fag: g fw
TR Fg g, avF feagdza & werar
IEY & wATAGT A el F gy
AW 7 sya<or fFar o <3

Shri Tyagi: Could the hon. Minister
give an idea as to what is the propor-
tion between permanent posts and
temporary posts in these departments?
After all, they must have examined
the proportion between the two.

Shrimati Tarkeshwari Sinha: If the
hon. Member gives separates notice, I
would be able to give it.

=t Wa @ ¢ #1AF, AT 99-
;Y Y 7 qamn 3w srw-are faaer
mifg dra fasmt &1 S FTgwa 7
w7 FI fomqr war 41 ) F W@ q=AT
atEar § {7 sra-aie faam #1 sfeT
Fa1 g3 fear war ar 1 #a9r 7 FAYET
7 gt fowfar & Y a1 qadde
wg favig faar g ? afy sradqae
frorg faar &, A fear wrarT 9 ?

A ap

siwdt aroReadl feegn ;9§
ey o frer & F, f97 F w19
I § SART Sqiar Tgoaad St g0
%q faU 97 q1 ag sgaeqr ARy AR
Fraf g

ot gmaw {6 : aw@ AT A
HIAgT ACHTT E16 T A7 &Y ML *T
FHT F3F a1 Y F, 99 T EAFT
T qaT g2 ?

wrwet areerad fogr : 99 F7 318
LocE R ici s LR HES

Mr. Speaker: Shri S. M. Banerjee

4
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Shrimati Savitri Nigam: Sir, may 1
put one question?

Mr, Speaker: I think 1 gave her an
opportunity once.

Shrimati Savitri Nigam: I want to
ask one more question.

Mr. Speaker: That would be diffi-
cult.

Shrimati Savitri Nigam:
important question.

It is an

Mr. Speaker:
less sometimes.

But I am also help-
Shri S. M. Banerjee.

Shri S. M. Banerjee: The hon.
Minister has stated that in most of
the postal workshops and other indus-
trial undertakings under the Central
Government this 80 per cent perma-
nency will not be given because of
inherent limitation. 1 want to know
whether it is a fact that the Defence
Ministry and the Ministry of Trans-
port and Communications have already
taken a decision to declare 80 per
cent of the industrial posts as perma-
nent and 50 per cent have already
been done. If so, why has it not been
done in the case of the balance 30 per
cent?

Shrimati Tarkeshwari Sinha: About
industrial establishments, a proper
assessment could not take place, but
it has been left to the Ministries. If
they make an assessment of the proper
requirements, then it will be done.
The door is kept open.

Shri Buta Singh: May 1 know whe-
ther Government propose to ensure
due representation to people belong-
ing to the Scheduled Castes in such
pPermanent posts?

Shrimati Tarkeshwari Sinha: Gov-
ernment is always prepared to give
due representation to the Scheduled
Caste people.

Shri A. P. Sharma: Is it a fact that
while the permanent employees of the
Central Government departments get
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a wage of Rs. 3 per day, the rate for
casual labour in the departments
varies from place to place and in some
places the minimum is Rs. 1-8-0?7 Will
the Government remove this discre-
pancy?

The Minister of Finance
Morarji Desai): No, Sir.

(Shrt

Rehabilitation of Displaced Persons ia
Dandakaranya

( Shri Subodh Hansda:

| Shri S. C. Samanta:

Shri M. L. Dwivedi:

Shri P. R. Chakraverti:
Shrimati Renu
Chakravartty:

J Shri Mohammad Elias:

) Shri Maheswar Naik:
Shri Bhagwat Jha Agad:
Shri Bhakt Darshan:
Shri Rameshwar Tantia:
Shri ‘D. C. Sharma:

| Shri P. C. Borooah:

| Shri P. Venkatasubbaiah:

*1028,

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
state:

(a) whether the rehabilitation of
displaced persons from East Pakistan
has been completed in the Danda-
karanya area;

(b) if so, the number of families
settled or rehabilitated up till now;

(c) whether it is a fact that a num-
ber of families went away after set-
tling there for some time; and

(d) if so, the reason for their going
away?

The Deputy Minister in the Minis-
try of Works, Housing and Rehabili-
tation (Shri P. S. Naskar): (a) No.
The work is still in progress.

(b) 5650 families, including 146
absorbed in Project jobs and voca-
tions, are in various stages of resettle-
ment.

(c) Only 9 families left the villages.
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(d) The Dandakaranya Administra-
tion is not aware of the reasons for
these desertions.

Shri Subodh Hansda: Is it a fact
that a large number of houses con-
structed by the D.ndakaranya project
have remained unoccupied by the
refugees there” 1f so, what is the
reason for that?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): The houses have been built
in the villages, and we built those
number of houses which are required
for the settlers. I presume the hbn.
Mcmber is referring to the houses
that have been built for the staff.

Shri Subodh Hansda< May 1 know
whether it is a fact that the houses
built as early as 1960 are still remain-
ing unoccupied?

Shri Mehr Chand Khanna: I have
no information. If it is desired, I can
make inquiries in that regard.

Shri S. C. Samanta: May I know
how many new villages will be ready
with agricultural land and habitation
land during 1963-64?

Shri Mehr Chand Khanna: We laid
a very comprehensive report about
the Dandakaranya Development
Authority on the Table of the House
only a month or so ago. As regards
the new families that are to go there,
we take them at the rate of 200 per
mensem, but a decision has been taken
not to have more families there till
all those that are ‘n Dandakaranya
have been settled. And the number
of villages that are being constructed
are only for the families that were
there.

Shri P. R. Chakraverti: In addition
to the agricultural settlement may 1
know what more avenues of employ-
ment have been made available to
them?

Shri Mehr Chand Khanna: It is
mainly an agricultural colony or agri-
cultural settlement excepting those
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who were given jobs in the adminis-
trative offices and transport union and
cooperative societies. We are taking
a very small number of non-
agriculturists.

Shri Bhagwat Jha Azad: Could we
have any idea as to what at present
is the quantum of availability of
accommodation for families that can
be still allowed for the families to
be resettled there?

Shri P. S. Naskar: We have supplied
all the details in the note which was
circulated to hon. Members last
month.

s W @ WT I8 qaqrn
T g fF wqyo oafE "w aF suw
sraF &1 F S AEar g fw
o fraw  ofErd # 5@ § 9w
I & AT @ AR IEE OO g
¥ w9 foqar s ang @ ?

N AGT AR AW TP qF
FTAAT FT ATCF &, TAN T@HT a7 fgemi
T g g uF ar ot & fau
o7 UF AT 9 ¥ fAwog
Tt g faw a6t & 91 @ § Fmer
FHNfFAmi T g1 o9 ITHT TR
FAIME | A EEmw g R aw
¥ T e W § F a9 I ot
FAH &, TG FTH GH 1 AT |

Shri D. C. Sharma: May I know
how many villages have been pro-
vided with amenities like drinking
water, primary schools and health
centres and may I know how many
villages are still to be provided with
such facilities?

Shri P. S. Naskar: That is all given
there in the report that we gave to
the hon. Members. But still I would
give a reply to the hon. Member’s
question. In all villages that have
been set up there, drinking water
arrangement is there, primary school
is there and also medical facilities are
available there.
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Shri P, Venkatasubbaiah: Has the
attention of the Minister been drawn
to a press report that the land that
has been allotted to each family has
not been fully reclaimed and no irri-
gation facilities have been provided
and, if that is so, may I know whether
uny such arrangements are being
made?

Shri Mehr Chand Khanna: The
reclamation of the land involves a
number of operations. First there is
tree-felling then we level it and then
we contour-bund it and all that.
About 70,000 acres have been fully
reclaimed. The number of acres
which have been tree-felled is much
larger. It is a one-crop area. We are
trying to provide as much water as
we can. But it is not a two-crop
area.

Dr. Sarojini Mahishi: May I know
whether the Government proposes to
start a few agro-economic industries
to supplement agriculture?

Shri Mehr Chand Khanna: We
have an Industrial Corporation of
which the Chairman of the DDA is
also the Chairman. Any industry
which is considered feasible for the
Dandakaranaya area is being set up
there.

Shri S. M. Banerjee: I want to know
whether it is a fact that there are
serious differences between the Chief
of the DDA and the Ministry as a
result of which the work is being
hampered. 1 want to know whether
there is any truth in it.

Shri P, S. Naskar: There is no truth
in that.

qET e & Ag gar v

¥go38. ot WEw T™WH : T
fofw, wEm T gmabe "= gy
TR, (L& ¥ ATfRT Wz aww
Y F I F gy A qg q@TA
T w9 fr G99 a9 & oo
UF grgrn &g w9 § 1w A
W yafa g & !
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fawmto, waTe aa geRate wEem
¥ gmwat (st go Wo AT ) ¢
59 ofdioT #r qaegEl &1, foaa
saEs wRA S famir s A
afeefaa &, wfm = far s g9
2\ @ g ofwser 9 s
9o WM ¥(E Fr AT WA &Y
qEATEET 2 | TF HTAS F1 & &Y
0 ¥ fav faw wAem & @R
NAT AT WL |
[The project details have been
finalised including requirements of
machinery and works outlay. The
entire project is likely to cost about
Rs. 170 lakhs. The case is being refer-

red to the Ministry of Finance for
expenditure sanction.]

W T - W, ;AT I9-
FY o @ arar @ fF 3@ qeET &y
sfqw w9 faar a1 w@r & 1 | SraAr
w1z g 5 sfow s 2 71 50 w0
sfaw g S W) FF AT F IR
AT FY T WIAT HGIE 78 ATHAT
qEI AN § WEHT T £ |

fwtw, s aar grata i
(st ¥geawEwr ) : faadr sroa
aT FIT G AT AN § .

ot fadwae g : 39T A wwar

4

st AP wX WAT CqH @ AT F
FADFTT 1 990 AE FY a7 wraEE T
Al IHE AN &1 fev wEEa
gL G UIHT | T q6IY qeEaa
QAT &, 7 wrodiz g1 g
& o g e W fafa woaw
W &9 el & Iy aqd & firer
SO |

Y T TR - AT AT AW ATTRT
g fradt ae wiadm At ot 3 7y
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wrras  faarar f% gadi are-faarz
9T FEY AT RI GIIA 7 27 AG g0V
g mit W gy feafa 7 $F faaw
garv TG g {1 9t aF fF wd e
Wit @ f& w9 39 mEs § sylEra
femraedy Y | F AT wgan g way
fagnd faeaedt & qm Wrsa § Q0
gaTT TE gET &, TR AT FTIW
¥ .

oY AgTa WA T A TgAGEIT
foqr & ) rav T w0 W7 gAY IO
AT ST FIH 7 S| IS | AfFA T
WYY FAHIHA  qAaF 78 Fg q7HA
FfFEm Y FTwun ¥ agy ouar faan
g g M dTmfmm ar §fF
Fq W goTEEl & 4E "9
TET AgA FF A | AW faer
W Fv famrwar &
Shri Sham Lal Saraf: May I know
how much of the machinery that is
going to be installed in this proposed

printing press will be manufactured
within the country?

Shri Mehr Chand Khanna: I do not
think that it will be manufactured
within the country; some of it or most
of it will have to be imported from
abroad, for which the foreign ex-
change arrangement has been made.

Y fagzaT wae A, sH AT F
fad g e #1 wAE w7 o
w2 A A A A o a9
g7

ot Agr TR @AW A, &

Y fagdsay waT g0 &7

s wgRE o ¥ WY T F
gy fereraredy s vg &7
Shri Harl Vishnu Kamath: In the

list of priorities in the Ministry of
Works, Housing and Rehabilitation,
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ias this particular piece of work been
assigned topmost priority or red-hot
priority? What kind of priority has
been assigned for this?

Shri Mehr Chand Khanna: We have
Works, we have Housing and we have
Rehabilitation, and we also have
Printing and Stationery. As far as I
am concerned, I have given the same
priority to every Department which
is under my administrative control.

Shri Hari Vishnu Kamath: How can
the priority be the same in a list of
priorities? It is a contradiction in
terms

Shri Mehr Chand Khanna: How
can a Minister have one love for one
Department and another love for
another Department?

Mr. Speaker: He wants to know
whether within the printing press, so
far as that department is concerned,
it has got a sufficiently high priority.

Shri Mehr Chand Khanna: 1 am
sorry, Sir.

Printing has three aspects. One is
printing, the second is publication and
the third is stationery. As far as
Parliament work is concerned, we
have always given it the highest prio-
rity, and 1 am prepared to say that
we have tried to deliver the goods
in time.

Shri Jashvant Mehta: May I know
why all the Ministers are taking
shelter under the name of emergency?

Mr. Speaker: Next question.
Loans to Private Sector Coal Industry

+
‘1030.‘( Shri Maheswar Naik:

3 Shri D. C. Sharma:

Will the Minister of Fimance be
pleased to state:

(a) whether Government of India
have sanctioned a scheme for partial
guarantee on loans to private sector
coal industry by credit institutions;
and
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(b) if so, the outline thereof?

The Deputy Minister in the Minis-
try of Finamce (Shri B, R. Bhagat):
(a) and (b). A statement indicating
the required information is laid on
the Table of the House.

STATEMENT

In order to assist the coal industry
so secure the matching rupee finance
which may be needed for the utilisa-
tion of the world bank loan of $35
million (granted for the development
of collieries in the private sector) the
Central Government have formulated
and sanctioned a scheme for a partial
guarantee of the advances given by
credit institutions ! to these colliery
undertakings. The terms and condi-
tions on which this guarantee is given
are indicated below:

~(i) the eligible credit institutions,
which can apply for and
obtain a guarantee in respect
of any loan advanced by them,
include 58 leading Indian
banks, 15 State Financial
Corporations (including the
Madras Industrial Credit and
Investment Corporation), the
Industrial Finance Corpora-
tion and the Industrial Credit
and Investment Corporation
of India;

€ii) the eligible institutions will
bear 35 per cent of the loss,
the balance of 65 per cent
being borne by the Centru!
Government;

(iii) the guarantee will become
effective immediately in the
event of a default and the
amount will be paid within
30 days of the default;

{iv) the loans and advances will
be guaranteed for periods
ranging from one Yyear to
10 years at the option of the
borrower;

{v) a service charge of 3/4ths of
one per cent per annum on
the amount of the loan or
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advance as sanctioned will be
levied to cover administrative
expenses; and

(vi) the guarantee scheme will be
operated by the Refinance
Corporation for Industry Ltd.,
as the Central Government's
agent.

Shri Bhagwat Jha Azad: May 1
know whether any amount under this
scheme has already been released, and
if so, the amount for which this
guarantee scheme has already been
operated by the Government of India?

Shri B. R. Bhagat: This scheme has
come into force very recently, I think,
on April 9th. That is the date of the
Reserve Bank notification. We hope
that the collieries concerned will take
advantage of this scheme.

Shri Bhagwat Jha Azad: Is it not a
fact that the private coal industry has
alrecady secured the loan and Govern-
ment have also given the guarantee
under the scheme which has been
mentioned in the statement?

Shri B. R. Bhagat: The point is this.
So far as the foreign exchange com-
ponent of the loan is concerned, it is
true that the World Bank has sanc-
tioned a loan of 35 million dollars for
the collieries. But the difficulty arose
that many of these collieries could
not provide or could not arrange for
the matching rupee finance, and for
that reason, they could not utilise the
loan advanced by the World Bank. In
order to facilitate them to have the
necessary rupee finance, this partial
guarantee scheme has been introduc-
ed. And already, it is expected that
applications for about Rs. 5 crores
worth of rupee filnance have been
received in the Ministry of Mines and
Oil, and I hope that they will be
facilitated by this scheme.

Shri D. C. Sharma: May I know
whether the Ministry has made any
assessment of the total requirements
of the collieries, and if so, what part
of it has been met by the World Bank
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loan and what part of it is going to
be et in other ways, and may 1
also know what the other ways are?

Shri B. R. Bhagat: All these points
were considered when this World
Bank loan was given. The point today
is not of total requirements but of
the utilisation of the available re-
sources whatever has been provided.
It is expected that under the scheme
if they have got this 35 million dollars
or Rs. 174 crores worth of foreign
exchange, at least they will be able
to raise equivalent rupee finance. If
the scheme facilitates that, that will
go a long way.

Shri Heda: Some collieries are
economically viable while some are
constantly making losses and in the
applications they get mixed up. Are
Government considering separately
the applications of collieries which are
econcmically viable and which will
increase production soon or does the
same procedure go on still?

Shri B. R, Bhagat: For that pur-
pose the collieries have already been
divided into various categories. I am
told, there are as many as five cate-
gories of collieries. Their economics,
technological problems and financial
problems have all been gone into and
when the loan will be provided match-
ing rupee grant will be given. All
these will be looked into.

Shri Jashvant Mehta: When was the
agreement with the World Bank
signed, what was the time factor and
in the interim period during which
the collieries could not take the
loans, who hag borne the interest and
what was the loss borne by the Gov-
ernment of India?

Shri B. R. Bhagat: 1 do not have
the date on which this loan was
granted but it was some time ago.
The difficulty of finding rupee finance
was felt during the period.

Mr. Speaker: Next quesiiol.
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Shri Jashvant Mehta: My question
has not been answered. What was
the interim loss borne by the Govern-
ment of India due to the failure of
the collieries in taking the loan
sanctioned?

Shri B, R, Bhagat: There is no
interim loss. It is in respect of pri-
vate collieries and the loss is the
national loss.

Mr. Speaker: Next question. Shri
Prakash Vir Shastri.

Shri Jashvant Mehta: Sir, I seek
your protection.

Mr. Speaker: If he does not

Shri Jashvant Mehta: My question
has not been replied to. Because the
Government of India had given the
guarantee and the loan was not taken,
the Gevernment of India had to bear
the interest charges. The Estimates
Committee has also criticized this.

Shri B. R. Bhagat: That is in res-
pect of the World Bank loan. The
hon. Member refers to the guarantee.
There is some sort of a commission
charged, but that always comes into
operation after a period. I do not
have the particular calculation as to
how much will be the commission
charged, but if a separate question if
tabled, I will certainly give a reply.

¥ gifen afewwm wrfewr =
faesht

203t st gwm AR T
FIT AT AR Ig FATH #1597 F4
fw:

(%)@ g2¥s ¥ e aF WB
afyq Fgfen afewwr  aoms, 7%
feeet & fafgee & o X A w7 %

g
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(@) =1 g Y 9 & {0 g7 7w
st et &, 3% ot g9 qX QA
g, wx

() afz g, 17 a0 w02 §,
qr 3T GHET F IEAFT F1FT FVA
F fA7 e ITA TG ;7

@R AR (TTo gIier AW) ¢
(%) & (7). e F@ET T Qavs
¥ 84S q& g s (7 fF oms)
fafare ¥ aw ax9F § fog
7g APTFTT ITFA eaiFa faa w7
Fleardal  aar  wmrAE awedTsi
FFe g ¢ ffare Fogwosw
qHT T FIY AT qlgAT  HUQTy
TATET JAT AT 1 TEF AFAL € HIT
ag <t gifen ufesrwr aow & s-
T 9T IR HuRr) wreey 40
AT FATH qAGT 9T W@ Y
qgr ITFTFAIAT K HAEA@ETAT g )
FTETT U 98 SaTa &t g fF aF
HEAW 931 X qEFTA ;AR )
frafea A w17 1

[(a) to (c). Although it is a fact
that six (and not eight) persons have
held the post of Principal between
1948 and 1958, it has been largely due
to the difficulties of finding a suitable
incumbent and to administrative prob-
lems. The present incumbent of the
post of Principal is an officer of the
Contributory Health Service Scheme
and is on deputation to the ILady
Hardinge Medical College. She is
being recalled to the Contributory
Health Service Scheme where her ser-
vices are needed. It is always Gov-
ernment’s endeavour to make appoint-
ments to such important posts on a
long term basis. ]

ot T TR 1§ T
A fF A Fdwra ffawa =
fen dfewer s d '§ 7 &1 7
fafaret §a Y ot Waw 2t @
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g Fa9 ™oAY IrTaT 97 ey Faen
F AT qr ! wgiaa ST E ag
AT F wEE g, TS @ gl
H7e-HIET

weay wgey : agl o faet e
N OR F oAy g AG WA =qIfed
forq = foref safarer 3 v oT s
g1 98 OF TA ¥ foroeead awen
I L AR A A A & o
A GIET BT AFITAAT AGE FAT
arfegd &Y s o 78 F 0 w1fgd 1§
A 39 g #1 5 fog gefe fRar ar fe
I & age 9TE F g7 T 491 fF 9w 6|
# T+ fafaue a7 741 o9 | W 0w
affg & fag gar ar F 59 9 9w
AT 1 T A FATH HY

&t w1 e o § 9w
aFarg fF o= o frfaee e @
et § SF gy § Y IERA AT
qUAT A W S W Frow & gEfud
gog-wee g M TS ¥ favdm
2 5T ofr 37 wraaw afed faar
o g f5 @ree waem ¥ IS -
faras §?

o gite AT : o, ag TAAT
T™d 2

WEIH WET : W 5 A §
A $TAT  § A1 FIE HIALT TG )
AT ATg Q1 HIE AT Farw Hfom

AT ST T ¢ 9 J 99T 41,
eIE TRy , 48 @ & o § @

oo "EEy : 9y 7 Afwied #
N T =W oaEwd | w9 FE RO
TOFT W@ & fom 39 | TE@E A ES
T e g ar gfad |
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Y ST AT e § ST g
f & o wd Iaw ok drg wme
WY FaTee Aierar ¥ fafanw F0g @
faa frar g, 2 ag swgw ), a1
I HY agi @ A wvgrfa @, o @ fw
FTAX FY qTH G % |

Fo YT AQT : FTAA F ATH &
fog & st afed wqae oW &
IIq A AT ThET T A srar
4

Shri Kapur Simgh: May | know
whether there still exists some rule or
convention laying down some minimal
period during which an incumbent of
a government post should not normally
‘be transferred?

o gaiten amae : fr 7L, TaT FE
A ¥, R s fE 9 faae
femr 99 #Y o fmr g g fammr &
T T 97 | 9g fawmr &Y 39 Y

TR AT : AT 5 &
Ay sfam g &1 I
g1 I FEa  fF wra oar B '
g

wo geften avax ¢ f A, T
wE w1 oA T

Shri Hem Barua: In view of the
fact that when Principals of colleges
are changed in quick succession.***

Mr. Speaker: Order, order. 1 am
very sorry he has made such remarks.

Shri Hem Barua: I will put 1t diffe-
rently. I say, as a man changes his
shirts.

Mr. Speaker: Lady Members of the
House will take strong exception to it.

An Hon Member; It must be ex-
punged. ,
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Yes it will be ex-

Mr. Speaker:
punged.

Shrimati Savitri Nigam: 1 would
request that it should be expunged.

Mr. Speaker: If the lady Members
are satisfied only with the expunction
of that, I have already ordered it. If
she now wants to ask a supplementary
question, she may do so.

Dr. Sushila Nayar: 1 wish to say
that the hon. Member should apologise,
It is an insult to women to speak in
this manner.

Shri Hem Barua: Where is the ob-
jection to it? T will put it in a diffe-
rent way. Have Government taken
into account .

Shri Sonavane: What is  wrong
there? Where is the insult conveyed?

Mr. Spraker: [ have said ‘nat there
is a wrong.

Shri Hem Barua: :‘fave Government
taken into account the fact that when
Principals are changed in colleges asg
a man changes his shirts . | .

Mr. Speaker: Why should he put
it again in that way? Does he want
to put a supplementary? Otherwise,
I am calling another hon. Member.

Shri Hem Barua: My question is
whetior these quick changes wuuld
not affect academic standards in in-
stitutions and whether Government
have taken that factor into account or
not.

Dr. Sushily Nayar: Has he with-
drawn the ‘shirts’ business from that
question?

Mr. Speaker: She need not worry
about that.

Dr. Sushila Nayar: [ wisn to sub-
mit .
Mr. Speaker: That was connected

with men. Therefore, I woulg not
take much objection.

***Expunged as ordered by the Chair.
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Dr. Sushila Nayar: [ submit in all
humility that to compare the shirts of
men or saris of women with a medical
college principal is highly objection-
able and he should not be allowed to
put that.

Mr. Speaker: Now, wuat is the
answer to the question?

Dr. Sushila Nayar: I shall be glad
to abide by your orders, but I do not
wish to answer this question 1if it is in
the form in which he has put it . . .
(Interruptions)

Mr. Speaker: Order, order
Shri Hem Barua: On a point of
order.

Shri Jashvant Mehta: On a point of
order.

Mr. Speaker: Order, order. I have
asked her to reply to rhe question.

Dr. Sushila Nayar: The mterests
of the college have been fully taken
into consideration, and whatevcr is
being done is, to the best of our know-
ledge and conviction, being done in
the interest of the college.

o fox 7w @ werw wGIET,
& Y 0x FA qFAT SEAT AT |

eI AN ¢ qT AT A FIE
# wrgd g qrfgat 7 7

Wooden Sleepers washed away
towards Pakistan

+
[ Shri P. B. Chakraverti:
*1032‘_1 Shri D. C. Sharma:
1 Shri C. K. Bhattacharyya:
|_ shri Sidheshwar Prasad:

Will the Minister of Irrigation amd
Power be pleased to state:

(a) whether it is a fact ihat one
lakh wooden sleepers wecie washed
away towards Pakistan on the 23rd
March, 1963 from the b:d of the
!:;\;';r Chenab, 18 -miles from Jammu;
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(b) if so, the steps taken to pro-
tect the stocks of timber from floods.

The Minister of State in the Mipis-
try of Irrigation ang Power (Shri
Alagesan): (a) It has come to the
notice of the Government of India
that due to floods in the river Chenab
on 23rd March, 1963, a large quantity
of timber had been washed away to
Pakistan. The exact quantity of such
timber is not known.

(b) On the Chenab a scries of booms
are put up near Akhnoor to coilect the
timber. However, during fioods these
booms sometimes give way and the
timber floats down. ¥

Mr. Speaker: The House has not
yet recovered from the shock given

by Mr. Hem Barua It should now
settle down to business. Let there
be order now.

Shri P. R. Chakraverti: 1s it not

a fact that a huge mumber of such
sleepers had been washed away on
an earlier occasion and if so what
preventive steps have been taken to
see that further washing away does
not take place?

Shri Alagesan: Perhaps it may
not be possible to prevent some tim-
ber from floating down to Pakistan.
Booms are constructed but at times
when the floods are too huge, they
give way and the timber in any case
floats down. The contractors also.
with the idea of catching them at
some point down stream allow this
timber to float in the river. Some-
times they float down even to
Pakistan.

Shri P. R, Chakraverti: In view of
the fact that Kashmir happens to
be an unintentional agency to sup-
ply timbers to Pakistan, does it
what the appetite of Pakistan over
Kashmir?

Mr. Speaker: Supplementaries

Shri D. C. Sharma: What is the
approximate total loss suffered by
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the persons whose sleepers have
been washed away? Will these
iosse; be made good by the Gov-
ernment or will they have to be
suffered by the per:ons concerned
or will these losses be made good by
thc Pakistan Government?

Shri Alagesan: Under the terms
of the Indus Treaty Pakistan is
bound to communicate to us about
the quantity of timber ag also
arrange for the cost to be paid to us
after deducting the recovery charges.
‘Under this arrangzement, Pakistan
Government is now considering ways
and meang of paving for the timber
already floated down to Pakistan.

Shri Thirumala Rae: Who was res-
ponsible for safeguarding these
wooden sleepers? Wooden sleepers
have to be selected by the Food and
Agriculture Ministry they are want-
ed by the Railway Ministry and they
haq to be transported by the river by
my hon. friend. This is the second
time that such a heavy loss is suffered
by the Government.

Shri Alagesam: This was foreseen
at the time when the terms of the
Indus Treaty were finalised and a cer-
tain provision has been made in the
Treaty for the recovery of the timber.
That is under consideration.

Mr. Speaker: He wanted to know
who wag responsible for this. There
are three Ministries that are concern-
ed.

Shri Alagesan: As far as this is
concerned, it is my responsibility. I
do not know what are the other
spheres of respomsibility.

Shri C. K. Bhattacharyya: There
was a report in the papers that these
sleepers were sold by auction in Pak-
jstan. Has the Government of India
made any attempt to get back the
money that Pakistan hag realised from
this?
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Shri Alagesan: Anything that will
be ¢2n2 will be done in consultation
with us. If that is the best method
to recover the cost of timber that will
be accepted and we wil] be able {o
get back the money.

it fagzae waw : fog wg & wmy

¥ 1 IR AT TR a8 FT Qi
ST | HEART H T T FT GHEK
st g € % 5 awed ¥ e
A I AOER Wy g
T G T gHAT 917 A &7

Mr. Speaker: The question is whe-
ther there was any negligence on the
part of certain officials and whether

an enquiry has been made about that
matter.

Shri Alagesan: No, Sir. I am not
aware of any such negligence.

Shri Hari Vishnu Kamath: Has the
Minister any reasons to suspect foul
play either directly by Pakistam
agents or by some contractors [in
league with Pakistani agents?

Shri Alegesan: I do not think so.

Dr. L. M. Singhvi: May 1 know
whether this i3 a matter of annual
occurrence and if so, could the Gov-
ernment tell us how often it has hap-
pened in the past and how much
money has been lost in this respect?

Shri Alagesan: We are told that
about 7,000 cft. of timber have floated
down uptil December, 1961. We have
not got so far any money, but the
ways and means of getting the money
are now under consideration.

Y ST AT TOEAY : IR I aqTAv

T 5 79 ¥ O qE ag ArE) A

T FT TR T T | AfET 1@

F¥ N qafes THeTE FAE F RAE

frreft 2@ SH¥q@m AT 2 f5 o=

T g Y F% g T T G

FTAIT ¥ qg FT AFEE IAAC §

T TEFRF T T F WD
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#iF3 § i e e efe ag 73 aife-
W q9 Y § AR I ¥ ARG aw
&1 faraefy st oifa gordfr mfy 2 0

Mr. Speaker: The question is about
the total number that has so far float-
ed down our rivers to Pakistan, and
what would be the assessed value of
those sleepers.

Shri Alagesan: Wu get these figures
from the Himachal Pradesh adminis-
tration and from the Kashmir Gov-
ernment, but the figure that I have
given is the only figure in my posses-
sion.

Shri Kapur Singh: May I know
whether there ¢xists some general in-
ternational agreement between Pak-
istan and India to deal with cases of
this kind, or do we deal with these
cases on an ad hoc basis?

Shri Alagesan: I have said that all
this had been foreseen under the
Indus Water Treaty.

Shri Sham Lal Saraf: Since all the
attempts so far made even with the
help of foreign experts have failed to
set up a proper Boomy may I know,
especially in view of the fact that the
losses are recurring almost every
year, whether the Government will
take up this question with the Gov-
ernment of Pakistan, as other matters
are being taken up, in order to ac-
count for all these losses that have
been occurring year after year?

Shri Alagesan: Our Indus Com-
missioner is in constant correspon-
dence, and this question is discussed
at the meetings of our Commissioners
with the Pakistan Commissioners, and
this is continuously under examina-
tion,

TR fmt & fed geew faam

*to3q. ot fagwax s@w@: &
wTeer oY gy ATy A I A F

() = g F1 @ Afaw
A wETT afg 7 g fawr
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# M e 2 fF FmaT &
A-frt & fog ey faum sfufaa-
foa f@ar s =ifed ; o7

(=) afe g, a1 399 s FT
7eqg 74 F fau ww afufy fga
FAFTA @ fam =12 ?

e wAt (3o gAiiew AwE)
(%) et

(@) ofr 7% | 37 & adrr e
Frem feafs #1 gfee A w@age, @
afafa #r oot &1 of| <@ #1
e fFr T &

[(a) Yes, Sir.

(b) The consideration of this was
postponed on account of the national
emerg'ency.]

ot fadwax wmw ;e T4
F@ER W I AT g fw
AR A1 4 9% TEL & 3T F FAAT HAT
fram & S o= wew FA § faaar
Fg T 9 F FH A gArwfaEy A
¥k fawrw 19 § ST faawa v
rrw feafa w1 g fa@
FTX FIE FEW IR AT ¢ 7
afs &, drFIaw’

o gAT AWT : 7g 1@ AL
f& wo wor AR ¥ FEAT RO
DAY wlomzmi Wmarh 21 z@ wfearg
# T T F fa=w & oft wft
FER A UE FAS &) fagfe
X IqF TTH UIH THQ § a4 T
AN AT EeEy AFoEr g, AwiEw
g
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it WA NI AW : |7 &I
¥ |F T aut | T A w9 oy
HITmFguag e Pl

st a fafww T & 57 § owewr
Y Agq AamF g 7

o g AT : AR, g A
S & A A Agd Freed A faera
o QW AT Jow TaAae fafreed
T JEd R ¥ us fafaed @
FHEY FATAT qg (AT 91 | AfEq qfF
T g4e w1 afdfeafa § fafaeed
F qE w9 G g, AfAq ag FREY
g F2 Y 97 | Y oF FREY 5y
T TF WA F1 wgRaAtaT § faga
Fr 0 g, fow e me AT § -
Determination of criteria for the
demarcation of urban and rural areas,
making recommendations regarding
the relationship between urban|rural
bodies and panchayati raj institutions,
defining the structure and finnances
of the urban local bodies.. . .

N g AT GG qAT & S G
g9 § wfas g gy

= WA T 39 T F @0 g
gar T A fF |y Wi
feafa &1 soga +0 & fag oF afafa
FATER ST | 3 g F A wmar fE
gFeaend foafa & sror ™ ¥ &
Fferd & edifs @ aR wiaw
IO T TG FAT ] ?

o G AW : Hi7i7, FFe-
deF marne fafaeest # @ ¥
S FRET A1 FT A7 GHT 9T, g4 g
g T2Tg ¥ wwe dow maTHe F fafrex
§ | dvoreT foafa F sfqama ¥
W3 FTHF AT I TRA, THARX |
ga¥ 79 ¥ w47 €); a9 €T T@Igel
Fot¥orog g fs @wann ™
 wqfie @ 94 |
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Shri P. Vemkatasubbaiah: May 1
know whether, in spite of the secular
character of our country, there is still
a system in vogue at Madras, where
election of Mayors is being based on
the caste system and if that is so,
may I know whether this is going to
be abolished in the uniform legisla-
tion that is to be brought forward?

Dr. Sushila Nayar: I wish legislation
ocould help to get rid of the caste
considerations from elections. I think
it is all of us who have to fight elec-
tions work for this principle. It is not
possible through legislation.

Mr. Speaker: Next question. Shri
Indrajit Gupta. Absent. Next ques-

tion. Shri Venkatasubbaiah. Dr.
Singhvi.
Dr. L. M. Singhvi: Question
No. 10386.

Smuggling of Gold from India

+1036. Dr. L. M. Singhvi: Will the
Minister of Finance be pleased to
state:

(a) whether Government have stu-
died and investigated reports to the
effect that gold is being smuggled out
of India as a result of gold control
measures introduced in India and re-
latively high prices of gold prevail-
ing in neighbouring countries; and

(b) if so, the preventive steps pro-
posed to be taken by Government to
stop smuggling of gold from India?

The Deputy Minister in the Ministry
of Finamce (Shri B. R. Bhagat): (a)
Government are alive to the possibi-
lity of such smuggling. At preasent,
however, there is no reason to think

that gold is being smuggled out of
India.

(b) Does not arise.

Dr. L. M. Singhvi: May I know

whether it is a fact that in some of
the neighbouring countries of India,
the prevailing prices of gold are con-
siderably high?
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Shri B. R. Bhagat: I do not know
the meaning of considerably high.
But it is a fact that recently there
has been an appreciable fall in the
gold price in the country. That is
what we have been aiming at and
there may be a possibility, as I have
said in the answer, that if the prices
go low so as to be lower than the
price in neighbouring countries, there
may be a tendency for the gold to be
smuggled out. But we are very
vigilant on that. So far our informa-
tion is that there has been no such
activity.

Dr. L. M. Singhvi: Has the Gov-
ernment received any specific report
or have they detected any particuiar
case of smuggling of any amount of
gold from this country to another
country after the introduction of the
gold control measures?

Shri B. R. Bhagat: After the in-
troduction of the gold control mea-
sures. so far there has been only one
case in which an attempt was made
to smuggle out gold. But the quan-
tity involved was very small—60
grams. Except this one solitary case
that came to our notice, there has
been no other case and we are very
vigilant. We are keeping a constant
watch.

Shri Hari Vishnu Kamath: Has the
Government’s attention been drawn
to press reports in recent months to
the effect that gold is sought to be
smuggled in diplomatic bags and
does Government propose to revise
the rule granting immunity from
search to diplomatic bags?

Shri B. R. Bhagat: It raises a very
larger issue of diplomatic immmu-
nity. So far there is no intention of
revising those rules.

Shri Hem Barua: May I know
whether the attention of Government
is drawn to a recent discovery of
50,000 grams of gold from an under-
ground refinery at Bombay and an-
other 2,000 grams from an individual
jeweller? May I know if Govern-
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ment have satisfied themselves that
this gold hoarding was not meant for
smuggling?

Mr. Speaker: It is a different thing.
Mr. Mehta

Shri Jashvant Mehta: May 1 know
whether Government has got any in-
formation or assessment regarding
the gold which is underground?

Mr. Speaker: That is a different

thing altogether.

Shri Ramanathan Chettiar: There
have been reports that there were
one or two cases of gold smuggling
into Pakistan. May I know whether
Government have got sufficient
machinery to check gold smuggling
into Pakistan?

Shri B. R. Bhagat: We have got
the machinery and wherever we find
any loopholes, we try to strengthen
the machinery. As I said, except that
one solitary case I mentioned, we
have not noticed any other case.

ot 73 : F71 7 9 & 7 wfewiT
T a1t H diee F St a¥e ¥wm §
F fege T § @y ¥ aga st g,
gofau azt Mee wF & s qife-
fafedt & ? & ag oft smee wigaT g
fe aet o ;1 W@ E

ot WA ;g F1 Sarw & 9 S fan
2
stag:Faqadfs gma &

wEUR WEEW : [WH IT F AH

T g
Shri S. M. Banerjee: May I know
whether it is a fact that some per-
sons belonging to an international
ring of gold smugglers have recently
been arrested in Delhi and some gold

has been seized from them, and if so,
who are those persons?

Mr. Speaker: For smuggling gold
out of India?
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Shri S. M. Banerjee: Into India.

Mr. Speaker: We are not concern-
ed with smuggling gold into India

Shri 8. M. Banerjee: They are in-
volved in gold smuggling.

Mr. Speaker: No, no. Shri Yashpal
“Singh. .

ot wae g | OF 917 g
g 5 ' ) Y 9K 3 FT AT
fear snan &, @ fry o o= e s
R I & FA A F ol 71 @ qF R
g AR 1§ owr S g 7

WU HEAT : Ig HwE| aT § |

Let us go to the next question Shri
P. C. Borooah.. ..

Shri P. Venkatasubbajah: Sir, 1
am sorry, I did not hear you when
you called my Question No. 1035.

Mr. Speaker: Now he will have to
wait. I am not to blame. I called
him, looked at him and still he did
not listen. What am I to do? 1If he
had something more urgent with him,
how can I help him? Now, Shri P. C.
Borooah. ...

Structural Steel

*1037. Shri P. C. Borooah: Will the
Minister of Lrrigation and Power be
‘pleased to state:

(a) whether it has been decided to
set up a special unit for fabrication
and erection of structural steel; and

(b) if so, the details thereof?

The Parliamentary Secretary to the
Minister of Irrigation and Power (Shri
‘8. A. Mehdd): (a) Yes, Sir.

(b) A statement giving the requi-
site details is laid on the Table of
‘the House.

STATEMENT

A workshop has been set up at
Agra by the National Projects Con-
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struction  Corporation. It under-
takes repairs of machinery and will
also in due course of time manufac-
ture such of the spare parts as can be
economically manufactured in the
workshop. As a result of expansion
of the activities of the Corporation, it
will also be used as “BASE” for the
fabrication work and erection of
steel structural works.

2. The fabrication of structural
steel and its erection has been divided
into 8 different functions viz.:—

(i) Cutting Section.

(ii) Bending &
Section.
(iii) Drilling Section.
(iv) Welding Section.

Straightening

(v) Rivetting Section.
(vi) Machine Shop.
(vii) Foundry & Smithy Shop.

(viii) Material Handling &
Stacking Section.

(ix) Transport & Erection Sec-
tion.

3. Machinery and equipment worth
Rs. 40 lakhs will be purchased for the
works of fabrication and erection of
steel structural works.

4. With the help of this equipment
it will be possible to achieve the
following targets:

() Fabrication : 4000 tons pcr year.

(it) Ereciion : 6000 ton; per ycar.

1t is, however, expected that with
gradua! development and increase in
the work-load, it will be possible to
reach an ‘Erection’ target of 15000
tons per year in due course of time.

Shri P. C. Borooah: May I know
whether the proposed unit forms
part of the expansion scheme of the
Hindustan Steel; if so, what assis-
tance Hindustan Steel is going to
render for the establishment of this
unit?
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The Minister of State in the Min-
tstry of Irrigation and Power (Shr
Alagesan): This has nothing to do
with the Hindustan Steel's project.
This workshop has been set up by
the National Projects Construction
Corporation to assist them in their
works which need fabrication ete.

Shri P. C. Borooah: May I know
whether the construction cost of the
public sector projects implemented
through private contractors is con-
sidered to be high; if so, how far the
setting up of this unit will reduce the
cost of establishment of public sec-
tor projects

Shri Alagesan: It has been calcu-
lated that this workshop will be quite
paying and it will earn quite a con-
siderable percentage of dividend.

Dr. K. L. Rao: May I know whe-
ther the Government has set up a
team to help the State in the exami~
nation of the soundness of structural
steel works such as welding?

Shri Alagesan: 1 am not aware of
it.

Shrimati Savitri Nigam: May 1
know whether any assessment has
been made regarding the requirement
of structuml steel in the country; if
50, whether after the establishment of
this workshop and its going into the
fullest production that requirement
will be met or what percentage of it
will be met?

Shri Alagesan: It is all given in
the statement. The fabrication wild
be, to begin with, 4000 tons per year.

Mr. Speaker: If it is given in the
statement, he need not repeat it

Shrimati Savitri Nigam: It has not
been mentioned as to what percen-
tage of the requirement will be met

Mr. Speaker: The percentage is to
be calculated; the figures are given

Shrimati Savitri Nigam: It has also
not been mentioned here as to what
would be the total production and

414 (Ai) LSD—3
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what is the total requirement in the
country.

Shri Alagesan: Sir, it has beem
calculated, to begin with, that fabri-
cation would be to the extent of 4000
tons per year and erection will be
6000 tons per year. Ultimately, the
erection may reach a target of 15000
tons per year. This will be able to
satisfy the needs of that corporation.

Shri Bhagwat Jha Azad: May I
know whether the machinery worth
Rs. 40 lakhs mentioned in the state-
ment are available within the coun-
try, if not, how much time it will
take for the Government to secure
them and get the workshop going?

Shri Alagesan: This workshop has
already started functioning. Most of
this machinery will have to be got
from abroad.

Shri K. C. Pant: May I know when
this work:hop will start functioning
and by when this erection target of
15000 tons per year will be reached?

Shri Alagesan: As I said, it has
already started functioning in a small
way. It has built bodies of 26 newly
purchased trucks which are at pre-
sent being used in various projects.
It has also manufactured two der-
ricks of 80 feet length which were
carried to Nepal. The land acquisi-
tion is proceeding. After the entire
land has been....

Mr. Speaker: When would the

target be reached?

Shri Alagesan: I am not able to
say that about the target of 15,000
tons.

Plantation Labour Housing Scheme

*1038. Shri P. Kunhan: Will the
Minister of Weorks, Housing and
Rehabilitation be pleased to state:

(a) the progress made by the Plan-
tation Labour Housing Scheme during
the first two years of the Third Plan;
and
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(b) the total expenditure so far
incurred in this respect?

The Deputy Minister in the Minis-
try of Works, Housing and Rehabili-
tatiom (Shri P. 8. Naskar): (a) and
(b). During the first two years of the
Third Plan the State Governments
have sanctioned a loan of Rs. 8.30
lakhs for construction of 300 houses
under this Scheme. The total number
of houses completed during this
period is 330, which includes the
®ouses carried forward from the
Becond Plan. The expenditure incur-
red during these two years is Rs. 4.23
lakhs.

Shri P. Kunhan: What are the
reasons for the slow progress of this
scheme? What steps have the Gov-
ernment taken to speed up the imple-
mentation of the scheme?

Shri P. S. Naskar: One reason for
the slow progress of this scheme is
that Central assistance under the
scheme contains loans only. Secondly,
the planters are not in a position to
turnish security for the loan advanced.
A working group has been set up in
the Ministry of Labour and Employ-
ment to find out ways and means to
look into the matter and see how to
improve the position.

Shri S. M. Banerjee: I want to
know whether it is a fact that despite
&1l the assurances given by the hon.
Minister, 500 families are still squat-
ting near the Sealdah station, What
ateps have been taken by Govern-
ment to shift them from those places
to the squatters’ colony?

The Minister of Works, Housing and
Rehabilitation (Shri Mchr Chand
Khanna): Here we are dealing only
with plantation labour.

Micro-Hydel Schemes
*1039. Shri Hem Raj: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the names of the micro-hydel
schemes approved by the Central
Water and Power Commission;
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(b) the places where they are
located; and

(c) which of them are being taken
up for completion during 1963-64?

The Parliamentary Secretary to the
Minister of Irrigation and Power (Shri
8. A. Mehdi): (a) to (c). A statement
is laid on the Table of the House.

STATEMENT

(a) and (b). The following Micro-
Hydel Schemes have so far been
approved for implementation during
the Third Plan:—

(i) Uttar Kashi (2x100 KW) in
U.P.

(ii) Chamoli
U.P.

(iii) Bhedaghat (2x120 KW) in
Madhya Pradesh.

(iv) Bharmour (15 KW) in Hima-
chal Pradesh.

(v) Bomdila (3x30 KW) in
NEFA.

(2x100 KW) in

(c) The scheme at (iv) above has
already been completed. The schemes
at (i) and (ii) are expected to be
completed in 1965, The target dates
for completion of the schemes at (iii)
and (v) are not yet known.

Shri Hem Raj: May I know the
number of micro-hydel schemes that
was taken up by the Central Water
and Power Commission in the country
and the number that has been finalis-
ed?

Shri S. A. Mehdi: The statement
mentions five schemes, out of which
one has been completed. Three are
expected to be completed by 1965.
The target date for the rest is being
worked out.

Shri Hem Raj: Since there is plenty
of water power in the Himalayas, may
I know whether any investigations
have been carried out, so far as other
schemes in Punjab and UP are con-
cerned?
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Shri S. A, Mehdi: Yes, Sir, about 4
schemes in UP; about 6 in Jammu
and Kashmir and one in Himachal
Pradesh.

Shri Hem Raj: What about Punjab?

Shri S. A. Mehdi: Himachal Pra-
desh is in Punjab.

Shri Hem Raj: Not in Punjab.

Shrimati Savitri Nigam: The hon.
Minister has mentioned that there are
four schemes in UP. May I know at
what stage those four schemes are
and whether any plan has been made
for the survey of possibility of other
schemes in UP?

Shri S. A. Mehdi: Two schemes
have already been mentioned in the
statecment, ie, Uttar Kashi and
Chamoli. Regarding the other five
schemes, the project reports have not
yet been prepared. They are under
preparation.

Shri Bhagwat Jha Azad: While
appreciating the progress made by
some of these five projects, when I
ook at (3) and (5) I find it men-
tioned “target date not known”. Could
we know the reasons for it? So far as
the scheme at Bhedaghat in Madhya
Pradesh is concerned, are we to take
it that they can take any time they
choose for the completion of the pro-
ject?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): I hope the Madhya Pra-
desh Government will expedite the
scheme.

Shri Bhagwat Jha Azad: What is
the target date? Can they have any
date they choose?

. Shri Alagesan: We do not have the
information.

Shri Bade: Sir, in the statement you
have stated. ...

Mr. Speaker: I have not stated any-
thing.
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Shri Bade: I am sorry. In the state=
ment it is stated that the target date
for the completion of the scheme in
the case of Bhedaghat in Madhya Pra-
desh is not known. May I know whe-

ther the Madhya Pradesh Govern-
ment will take into account that
scheme along with the Narmads

Valley Project?

Shri Alagesan: It is a small scheme.
It is not included in the Narmads
Valley Project.

Dr. L. M. Singhvi: In what month
and in what year was the micro-hydel
scheme for Bomdila mooted and why
is it that it has taken so long tg
finalise the project report and to
commission the project?

Shri Alagesan: I do not have that
information.

Squatters Colonies in West Bengal

+
J Shri Mohammad Elias:
1\ Shri Dinen Bhattacharya:

Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) whether the regularization and
development of squatters’ colonies in
West Bengal have been included in
the residuary problems in respect of
the rehabilitation of refugees; and

(b) if so, the steps taken by Gov-
ernment to proceed with the issues?

The Deputy Minister in the Minis-
try of Works, Housing and Rehabi-
litation (Shri P. S. Naskar): (a) Yes.

(b) Upto December 1962, out of
148 regularizable squatters’ colonies
in West Bengal, 108 have been regu-
larized in full and 5 in part. The

*1040.

number of families covered under
this regularization is a ltile over
13,000. As regards the remaining

colonies, preliminary work e.g., enu-
meration, photography and survey
have been completed and expeditious
action is being taken by the State
Government to complete the acquisi=-
tion proceedings. As regards deve-
lopment, proposals are examined as
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end when they are received from the
State Government and necessary sanc-
Rions issued.

Shri Mohammad Elias: In West
Bengal there were many such squat-
ters’ colonies from where the refugees
were overthrown and they have not
yet becn rehabilitated properly. What
steps does Government propose to
take to rehabilitate these refugees who
are being overthrown from these
squatters’ colonies and the land is
being given to the landowners?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): The number of squatters’
rolonies which are to be regularised
and which were enumerated by the
Government of West Bengal is 148.
I have no knowledge about the other
colonies te which the hon. Member is
referring.

Shri Mohammad FElias: My hon.
friend, Shri Banerjee, was saying
ebout the suffering of the 500 families
of refugees at Scaldah Station about
which reports have been reappearing
in the newspapers. What steps does
Government propose to take to reha-
bilitate those refugees who are still
at Sealdah Station?

Shri Mehr Chand Khanna: That is
mot a ‘part of my squatters’ colonies.

Shri Mohammad Elias: We knew
that this reply will come from the
hon. Minister, At least from the
human point of view is Government
willing to do something about these
squatters? They are rotting over
there.

Mr. Speaker: That is an appeal on
fumanitarian grounds and the hon.
Minister might consider it.

Shri S. M. Banerjee: May I know...

Mr. Speaker: His question has been
asked by Shri Elias.

Shri Mehr Chand Khanna: His
question was answered by me only
the other day. Sealdah Station has
been a chronic problem for us. We
bhave cleared it once, twice and thrice
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and I have no intention to clear it
again. A large number of refugees
who are there can go back to the
colonies from which they have come
and we shall look after them there.
As regards the non-refugees there,
they are a charge on the Government
of West Bengal.

Shri S. M. Banerjee: I want to
know whether those refugee families
who are staying at Sealdah Station
and near about that are bona fide
refugees and, if so, whether they were
offered alternative accommodation in
any colony ecither by the Central
Government or by the West Bengal
Government. ’

Shri Mehr Chand Khanna: They are
deserters either from colonies within
West Bengal or from outside. I am
prepared to take them to the colonies
from where they have deserted. As
regards those who are non-refugees,
they are not a charge on my Ministry.

Janpath Hotel, New Delhi

+
( Shri Ulaka:
| Shri Dhuleshwar Meena:
‘1041.4 Shri P. C. Borooah:
| Shri Ram Harkh Yadav:
LShri D. C. Sharma:

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
refer to the reply given to Starred
Question No. 857 on the 7th Septem-
ber, 1962 and state:

(a) the latest progress with regard
to the expansion of Janpath Hotel in
New Delhi;

(b) when the expansion of Janpath
Hotel will be completed; and

(c¢) whether Government propose to
form a Government Company to run
the hotel?

The Deputy Minister in the Minis-
try of Works, Housing and Rehabili-
tation (Shri P. S. Naskar): (a) and
(b). The matter is still under consi-
deration.

(c) Yes.
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Shri P. C. Borooah: May I know
whether this Hotel was originally
intended to serve the needs of the
middle-class people who cannot afford

to pay the high charges of private
hoteis in Delhi..

Shri Mebhr Chand Khanna: It may
be true..

Shri P, C, Borooah: I have not yet
completed my question. ....and, if
0, may I know how the present
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charges of this Hotel compare with
the charges of other private hotels?

Shri Mehr Chand Khanna: The
charges are comparable. As regarde
the hotels in its very vicinity, theim
charges are higher. Even the charges
of my own Ashoka Hotel are higher.
What we have done is, this Hotel
for breakfasts only and other meals
are not compulsory.

ft waw fag + & s F1EET §
5 e S A w CAreT
TR @y}

=t RgT T WW ¢ 99 & TFTY
i @ F w07 Tk § WX ARy
M TATETFTE ¢

Shri D. C. Sharma: May I know
what is the conception of the publie
sector organisation in connection with
the Janpath Hotel in the mind of the
Minister? May I know if it will be
like the Ashoka Hotel or he has any
different idea about this?

St AP T WA TIHT RN
T gt g ¥ fas &% ag & FF
T e § 4137 95T AR ¥ S
qTAT § FHF I gETE TR TATHE
Fagd gnm, afsas §F< § g 0

Shrimati Savitrd Nigam: May 1
know how long will it take to have
this changceover?  Already the com-
plaints about the food and other
things are increasing day by day.
May I know the specific date and
time when this change would be
brought about and whether it has
been decided that the charges of
food . . .

Mr. Speaker: Only one question a$
a time.

Shri Mehr Chand Khanna: The deci-
sion about the conversion of the
Janpath Hotel into a public sector
concern was taken only about a fort-
night, or three weekg ago and 1 am
hoping that the articles of association
will be finalised in a month or two.
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Dr. Sarojini Mahishi: May I know
in which category the Janpath Hotel
is placed from the tourists’ point of
view?

Shri Mehr Chand Khanna: From the
tourist point of view, we want about
2000 hotel beds. But the number is
very small. We are trying to meet the
deficiency.

An. Hon. Member: She wanted to
know about the category.

Mr. Speaker: Calling Attention
notice. The Question Hour is over.

WRITTEN ANSWERS TO
QUESTIONS

Power Supply to West Bengal

*1034. Shri Indrajit Gupta: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that Centre
had asked Bihar Government to consi-
der West Bengal's request for Power
supplies;

(b) whether it is also a fact that
the Bihar Government have refused
to allot any power from the Barauni
Plant for Bengal; and

(c) if so, the action proposed to bz
taken in the matter?

The Minister of State in the Minis-
try of Irrigation and Power (Shri Ala-
gesan): (a) and (b). No; Sir.

(¢) Does not arise.

Tungabhadra High Level Canal

#]035. Shri P. Venkatasubbaiah: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether Government have given
technical sanction to the Tungabhadra
High Level Canal—second stage; and

(b) if so, when the administrative
sanction was given?

The Minister of State in the Minis-
try of Irrigation and Power (Shri Ala-
gesan): (a) and (b). No, Sir. As the
second stage of the Tungabhadra High
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Level Canal Scheme is to be taken up
on completion of the first stage, sanc-
tion for the second stage will be con-
veyed at the appropriate time.

Expansion of D.V.C. Power Projecta

o1042. ) Shri Subodh Hansda:
| Shri S. C. Samanta:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether there is any scheme for
further expansion of D.V.C. Power
Projects;

(b) if so, whether this expansion
was objected to by the state of West
Bengal as it intended to put up its
own power projects; and

(c) if so, the reaction of the Central
Government?

The Minister of State in the Min-
Istry of Irrigation & Power (Shri
Alagesan): (a) to (c). The D.V.C. have
formulated proposals for augmenting
the generating capacity of their power
gystem on the basis of anticipated load
growth during the Fourth Plan period.
The proposals are not acceptable to
the West Bengal Government as they
consider that the additional loads to
be met from the D.V.C, system will
be very much less. The question re-
garding the future set-up of the Cor-
poration and the pattern of Power
Development in that zone is currently
under review by the Central Govern-
ment in consultation with the State
Governments of West Bengal and
Bihar. In view of this, the considera-
tion of the D.V.C’s. proposals has been
deferred.
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Compulsory Registration of Doctors

*1044. I Shr_i Sidheshwar Prasad:
\ Shri Ram Harkh Yadav:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that the
Medical Council of India has recom-
mended that provision be made for
compulsory registration of all quali-
fied doctors; and

(b) if so, the steps taken by Gov-
ernment in the matter?

The Minister of Health (Dr. Sushila
Nayar): (a) The Medical Council of
India at its mecting held on the 6th
April, 1963, has recommended that all
persons holding recognised medical
qualifications must get themsclves re-
gistered with a State Medical Council
before they set up medical practice.

(b) The Government of India have
already advised the State Governments
to promote legislation making regis-
tf'ation compulsory for medical practi-
tioners before they can practise medi-

cine. Most of the State Governments
are taking necessary action in this
direction.

State Health Ministers’ Conferenee

( Shri P. C. Borooah:
ejo4s, J Sbri D. C. Sharma:
Shri Krishna Deo Tripathd:
lShrl Onkarlal Berwa:

Will the Minister of Health be
pleased to state:

(a) whether a conference of State
Health Ministers was recently held in
New Delhi to consider the implemen~
tation of the Mudaliar Committee’s
Report; and

(b) if so, the decisions taken there-
in on the recommendation of Com-
mittee?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes, Sir.

(b) The resolutions will be place@
on the Table after the drafts have
been confirmed by the Health Minis-
ters.

Damodar Valley Corporation

,low‘jShﬂ Subodh lh'nsdn:
\ br. P. N. Kham:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any final decision has
been taken to hand over the manage-
ment of D.V.C. to Government of
West Bengal;

(b) whether the entire control will
be handed over or a part thereof; and

(¢) if so, what part of D.V.C. con-
trol wiil be handed over?

The Minister of State in the Minis-
try of Irrigation & Power (a) to (c).
No, Sir. There is no proposal under
consideration to hand over the man-
agement of the D V.C. to the Govern-
ment of West Bengal. It was however,
decided in the conference of the parti-
cipating Governments held in 1039,
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that the Barrage and the Irrigation
aysiem of the D.V.C. might be taken
over by the Government of West Ben-
gal for opcration and maintenance.
The transfer has not yet taken place
and the matter is still under examina-
tion,

Pension Cases

2311, Shri Vidya Charan Shukla:
Will the Minister of Finance be
pleased to state:

(a) the number of pension cases
which were pending for final sanction
of pension|gratuity on the 31st Decem-
ber, 1962; and

(b) the approximate period for
which these cases are pending?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). The in-
formation is being collected and will

be laid on the Table of the House in
due course.

Construction of Cap:tal at
Bhubaneswar

2312. Shri Rama Chandra Mallick:
Will the Minister of Finance be pleas-
ed to state the amount given by the
Centra] Government upto 31st Decem-
ber, 1962 by way of loan or grant for
the construction of the Capita] at
Bhubaneswar in the State of Orissa®?

The Minister of Finance (Shri
Morarji Desai); The following amountg
of grants and loans were given speci-
fically for the construction of the capi-
tal at Bhubaneswar:—

Rs. 132 lakhg grants during the years
1942-49 to 1952-53.

Rs. 100 lakhs loans during the ycars
1954-55 and 1955-56.

2. Consequent on the formation of
the Orissa Province in 1935-36, grants
emounting to Rs, 42.5 lakhs were given
to the Orissa Government for their
capital project which was originally
designed at Cuttack. About 3 lakhs cut
of this amount was spent in connec-
tion wrth works immediately essential
while bulk of the amount was utilised
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on the Bhubaneswar capita] construc-
tion.

3. The Bhubaneswar capital project
was one of the approved miscellaneous
development schemeg of the Orissa
Government for the last several years.
The Government of Orissa have been
given loans totalling Rs, 3015.92 lakhs
upto 31st December 1962 fyr their mis-
cellaneous development schemes as a
whole. Information regarding the
exact amounts of Centra] loans and
grantg utilised on the Bhubaneswar
capital project ig being ascertained
from the State Governmeni and will
be laid on the table of the House.

Leprosy Treatment Centres in Orissa

2313, Shri Ulaka: Will the Minister
of Health be pleased to state:

(a) the number of Leprosy Treat-
wment Centres in Orissa at present and
places where they are situated;

(b) the number of patients for
whom provision has been made in
these centres; and

(c) the total amount of grant or
loan given by the Central Government
to Leprosy treatment centres during
the last five years?

The Minister of Health (Dr. §ushila
Nayar): (a) 20 Leprosy Control Cen-
tres; 174 Domiciliary Treatment Cen-
tres, Leprosy Clinics, Survey, Educa-
tion andg Treatment Centre and 15
Leprosy Inpatient Institutions are
functioning at present in Orissa State.
The location of Centres is indicated
below:—

Name of the No.of No.of Inpatient

District Leprosy Leprosy Insti-
Control Clinics, tutions

Centres Domici-

liary

Centres

S.E.T.
1 2 3 4
1. Cuttack 6 21 2
2. Balasore 1 1§ I
3. Puri ° 4 24 3
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1 2 3 4
4. Sambalpore 2 10 3
5. Ganjum 4 2 3
6. Koraput . 16
7. Dhenkanal 2 16
8. Keonjhar .. 9
9. Boudh . .. .
10. Bolangir .. 1 1
11. Sundergarh .. 13 .
13. Kalahandi .. 2 ..
13. Mayurbhan) 1 8 1
14. Phulbani .. 3 ..
ToTtAL 20 174 1$

Besides this, the Government of
India have als¢ sanctioned the follow-
ing grants-in-aid to voluntary leprosy
organisationg in Orissa during the last
five years:

Rs.
1958-59 40,000
1959-60 12,700
1960-61 ..
1961-62 31,400
84,100

(b) The provision for treatment
exists for al] the cases in and around
the project areas of the National Lep-
rosy Control Centres, Domiciliary
Treatment Centres, Clinics, Inpatient
Institutions. A total of 29,907 cases
are under treatment in these centres.

(c) The procedure for release of
Centra] assistance for States in respect
of Centrally aided|sponsored ‘Health’
Schemes has been modified since 1958-
59 and the assistance isg released in
lumpsum for all Centrally aided
schemes (including the scheme for
Contro]l of Leprosy) and not scheme-
wise. The total amount of grant-in-
aid sanctioned in lumpsum to the Gov-
ernment of Orissa for their State Plan
Schemes (including Leprosy Control
Scheme) during the last five years is
indicated below:—

Lump-

sum

grant

(Rs. in

Lakhs)
1958-59 . . 1870
1959-60 . . 16° 10
1960-61 . . 16-07
1961-62 . . 58-59
1962-63 . . 38-55
ToraL 148-01*

*Represents cash grants only and
does not include assistance in kind
for Malaria, eto.

Smallpox in Orissa

f Shri Ulaka:

2314
* \ Shri Dhulediwar Meena:

Will the Minister of Health be
pleased to state:

(a) the number of deaths due to
Small pox in Orissa during 1862-63;

(b) the number of persons who'
suffered from Smallpox in Orissa dur-
ing the same period; and

(c) the nature and extent of Central
assistance given to Orissa for eradica-
tion of Smallpox in that State during
the same period,

The Minister of Health (Dr, Sushila
Nayar): (a) and (b). The State Gov-
ernment have reported that there were
1603 cases and 383 deaths from small-
pox during the year 1962-63.

(c) A sum of Rs, 38.55 lakhs was
sanctioned by the Central Government
to the Government of Orissa for all
the Cenirally assisted schemes includ-
ing the National Smallpox Eradication
Programme during 1962-63.

The State Government have report-
ed that approximately Rs. 6.87 lakhs
were spent by them on the National
Smallpox Eradication Programme dur-
ing 1962-63 out of which a sum of
Rs, 5.17 lakhs was admissible to them
as Central assistance,
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Flood Control Schemes in Orissa

2315, Shri Ulaka: Will the Minister
of Irrigation and Power be pleased to
state:

(a) whether Orissa Government
have submitted any flood control
schemes under the Third Five Year
Plan for the approval of the Central
‘Government;

(b) if so, the details thereof;

(c) the nature and extent of finan-
cial assistance asked for by the State
-Government in this connection; and

(d) the nature and extent of assis-
‘tance given to Orissa during 1962-63?

The Minister of State in the Minis-
try of Irrigation & Power (Shri
Alagesan): (a) Yes.

(b) The two schemes received from
Orissa Government are:

(i) Providing retired line at
Khairpur, on Kushabhadra left
estimated to cost Rs. 0.13
lakhs.

(ii) Excavation of Gobakund cut
with a high level bridge at
Puri-Balighai road crossing
estimated to cost Rs. 51.20
lakhs.

(c) An outlay of Rs. 250 lakhs pro-
‘posed by the State Government for
their flood control prograomme was
included in the Thirq Five Year Plan,
Al] approved flood control schemes are
eligible for loan assistance.

(d) A loan of Rs. 35.00 lakhs was
given to Orissa for approved flood con-
trol works for the year 1962-63.

Hirakud Dam Project (Stage II)

2316. Shri Ulaka: Will the Minister
of Irrigation and Power be pleased to
refer to the reply given to Unstarred
Question No, 2092 on 31st August,
1962 and state:

(a) the latest progress of the Hira-
kud Dam project (stage II);
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(b) whether any loan or grant has
since been given to the Government of
Orissa to finance the Talcher Power
Station; and

(c) if so, the details thereof?

The Minister of State in the Minis-
try of Irrigation & Power (Shri
Alagesan): (a) The work on the power
chane] has been completed. The fifth
unit in the Main Dam Power House
was commissioned on 22nd April, 1962
and is runnig satisfactorily, Work is
in progress on the sixth unit and it is
expected to be commissioned by June,
1963.

The first and second units in the
Chiplima Power House were commis-
sioned in July and November, 1962
respectively and they are running
satisfactorily. The erection of the
third unit is in progress and this
‘machine is likely to be commissioned
by August, 1963. Work in connection
with the erection of transmission line
from Hirakud to Rourkela ig in pro-
gress.

(b) and (c¢). A loan of 33 million
from the United States Agency for
International Development has been
granted for the execution of the Tal-
cher thermal station which will cover
the entire foreign exchange compo-
nent of the cost of the project.

Nature Cure Centres

1 f 8hri Dhuleshwar Meena;
‘1 Shri Ulaka:

Will the Minister of Health be pleas-
ed to state:

231

(a) whether any financial assistance
was given by the Central Government
to various nature cure centres in the
country during 1962-63; and

(b) it so, the details thereof?
The Minister of Health (Dr, Sushila

Nayar); (a) and (b). During the year
1962-63 the Government of India have
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given financial assistance to nature
cure institutions ag indicatedq below:—

Name of the Institute  Amount Purpose

Rs.

75,000 Non-
recurring
grant  for
construction

of col-
lege build-
ings.

1. Prakriti Niketan
Trust, Calcutta.

2. Health Home 2,000 Research

Trust, Vijayavada.

3. Nature Cure Hos-
pital, Hyderabad.

10,000 Do.

4. Nature  Cure 2,000 Do.
Centre, Assam,
Samagra Seva
Sangh, Dicom,
Dibrugarh.

5. Prakritik Chiki- 2,000 Do
tsalaya, Jaipur.

6. Prakriti Arogya 2,000 Do
Niketan, Patna.

7. Tapovardhan Pra- 4,000 Do.
kritik Chikitsa
Kendra, Bhagal-
pur.

8. Prakritik  Chikit- 2,000 Do.
salaya, Ranipatra,
Purnea,

9. Prakritik Chikitsa
Kendra, Varanasi. 2,000 Do.

10. Prakritik Arogya 1,000 Do.
Bhavan, Imphal.

Centra] Health Cadre

[ Shri Dhuleshwar Meena:
2318, { Shri Ulaka;
| Shri G, Mohanty:

Will the Minister of Health be
Pleased to refer to the reply given
to Starred Question No. 329 on the
16th August, 1962 and state the prog-
ress since made regarding the forma-
tion of Central Health Cadre?

The Minister of Health (Dr. Sushila
Nayar): The rules are being finalised
In consultation with the Union Public
Service Commission,
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Import of Steam Turbineg from U.S.A.

Shri Subodh Hansda;
2319. { Shri S, C. Ssmanta:
\ Shri B. K. Das:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it ig a fact that Steam
Turbines are to be imported in bulk
for various thermal power projects
under AID, and US. Exim Bank
Credit from the United States of
America;

(b) if so, the number of turbines
to be imported; and

(c) when these are expected to
arrive?

The Minister of State in the Min-
istry of Irrigation & Power (Shrt
Alagesan); (a) Yes.

(b) Fourteen,

(c) These are to be progressively
shipped from United States of
America from September’ 1963 to De-
cember, 1964, Normally it takes two
months from the date of shipment for
the stores imported from United
States of America to reach India,
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Thermal Power Station

2321. Shri Karni Singhji: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether there was a proposal to
set up a Thermal Power Station at
Palana (Rajasthan) which has now
been built with American loan at
Satpura in Madhya Pradesh; and

(b) it so, the
change?

reasong for this

The Minisier of State in the Minis-
try of Irrigation & Power (Shri
Alagesan): (a) No.

(b) Does not arise.

Gift of Food Materials from US.A.

2322. Shri Kolla Venkaiah: Will the
Minister of Health be pleased to state:

(a) whether the food materials given
as gift by U.S. to Govermment were
seized from the private godowns by
the Police at Calcutta;

(b) it so, the quantity and the
variety of the materials;

(c) the persons to whom the go-
downg belong; and

(d) the action taken against them?

The Minister of Health (Dr Suhila
Nayar): (a) and (b). 15,896 pounds of
milk powder was seized from a garage
and g running lorry at Calcutta by the
Police.

(c) and (d). 15 persons have been
arrested in both the cases. No further
detailg are available as the cases are
sub judice.
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Pensiong

2323, Shri P. R. Chakraverti: Will
the Minister of Finance be pleased to
state:

(a) whether the Central Govern-
ment employees, governed by the pro-
visions of the old Pension Rules, have
been given permission to opt for the
new rules of Pensions, as modified
from time to time;

(b) if so, by what period the option
can be exercised;

(¢) whether the privilege will be
extended to a section of persons re-
tired recently; and

(d) it so, what will be the exact
date in terms of which the facilities
will be_ made available?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). Yes, Sir.
The option can be exercised within a
period of one year from the date of
issue of the orders i.e. the 26th Nov-
ember, 1962.

(c) and (d) Yes, Sir. The conces-
sion is available to employees (i) who
were in service on the 26th Novem-
ber, 1962, and (ii) who retired on or
after the 22nd April 1960.

Medical College at Gorakhpur

2324. Shri Vishwa Nath Pandey:
Will the Minister of Health be pleas-
ed to state:

(a) whether it is a fact that Gov-
ernment of Uttar Pradesh have ap-
proached the Central Government for
grant-in-aid to set up a medical college
at Gorakhpur; ang

(b) if so, the Central Government's
reaction thereto?

The Minister of Health (Dr Sushila
Nayar): (a) and (b). The Government
of Uttar Pradesh have not approached
the Central Government for grant-in-
aid to sel up a medical college at
Gorakhpur. The proposal to establish
a medical college at Gorakhpur under
the Fourth Five Year Plan ig under
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the consideration of the State Govern-
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Rehabilitation work in Punjab

2327. Shri P, R. Chakraverti: Will
the Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) whether the Union Government
have agreed to transfer to the Punjab
Government all the residuary and
pending rehabilitation work in Punjab;

(b) if so, the items to be dealt with
by the State Government after the
transfer; and

(c) the extent to which the Union
Government will exercise supervision
and directional control in ensuring im-
plementation of Government policy?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna); (a) to (c). A proposal to
transfer the remaining residuary reha-
bilitation work in Punjab to the State
Government for completion on behalf
of the Central Government on agency
basis is under consideration. Matters
relating to policy, direction and contro}
would, however, continue to be exer-
cised by the Central Government even
if the above proposal ig finally ac-
cepted.

Loans to Class IV Employeeg for Fans

f Shri Subodh Hansda:

"2328'1 Shri S. C. Samanta:

Will the Minister of Works, Housing
and Rehabilitation be pleased to refer
to the reply given to Unstarred Ques-
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tion No. 742 on the 14th March, 1963
and state:

(a) whether the proposed loans to
Class IV employees for purchase of

‘fans would be given to them for the

coming summer;

(b) whether the loang will be re-
covered from the salaries of the indi-
viduals or they will form part of
their house rent bills; and

(¢) whether the fans purchased out
of these loans would be the personal
property of the loaneg or they will
be considered as a part of the accom-
modation allotted to the employees?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) Yes. Orderg for the grant
of advances to Ciuss 1V Central Gov-
ernment employees for the purchase
of table fans have already been issued.

(b) The loang will be recovered
from the salaries of individuals in ten
equal monthly instalments,

(c) The table fans purchased with
the money taken on loan, will be the
property of the Government servants
concerned.

Industrial Finance Corporation

2329. Dr. L. M. Singhvi: Will the
Minister of Finance be pleased to
state:

(a) the maximum, minimum and
average time taken by the Industrial
Finance Corporation in disbursing the
first instalment of loans sanctioned by
them from the date of receipt of ap-
plications; and

(b) whether the Corporation propose
to introduce any procedural changes
to shorten the delays?

The Minister of Finance (Shri
Morarjij Desai): (a) The information
regarding the maximum and minimum
time taken by the Corporation in dis-
bursing the first instalment of the loan
sanctioned by them from the date of
the receipt of application in respect of
individual cases is not readily avail-
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able. The Corporation normally takes
3 to 4 months for the sanction of a
loan from the date of receipt of the
application. In regard to disburse-
ment of the loan, it is largely depen-
dent upon the promptness with which
a loanee company accepts the terms
and conditiong including establishment
of the company’s title to the property
mortgaged and creation of assets suffi-
cient to afford the stipulated margin in
favour of the Corporation. Disburse-~
ments have taken place in 27 per cent
of the cases within 3 months from the
date of acceptance of the terms and
conditions, in 5 per cent of the cases
within 6 months, in 42 per cent of
the cases within 9 months and in 10
per cent of the cases within 12 months,
leaving only a balance of 16 per cent
of the cases where it took more than
a year. On an average, the time
taken from the date of the applica-
tion of the loan to the first disburse-
ment of the loan is approximately 9
to 11 months.

(b) The Corporation has already
adopted certain measures in this direc-
tion, notably the institution of a sepa-
rate Legal Department of its own, for
investigation of title to the properties
of the loanee concerns, drafting of
mortgage documents etc., taking up
the investigation of the title deeds
even at the application stage itself and
the granting of interim loang in appro-
priate cases,

Blood Donations in Punjab

?3}0, Shri Daljit Singh: Will the
Minister of Health be pleased to state:

(a) t:he quantity of blood collected
in Punjab during 1962-63 for national
defence; and

(b) the number of persons enlisted
for the purpose in Punjab?

The Minister of Health (Dr. Sushila
Nayar): (a) 814 bottlcs.
(b) 52,004 persons. _

Chandrapura Thermal Power Station

Shri Maheswar Naik:

2331. 1\ Shri Onkarlal Berwa:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
U.S.A. has sanctioned a loan of Rs. 7.6
crores to increase the capacity of the
Chandrapura thermal power station;

(b) what are the terms of the loan;

(c) what is the capacity of the
existing plant and what will be its in-
creased capacity; and

(d) how long it is likely to take for
commencing the expanded capacity?

The Minister of State in the Minis-
try of Irrigation and Power (Shrl
Alagesam): (a) The United States
Agency or International Development
have recently approved, in principle,
a loan of $16 million for the Chan-
drapura Stage II Power Project.

(b) The terms of loan are likely to
be as follows:—

(i) The credit fee on the loan
shall be three quarters of one per
cent (3 of 1 per cent) per annum
on the disbursed balance of the
Joan. The principal shall be re-
paid within 40 years from the
date of the first disbursement
under the loan including a grace
period of 10 years.

(ii) Provision shall be made for
repayment of principal and pay-
ment of credit fee in United States
Dollars.

(iii) Equipment, materials and
services, except marine insurance
to be financed under the loan shall
be procured in the United States
of America.

(¢) The Chandrapura Stage I envis-
ages installation of two units of 140
MW and the Stage II will add one
more unit of 140 MW.

(d) The unit under the Stage II is
expected to be commissioned by the
middle of 1966.
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Drinking Water Supply in Kurmool
District

2332. Shri P. Venkatasubbaiah: Will
the Minister of Health be pleased to
state:

(a) whether any representations
have been received from the Pan-
chayat Samiti Alur, Kurnool District,
Andhra Pradesh and the Zila Parishad,
Kurnool for providing drinking water
supply in that area;,and

(b) if so, the action taken in the
matter?

The Minister for Health (Dr. Sushila
Nayar): (a) and (b). The President
Panchayat Samiti, Alur has made a
representation to the Government of
Andhra Pradesh in the matter. The
Zila Parishad pointed out that water
fit for drinking was not obtainable in
the area. A scheme to provide pro-
tected drinking water to the area in
question from the Tunga-Bhadra Pro-
ject (Low Level Canal) by construct-
ing a reservoir at Chintakunta at an
‘estimated cost of Rs. 53 lakhs suggest-
ed by the Panchayat Samiti Alur, is
under the consideration of the State
Government.

Food Adulteration Act, 1954

2333 f Shri Kachhavaiya:
: IShri Onkarlal Berwa:

Will the Minister of Health be
pleased to state:

(a) whether a memorandum has
been submitted to his Ministry by the
Andhra Pradesh Retail Kirana Mer-
chants Federation in connection with
the Prevention of ¥ood Adulteration
Act, 1954;

(b) if so, the salient features thereot
and Government’s reaction thereto;

{¢) whether Government have as-
certained to see that no innocent per-
sons are penalised under the Act;

(d) if so, the steps taken in this re-
gard; and
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(e) whether Government are con-
sidering to constitute regional labo-
ratories at every district headquarters

to test a commodity to see whether it
is adulterated?

The Minister for Health (Dr. Sushila
Nayar): (a) Yes.

(b) The main suggestions made by
the Federation are as follows:—

(1) Vendors should be exempted
from the provision of Section 7 of the
P.F.A. Act, which prohibits the sale
etc. of Adulterated or misbranded food
stuffs by any person.

(2) Under Section 10(7) of the
P.F.A. Act where ‘ood inspector takes
any samples, he shall as far as possi-
ble call not less than two persons to
be present at the time when such ac-
tion is taken and take their signatures.
The Federation has suggested that the
Act be amended to require two ver-
sons “who are independent mediators”
to be present at the time when a
sample is taken by the Food Inspector.

(3) In Section 13, no time limit has
been laid down or the delivery of the
report of analysis by the Public
Analyst to the Food Inspector. The
Federation has suggested that the Act
be amended to the effect that revort
of such analysis shall be delivered by
the Public Analyst to the Food Ins-
pector not later than two weeks from
the date of receipt of the samples from
the Food Inspector.

(4) The penal provision in Section
16 of the Act should not be made
applicable to the retail vendors.

(5) Rule 12-A of' the P.F.A. Rules
1955, enjoins ¢ every trader selling
an article of food to a vendor to de-
liver to the vendor, if the vendor so
requires, a warranty in the prescribh-
ed form. The Federation has suggest-
ed that the rule be amended to make
the deliverv of the warranty by the
trader to the vendor compulsory.

(6) ‘Agmarking’ of articles like oils
should be made compulsory.
-
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These suggestions will be given due
consideration in framing the amend-
ing legislation.

(c) and (d). The P.F.A. Act does not
contemplate punishment of the in-
nocent. In fact there is so much
emphasis on protecting the innocent
that sometimes guilty ones also escape.

(e) Central assistance was provid-
ed to the State Governments during
the 2nd Five Year Plan period for
the setting up of Principal Labora-
tories at the State Headquarters and
Regional Laboratories at the District
Headquarters.

Illegal Mint at Hapur

Shri Vishwa Nath Pandey:

2334. \ Shri Balgovind Verma: -

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that an
illegal mint was discovered by the

Police at Hapur (U.P.);,

(b) if so, the weight of coins seized
by the Police; and

(c) the action taken by Government
in the matter?

The Minister of Finance (Shri Mor-
arji Desai): (a) to (c). The Govern-
ment of India have no information on
the subject. It is, however, being col-
lected from the State Government,
and will be placed on the Table of
the House in due course.

Flood Control Schemes in Punjab

2335. Shri Daljit Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Punjab Govern-
ment have supplied the details of the
Flood Control Schemes which  they
intend to take up in 1963; afxd.

(b) if so, the nature thereof?

The Minister of State in the Minis-
try of Irrigation and Power  (Shri
Alagesan): (a) Yes.

414 (Ai) LSD-

(b) Flood Control and drainage
schemes involving an outiay of
Rs. 798.18 lakhs have been proposad
by the Government of Punjab for in-
clusion in their Annual Plan for 1963-
64. These schemes which include con-
tinuing schemes consist of construction
of flood protection bunds, surface and
seepage drains, protection work for
villages, controlling and training of
choes and nallahs, pilot anti-water-
logging-cum-pumping schemes, lining
of canals, construction of a dam on
River Ghaggar and other flood control
and anti-water-logging works in the
various tracts in the State.

Power Schemes ir Punjab

2336. Shri Daljit Singh: Will the
Minister of Irrigatien and Power be
pleased to state:

(a) whether it is a fact that the
Punjab Government have approached
for help for more power production
schemes in the State during the Third
Plan period; and

(c) if so, the nature of the schemes
and the reaction of the Central Gov-
ernment thereto?

The Minister of State im the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Yes.

(b) The State Government had
suggested for implementation the
Western Yamuna  Hydro-Electric
Scheme for generation of 22.5 MW
power under the 1st stage, and 45 MW
under the second stage, in addition to
the schemes already included in the
Third Five Year Plan. The project
report has been examined in the Cen-
tral Water and Power Commission,
and comments communicated to the
State Government. Their reply is
awaited.

The Punjab Government are also
formulating a scheme for the installa-
tion of 2X30 MW Thermai generation
sets at Kalakote in Jammu and Kash-
mir State in lieu of the Upper Barl
Doab Canal Scheme which was ex-
pected to generate 30 MW of power.

’
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Gold Smuggling

2337. Shri C. K. Bhattacharyya: Will
the Minister of Finance be pleased to
state:

(a) whether his attention has been
drawn to an article by an ex-gold
smuggler published in the Amrit
Bazar Patrika (Calcutta) on the 31st
March, 1963 in which he stated that
dozens of stewards and crew members
in B.O.A.C. planes were doing the
same thing; and

(b) if so, whether any steps have
been taken to check the stewards and
crew members of planes coming to
India from outside?

The Minister of Finance (Shri
Morarji Desai): (a) Yes, Sir.

(b) The reference in the article in
question is evidently to the smuggl-
ing which took place in 1959 or ear-
lier. As a result of certain seizures
which were effected in 1959, energetic
steps were taken immediately by the
Government of India and the Customs
authorities, and the services of about
74 members of their crew were ter-
minated by the BO.A.C. The control
over all airline crew has since been
further tightened, and necessary
checks are being carried out.

Sewage Water for Cultivation in Delhi
Villages

2338. Shri Yashpal Singh: Will the
Minister of Health be pleased to state:

(a) whether it is a act that accord-
ing to rules water of Gandanala in
Delhi is to be supplied for use of cul-
tivators and farmers of villages like
Malikpur, Burari and Jaronda;

(b) whether it is a fact that the
water is not supplied to these farmers
and instead it is utilized by petty cul-
tivators to cultivate prohibited vege-
tables;

(¢) whether it is a act that this is
resulting in the loss of revenue to
Government; and

(d) whether representations to this
effect have heen received from the
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farmers and cultivators of the afore-
said vilages and the action taken by
Government in the matter?

The Minister of Health (Dr. Sushila
Nayar): (a) Therc are no rules gov-
erning the supply of water from the
Gandanala to the cultivators for irri-
gation purposes.

(b) No. On the 20th March, 1963
some prohibited vegetable crops were
seen by the Corporation authorities in
the area and steps were t{aken by
them to stop the supply of tihe
effluent.

(c) In view of (b). above, the g-1es-
tion does not arise.

(d) No representations have been
received.

Repatriation of Accumulated Funds

2339. Shri Harish Chandra Mathur:
Wil]l the Minister of Finance be
pleased to state:

(a) whether repatriation of accu-
mulated funds from abroad is treat-
ed as earnings for a year andg taxed
as such;

(b) the quantity of funds so re-
patriated and tax collected thereon
during 1962-63; ang

(c) the steps proposed to be taken
to encourage better flow of money
from abroad?

The Minister of ¥inance (Shri
Morarji Desai): (a) and (c). No.
Under the Income-tax Act, 1961, re-
mitt~~~~3 to India out of past foreign
profits or out of capital are comple-
tely exempt from tax in the hands of
all assessees.

(b) No statistics are maintained as
regards the quantity of funds repatri-
ated from abroad and such informa-
tion for the year 1962-63 is, therefore,
not available.

The question of tax collection on
the funds so repatriated during
1962-63 does not arise in view of the
reply at (a) above,
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Link road between Sarojini
and Ramakrishnapuram

2340. Shri J. B. S. Bist: Will the
Minister of Works, Honusing and Re-
habilitation be pleased to state:

Nagar

(a) whether it is proposed to cons-
truct a link road connecting “M”
Avenuc of Sarojini Nagar with Sector
IITI of Ramakrishnapuram; and

(b) if so, at what stage the cons-
truction is and when the road is
likely to be ready?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr
Chand Khanna): (a) Yes.

(b) The work has been awarded
and collection of materialg is in pro-
gress. It is expected to be completed
by the end of June 1963 except for
the construction of culverts and minor
bridges which will take a few months
longer.

Public Sector Enterprises with
Soviet Aid

2341. Shri Indrajit Gupta: Wil] the
Minister of Finance be pleased to
state:

(a) the number of public sector
enterprises currently under construc-
tion with Soviet technical collabora-
tion;

(b) whether the progress in cons-
truction is proceeding according to
schedule; and

(c) whether repayment of the
Soviet credit involved will be all in
Tupees?

The Minister of Finance (Shri
Morarji Desai): (a) A list of the pub-
lic scctor projects financed under the
Soviet credits is laid cn the Table of
the House. [Placed in the Library,
'See No. LT-1207/63].

(b) Yes, Sir,

3 '(c) The repayments towards the
Principal as well as payments of the
i Interest under the Soviet credits are
; made in rupees which are utilised by

the Soviet authorities for the pur-
chase of Indian goods for export to
USSR
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Investmentg on Irrigation and Power
Projects

2343, Shri Yajnik: Will the Minis-
ter of Irrigation amd Power be
pleased to state:

(a) the total amount invested by
Government including amounts both
under revenue and capital expendi-
ture on irrigation and power during
the first and second plan periods;

(b) the amount of return obtained
from this amount up-to-date both as
interest charges as well as repay-
ment of loans; and

(c) the amount invested or loaned
to irrigation and power corporations
ang granted as a subsidy or written
off afterwards?

The Minister of State in the Min-
istry of Irrigation and Power (Shri
Alagesan): (a) to (c). The requisite
information is being collected and
will be laid on the Table of the
House.

Bank of China

( Shri Hem Barua:
2344 J Shri Surendranath Dwivedy:
Shri Hari Vishnu Kamath:

Will the Minister of Finance be
pleased to state:

(a) whether it ig a fact that Gov-
ernment have estimated the assets of
the Bank of China that operated in
this country till the other day;
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(b) if so, whether any Indiang had
any accounts with this Bank; and

(c) if the reply to part (b) be in
the affirmative the names of persons
and the amount of deposits against
them?

The Minister of Finance (Shri
Morarji Desai): (a) The tangible as-
sets of the Bank of China jmmediately
before it wag taken into liquidation
were estirnated to be of the value of
Rs. 1.57 crores.

(b) Yes.

(c) As the number of accounts is
very large, as the full details are
not available with Government at
present and ag it will not be in con-
formity with banking law and prac-
tice to disclose the particulars re-
lating to individual accounts, except
when the public interest is clearly
involved, it is not possible at this
stage to furnish the necessary infor-
mation,
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Runway at Panagarh Aerodrome

2349, Shri S. M. Banerjee: Will the
Minister of Works, Housing and
Rehabilitation be pleased to state;

(a) the progress so far made in the
construction of a Runway at Pana-
garh aerodrome (West Bengal); and

(b) whether it is a fact that the
contract for construction of this Run-
way was given by CP.WD. to a
firm which in its turn has engaged
another firm as sub-contractor in
order to complete the work expedi-
tiously during the emergency?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) About 45 per cent up
to the 15th April  1963.

(b) No.

Effects of Smoking on Lung$

2350. Shri Ram Harkh Yadav: Will
Minister of Health be pleased to
state: R

(a) whether it is a fact that smok-
ing leads to increase in pressure in
the blood vessels of the lungs;

(b) whether any research is being
made in the Pate] Chest Institute in
New Delhi in this regard; and

(c) if so, the details thereof?

The Minister of Health Dr.
Sushila Nayar): (a) and (b). The
Vallabhbhai Patel Chest Institute,
Delhi, who have been conducting re-
search on effects of smoking, have
reported that there is increase in
pressure in the blood vessels immedi-
ately after smoking.

(c) During the course of right
heart catheterisation of patients suf-
fering from various broncho pulmon-
ary discases, a few of them were
chosen for the study of the immediate
effect of smoking on pulmonary
artery pressures. In patients suffering
from tuberculosis it was found that
the systolic pressure markedly in-
creased two minutes after smoking,
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even though there was no change
immediately after smoking. In other
diseases like chroaic bronchitis, em-
physeme, etc. smoking brought in an
immediate increase in the pulmonary
artery pressure gradualiy increasing
after two minutes of cmoking. As
regards diastolic pressure, the change
was the same as for systolic pressure
in tuberculosis. In other diseases,
there wag no change in the diastolic
pressure, Changes in the mean pres-
sure were the same as systolic and
diastolic in so far as tuberculosis was
concerned. In  other discases the
mean pressure dijg not rise immedi-
ately after smoking but there was
gradual increase reaching to a maxi-
mum after two minutes of smoking.
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Pong Dam and Suilcj-Beas Link
Projects

2354. Shri Hem Raj: Will the Min-
ister of Irrigation and Power be
pleased to state the progress made by
the States of Punjab, Himachal Pra-
desh and Rajasthan for the colonisa-
tion policy of the oustees of the
Pong Dam and Sutlej-Beas Link
Schemes?

The Minister of State in the Minis-
try of Irrigation ang Power (Shri
Alagesan): The discussions with the
Chief Secretaries of Rajasthan and
Punjab have not yet been concluded
and it will take some more time
before the colonisation policy for the
Rajasthan Canal area (where the
oustees from the Beas Project are to
be settled) is finalised.

Beag Control Boarg

2355. Shri Hem Raj: Will the Min-
ister of Irrigation and Power be
pleased to state:

(a) whether the Beas Control Board
hag taken any decision for the appo-
intment of an Advisory Committee for
the rehabilitation of the oustees;

(b) if so, the representation given
on it to the elected representatives
of those areas to which the oustees
belong; and

(c) the criteria fixed for represen-
tation on it?

The Minister of State in the Min-
of Irrigation and Power (Shri
Alagesan): (a) Not yet.

(b) and (c). Do not arise,

Nagarjunasagar Project

2356. Shri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Government of
Andhra Pradesh have urged upon the
Union Government to take over the
construction of the Nagarjunasagar
project as the State Government
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could not proteed with the sche-
duled pace; and

(b) if so, the reason of Govern-
ment thereto?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) The Andhra Pradesh
Government had approached the
Union Government with a request to
treat the Nagarjunasagar Project as
a Central Project and to provide
funds for its construction outside
the State’s ceiling.

(b) After consulting the Planning
Commission, the Government of
Andhra Pradesh have been informed
that no exception could be made in
the case of Nagarjunasagar Project as
*Irrigation” is in the State list and
all irrigation projects in the country,
including projects of the size of
Nagarjunasagar, form part of the
State Plans.

Employees in Rehabilitation
Department

2357. Shri Balmiki: Will the Min-
ister of Works, Housing and Reaa-
bllitation be pleased to state:

(a) the number of Government
Servants Dbelonging to Scheduled
Castes and Scheduled Tribes retren-
ched and reverted in the Department
of Rehabilitation upto the 15th April,
1963 in various grades; and

(b) the number of retrenched Sche-
duled Castes and Scheduled Tribes
employees provided with alternative
jobs?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). The infor-
mation is being collected and will be
laid on the table of the House.

Confirmation of Employees in Reha-
bilitation Department

2358. Shri Balmiki: Will the Min-
ister of Works, Housing and Rehabi-
Htation be pleased to state:

(a) whether any person working in
the erstwhile Ministry of Rehabilita-
tion and its attached subordinate offi-
ces was confirmed during the twelve
years of its working; and

(b) if not, the reasons therefor?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). Persons be-
loging to organised Services are
confirmed by the concerned authori-
ties against posts declared permanent
in accordance with the rules pertain-
ing to the appropriate service, graae
or post Others are not confirmed
as the posts held by them are createa
in connection with work which is not
of a permanent nature. Such of the
temporary employees as complete 3
years of service and fulfil other con-
ditiong are however declared quasi-
permanent.

Retrenched Employees of
litation Department

Rehabi-

2359. Shri Balmiki: Will the Min-
ister of Works, Housing and Reha-
bilitation be pleased to state:

(a) the number of persons retren-
ched in the Department of Rehabili-
tation in various Grades upto 15th
April, 1963;

(b) the number of those absorbed
so far; and

(c) whether the period of service
rendered by them in the Department
of Rehabilitation is counted towards
pay, confirmation and pension by the
other Ministries where they nave
been absorbed?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand.
Khanna): (a) to (c¢). The inormation
is being collected and will be laid on
the Table of the Sabha.
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Power Shortage in West Bengal

( Shri Dinen Bhattacharya:
2380.{ Shri P. Kunhan:
_ Shri Mohammad Elias:

Will the Minister of Irrigation and
Power be pleased to state:

(2) whether the production in the
jute mills of West Bengal was upset
by power shortage;

(b) whether the I. & M.A. made
any representation to Gevernment to
allow its individuai un:its to instal
captive power generating sets *o cir-
cumvent the shortage of power; and

(c) if so, the reaction of Govern-
ment to the representation?

The Minister of State in the Minis-
try of Irrigation & Power (Shri
Alagesan): (a) No.

(b) No.

(¢) Does not arise.

Anti-TB Measures in Punjab

2361. Shri Daljit Singh: Will the
Minister of Health be pleased to state:

(a) the amount so far given to
Punjab for anti-T.B. measures during
the Third Five Year Plan period; and

(b) the items on which it was
spent?

The Minister of Health (Dr. Sushila
Nayar): (a) A sum of Rs. 25.20 iakhs
has been allocated by the Planning
Commission for anti-TB measures in
Punjab during the Third Five Year
Plan period. The State Government
draws Central assistance from ‘Ways
and Means Advances’ placed at thcir
disposal. A sum of Rs. 6,85,000- has
been spent by the Government of
Punjab for the purpose during 1961-
62 and 1962-63. In addition to this, a
sum of Rs. 1,71,500/- was given {o
voluntary T.B. Institutions in Punjab
during this period. L4

(b) A Statement containing the in-
formation is laid on the Table of the
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House. [Placed in the Library. See
No. LT-1208/63].

Allotment of Quarters to Class IV
Employees

2362. Shri P. C. Borooah: Will the
Minister of Works, Housing and Re-
habilitation be pleased to state:

(a) whe'bor a seniority list is main-
tained for Class IV Government ser-
vants for purposes of allotment of two-
roomed quarters; and ,

(b) if not, the reasons therefor?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Channa) (a) No.

(b) All houses falling in Category
Type I meant for Class IV officers are
grouped in one schedule and only one
waiting list is maintained for these
houses.

Central Allocation for Dandakaranya
Project

2343. Shri P. C. Borooah: Will the
Minister of Works, Housing and Re-
habilitation be pleased to state:

(a) whether the Central allocation
for the Dandakaranya Development
Programme for 1963-64 has been cut;

(b) if so, to what extent; and

(c) whether the authorities have
decided to prune the programme in
view of thig cut ang if so, to what cx-
tent?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). Yes; by about
25 per cent. Against the Revised
Estimates of Rs. 545.00 lakhs for 1962-
63, the allocation for 1963-64 is
Rs. 420.00 lakhs.

(c) Yes. Some pruning of non-
ess” ‘ials will be necessary. ,Details
of the rovised programme are being
worked out by the Dandakaranya
Development Authority,
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12 hrs.

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC
IMPORTANCE

REPORTED RISE IN THE PRICE OF RICE IN
WEST BENGAL

Shri P. R. Chakraverty (Dhanbad):
Sir, I call the attention of the Minister
of Food and Agriculture in follow-
ing matter of urgent public impor-
tance and I request that he may make
a statement thereon:—

“Abnormal rise in the price of
rice in West Bengal resulting
from the shortage in supply.”

The Minister of Food and Agricul-
ture (Shri S. K. Patil): Sir, we made
a statement on the subject in answer
to a short notice question on thi Sth
March. The situation is a co-tiruing
one. This year the production ot rice
in Bengal was short, not very short,
but compared with last year it was
short. Unfortunately this year the
production in Orissa was very short
indeed. Bengal is always fed nor-
mally from Orissa and from Nepal, the
traditional border terrain. Now, from
Nepal the rice is coming and will be
coming to a cerfain extent. But so far
as Orissa is concerned, that much
quantity of rice does not come as it
should have come. But so far as the
Ministry is concerned, we have placed
at the disposal of the Bengal Govern-
ment all our resources so that what-
ever rice they want, we supply them.

Now, recently, there was a confe-
rence with the officials of the Bengal
administration. What Bengal wants is
not only rice, but boiled rice for
which they have got a preference, and,
really speaking, the whole question is
not about the foodgrains but about a
particular type of rice to which most
of the Bengalis have been accustomed.
Therefore, it has been decided to have
it 50:50 ang we have been placing
these things at their disposal to be
distributed through fair price shops.
We have also told them to open as
many fair price shops, wherever they
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felt the necessity, as they want so far
as the outside market is concerned.
We cannot always control it. Ouw
duty is that when the situation be-
tomes of that type we open fair price
shops anq give them the supply, and I
have adequate supplies to give them,
and do not think that the situation
will worsen.

Shri Tyagi (Dehra Dun): What
arrangements have been made in re-
gard tec the smuggling out?

Shri P. R. Chakraverti In view of
the deepening crisis in West Bengal
because of this rise in prices, and in
view also of the assurances given by
the hon. Minister in reply to my short
notice question earlier, may I know
by what time, the assured supply will
be made available to Bengal so that
the crisis does not deteriorate into
some form of famine? ,

Shri S. K, Patil: When we go on
describing a situation as a crisis, even
if a crisis does not exist, a crisis is
created. It is not a crisis; nobody will
die because there is no food or there
is no rice. There is enough of foud-
grains except rice at reasonable prices
there. We have liberalised the wheat
there, and the Bengalis have started
eating wheat, but I can quite under-
stand the position. So far as the Gov-
ernment of West Bengal is concerned,
I do not think that they have asked
for supplies which I have not given
them.

Shri S. M. Banerjee (Kanpur): May
I know whether the attention of Gov-
ernment has been drawn to the news
item appearing in Ananda Bnzar
Patrika Jugantar and all other parers
that the cost of rice in West Bengal
in certain places has gone up to Rs. 36
per maund, or about 96 nP. per kilo,
deposit all assurances by the Food
Minister at the State and the Minister
at the Centre and if so, what cffective
steps have been taken to sec that the
prices do not rise, since the prices of
all the other‘essential commodities
also have risen because of th» rise in
prices of rice? What special atten-
tion has been paid or what special
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encouragement has been given by the
Centre to use certain provisions of the
Defence of India Rules for checking
the prices?

Shri S. K. Patil: So far as the
latter part of the question is concern-
ed namely that the prices of other
commodities have risen, I do not agree
with the hon. Member, because I have
said that the prices of the other food-
grains have not risen. In fact, I began
by saying that.

Shri S, M. Banerjee; The reports
are there in the newspapers.

Shri S. K. Patil: I need not know it
necessarily. I know it in general.

So far ag the prices in the food-
grain shops are concerned, I am res-
ponsible for them. If the prices have
risen anywhere else, they are not
necessarily under my control. Our
duty in a situation like this is to open
as many shops as we possibly can,
and as the Bengal Government, it is
their duty to do that. But we have
given them a free hand in order to do
that, and also supply as much as they
want, 50 per cent as boiled rice and
50 per cent as the other type of rice.
In a situation like that, even they have
got to understang that if they do not
get exactly all the boiled rice quantity
which they require, they must put up
with some other type of rice in the
meanwhile till we tide over the
situation.

Shri Mohammad Elias (Howrah): On
a point of order. You, Sir, have very
kindly given your consent to this cal-
ling-attention notice, but the hon.
Minister did not think it fit to reply
to the short notice quesion which was
tableq the other day by Shrimati Renu
Chakravartty and others. Since the
condition in Bengal with regard to
the food prices is such that the prices
of every kind of fooddrains is going
higher and higher every day, should
we not be enabled to ask supplemen-
tary questions .
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Mr. Speaker: He should formulate
his point of order.

Shri Mohammad Elias: This is the
point of order. The foodgrain prices
are going higher and higher, the hon.
Minister knows very well the condition
in West Bengal. When the short
notice question was tabled, may I
know why the hon. Minister did not
think it fit to give his consent and give
the reply to that question on the floor
of the House? You have very kindly
given your consent. The condition is
worsening day by day. Even the
Congress papers have admitted that
there is a near-famine condition in
West Bengal , . . ,

Mr, Speaker: The hon. Member
should resume his seat. Has there
been as violation of any rule of ours
or any article of the Constitution ¢n
which I should decide and give my
ruling on a point of order?

‘Shri Tyagi: He has to register his
views.

Mr. Speaker: There is no point of
order at all.

So far ag the short notice question
is concerned, because our ruleg give
that discretion and privilege to the
hon. Minister to accept short notice or
not, I cannot interfere in that. That is
all now. Now, Papers to be Laid.

Shri H. N. Mukerjee (Calcutta Cen-
tral): May I make one submission?
Certain norms have to be developed
in regard to the Ministers accepting
or not accepting short notice questions,
You, Sir, have accepted the calling-
attention-notice ang compelled the
hon. Minister to come to this House
and give an answer. You in your
judgment thought that this was an
important matter where Government
had some answerability to tnhis House.
But if the Ministers, because of a cer-
tain rule which entitles them to reject
short notice questions are benaving
in a manner which is not in conformity
with parliamentary dignity and deco-
rum and the interests of the country,
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the Table
which is quite patent from your hav-
ing admitted this matter and the Minis-
ter refusing it, I submit that certain
norms have to be developed.

Mr. Speaker: Will he kindly refer
to any rules under which I can inter-
fere?

Shri Hari Vishnu Kamath: May I
submit briefly that while there is
much to be said in favour uf n.y hon
friend, Shri H N, Mukerjee, the only
remedy is to change the rules. The
House should agree to change the
rules.

Mr. Speaker: I cannot change them.

Shri Hari Vishnu Kamath: Not you.
The House should agree to change the
rules.

12.10 hrs.
PAPERS LAID ON THE TABLE

REPORT OF HEALTH SURVEY AND FLAN-
NING COMMITTEE

The Deputy Minister in the Ministry

of Health (Dr, D, S. Raju): On be-

half of Dr. Sushila Nayar, I beg {0 lay

on the Table a copy of the Heaalth

Survey and Planning Committee
(Vol. II).
[Placed in Library. See No. LT-
1202/63].

NOTIFICATIONS UNDER ESTATE DuTY AcT,
BeEncaL FINANCE (SALEs Tax) Acr,
CustoMms AcTt aND CENTRAL EXCISES
AND SALT AcCT
The Deputy Minister in the Ministry

of Finance (Shri B. R. Bhagat): I beg

to lay on the Table:

(i) a copy of the Estate Duty
(Amendment) Rules, 1963 pub-
lished in Notification No, S.O.
962 dated the 6th April, 1963,
under sub-section {2) c¢f sec-
tion 32 of the Zstate Duty Act,
1953. ' s

[Placed in Library. See No. LT-

1203 /63].

(ii) a copy of Notification No.
F.4(33)/62-Fin(E)  published
in Delhi Gazette datej the
11th April, 1963 making cer-
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tain further amendments to
the Delhi Sales Tax Rules,
1951, under sub-seciion (4) of
section 26 of the Bengal
Finance (Sales Tax) Act, 1941,
as in force in the Union Ter-
ritory of Delhi.

[Placed in Library. See No. LT-
1204/631.

(iii) a copy each of the follcwing
Notifications under section 159
of the Customs Act, 1962:-—

(a) G.SR. No. 613 dated the 13th
April, 1963,

(b) G.S.R. No. 614 dated the 13th
April, 1963.

(¢) G.S.R. No. 639 dated the 11th
April, 1963.
[Placed in Library. See No. LT-
1205/63].

(iv) a copy each of the following
Notificationg under section
38 of the Central Excises and
Salt Act, 1944, making certain
further amendments to the
Central Excise Rules, 1344:-—

(a) G.S.R. No. 615 dated the 18th
April, 1963.

(b) G.S.R. No. 616 dated the 13th
April, 1963.
[Placed in Library. See No. LT-
1206/63].

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 97 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose a copy of the
Iron Ore Mines Labour Welfare
Cess (Amendment) Bill, 1963,
which has’ been passed by the
Rajya Sabha at its sitting held on
the 22nd April 1963".



11889

IRON ORE MINES LABOUR WEL-
FARE CESS (AMENDMENT)
BILL

Secretary; Sir, I lay on the Table
of the House the Iron Ore Mines
Labour Welfare Cess (Amendment)
Bill, 1963, as passed by Rajya Sabha.

12-12 hrs.

OFFICIAL LANGUAGES BILL—
contd.

Mr, Speaker: Further considera-

tion of the following motion moved by
Shri Lal Bahadur Shastri on the 23rd
April 1963, namely:—

“That the Bill to provide for the
languages which may be used for
official purposes of the Union, for
transaction of business in Parlia-
ment, for Central and State Acts
and for certain purposes in High
Courts, be taken into a considera-
tion”,

together with amendments moved
thereon.

Out of 15 hours, 9 hours and 35
minutes have already been taken.

Shri Hem Barua (Gauhati): When
will the Minister reply?

Mr. Speaker: The hon. Member has
put me that question. What can I say?

An Hon, Member: The time ought
to be extended.

Shri Hari Vishnu Kamath (Hoshan-
gebad): How much time hag been
taken?

Mr. Speaker: Out of 10 hours for
general discussion, 9 hours and 35
minutes have been taken. There are
certain Members who are very anxious
to speak. I am also very anxious to
accommodate them. 1 would request
hon, Members to help me in that res-
nect: if I cannot accommodate them
during the general consideration stage,
1 will certainly try to accommodate as
many as I can during the clause by
clause stage as well as the third
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reading stage and if I am really com-
pelled to call in some more Members,
probably I might have to extend the

time a little,

11830

Shri Hari Vishnu Kamath: By your
leave, may I reiterate today my re-
quest that the time for the first read-
ing might be extended by at least
two hours. If that is not possible,
If the House is not agrecable to it,
then the time for the second reading
must be increased to 7 hours.

Mr. Speaker: I will see to that.

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): I merely want-
ed to know when I would be called
upon to reply to the debate. If many
Members still want to speak, it is in
your hands.

Mr. Speaker: Is there any objec-
tion if I extend it:

An Hon. Member: No.

Mr. Speaker: Is he speaking on his
behalf?

Shri Lal Bahadur Shastri: My hon.
colleague, the Minister of Parliamen-
tary Affairs is not here. But if the
House would be willing to sit for an
hour more, I think it would be possi-
ble to accommodate them.

Mr. Speaker: I have a list of 52
Members with me; there might be
others who might rise in their places
and try to catch my eye. I want hon.
Members also to appreciate the pres-
sure under which I have to carry on.
I want to accommodate at least 20
Members more. Therefore, 3 hours
must be given to me. So the hon.
Minister can calculate when he would
be called.

Shri Maurya may now continue hig
speech.

Shri P. C. Borooah (Sibsagar rose—

Mr, Speaker: Order, order.
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St AN (weihrg) ;o oweAw R,
afs gw AqA dfaqw #¥ afer qro
wma‘ﬁrmt%ﬁaﬁ EIERES
‘A, ‘e A “smata
wmfga"r"ugaﬁwmiﬁrg fer
&1 warfafay 739 ¥ a9 98 7w
gt @ f& Teafa wr gfaam & «mg
&9 ¥ 979 a9 A% 0F Fiaw fasarn
Tigd, AR S wHgA §F =AW
@ 73 foir da1 =fgd | @ T,
IEF TG ¥ A4 F ATX WA X
Trezgfa S #1 oF ;R T fasaran
g, @y sfaye & wex & AR @]
wgge ToFT woga o f5 ;@ A
™ a5t # fg=r & foat wfa gf
2 A st &7 aar afdeafa & qur @
g ¥ A G | A g9 qeA A
@t fig gw Ay o @ & 9k fag
§ #gn § & ag wadfww gom, T
o § f5 St gg Wt faoir S w7
Faam #1 Y @9 aW  FT g
fel F AT IR T 7@ @
T | 7y fadgd W9 WTE ST E MR
ot foim W g FIATEF O |

THY AW 47 FL WG qF AT FT
wIUE, 7 FEAr waar g fF fow avg
=7 s W ¥ gr A, fRrag
¥ A oAy 3 ¥ @) g A,
g a<g & v fazardt #1 70w 99
W% ENT &, OF ST NAT Y O W
¥ oAt wey wmar ¥ S 9K gad
faare g g 1w @ 78 AT T §
T A oA @ @A g e
a7 ste o ume FAEE S A
W e afew, qa WX TS
¥ & g @ 9w ol 9EH A A
faxare § fagr g fadt wfesi
ot ¥ § | e gaaY s oF a1 7@
A H 7wt g forw w1 7 A a9
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T FAT | AT, a7, S A7 I
R faar mmuﬁqaa
AT ¥ N g Am g g F
F09 79 TG a8 ¥ WIS JIAS &
IF! fa@ @ @Fd § AR T "9
g WEIY F qETad # qgd AT
gfaaa JW gt T HaST F1 A=l A%
frg w#a § 97 @@a & AR 9 gEA
g AfFr zwamm ¥ g ga ot
TATAE &Y AYET W ®1 AT U
WTT F97ET | AYAT OW OATET Sl
TfE  WTAT F1 F=TAT | SRR HAST
FI TIY FIL TG qT

7 $9g 3 §F faq sfagrg & ot
®Y REIAT |TEAT § | W F voo AX
99 78t R T FT QT g |
T WA g A AR R dR ag
R e G TS | TP T WA
naw qg T4 wgER St ¥ woy uw
FT AR s fa=rd #7 5w fFar ag
% FETET SR AT T § e,
S fF AR Gg FT qE AT FEG F
T ¥ AT gk ad 9 39 UG
¥ qrely WTaT AT Y 91 Sar aerg
¥ oo I¢ qd WX AT WHE & Soo
TG g, {Roo IW qF FH UK F
qret T @Y, SR IS AT agree
SATE & TR & | IF @Rl 9T IR
it g5 foramar ag arelt W § faa
qIar | 6T W?ﬁ?ooaaﬁ'aﬁ‘mgqoo
a9 qF g WUAT FTE  qUev Hmar §
qOT §FY 4, AR WG qg Sl
A 4, § FAA TG ALY FEAT, wq
AT F4qAT FT AL AT AT AT 4,
§ g A § oA el F ar
¥ 741 sadT Rt ey § 7 gwme
o wHo Fo HreT A Fgl fr gw 39
=T §1 @

“Let this chapter of the language
be opened for the moment.”
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[ =)

G IR FEr AT | oF foe ¥ fow
ST SR F AG T @A § | W
TFH Qo F F09 AOH §1 w9
S AT F gW WO qTA4 @
O w1 WA E ? 9w AW Y T
TF & § J A waee A1 fEe
& 30§ o 0 fordt § 1 I F HTER
¥ gt wiwE |TE |

qaafqay a1 a1 g Yo dATE

T TET I v R FT LT
TATHT AAT AT § AT 9
e, 53 afy feg:
A A v
R 9N fagarg
FIA ATH Y FOT
N A AT LY A"

qA T YT T EERCIE
UF 9T 938 : g T ¢

st i 7z d A wg @ E, @
feafm A faR & & o &9
YUY ¥ Faw R F wqard |
T NI R FAT wo AT
Sfemamya ¢ w0z I A"
dEa AT AT FaA WY

g alT a3 0% &Y W@
FrAlEA A 3 FAT 3o @
@O wE &

e arer Y7 3 FOT

& ag Fgar Tmga § fF agi WA avg
;N gead agdt W 8§, sfag waar
X o wegan | Zfag gaar § Sy
1 = WO AT § IS S e
FaT & T4 § AR I YT AT
ar FlE IR AU FE 1 W A
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FRA f d oy R Ffod w aA

FT &A1 I 9 S g £ gy
qrer A €

79 & fg=dy ¥ am@ X wmar g
T (4w (ot A Ay AR
TR A §, "R T agd § IE@s
frasR @ ard & 1| WU F QY
g a1 g e arey § | WIEy #7
5+ foag qwg Fiergls g &
I 9T AT T AT T gAY
st ff, I§ N9 gER WRWM
qfsq saERATT AgE A S FgToaT
JqHT SN W daw A AT AR
AT § 1 IR (3 faasw, qave
¥ Fiedieque ATl H A FaT AT
IEH Y oA ¥RY WA F Fg oSt
9% FI AT § | 98 TF TFI ¢ ©

“But, at the same time, it created

a great gulf between us who knew
English and those who did not
know English and that was fatal
for the progress of a nation. That
is a thing which certainly we can-

not possibly tolerate today. Hence
this problem.

However good, however impor-
tant, English may be, we cannot
tolerate that there should be an
English-know elite and a large
mass of our people not knowing
English. Therefore we must have
our own language.”

o sl Gfed SERETE AgE
q I gHY FFT 9T | 9F qEY W90
1 fAvig aga o=t a<g & foram mav av
o 2 &y e W fg=r grfy FAifw
IaA 2 F ¥R wama a6 @ ar
TUE gEY & | AfFT w @gt 9
ST FY gATL U G AT @ 8
TIR ¥ ¥ T2 qeufd o USE
gz oY ¥ ft @ 899 § (X W
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98%0 I HZME W A1 gl AT =W WoFAT
T H AT T AT F T T@AT ATEATT
g 1T Eo o Fo F ATE Wi IARNT
FAF | IR FET T

“You expect us to respect your
celingg.and we do so. We do not
want {tcimpose anything on you,
.ot even u language. But do not
impose on us a forcign language.”

FE FET 97 {5 g7 F W wEw
F2T &1 qET & (6 AT AR 7 AT
1, 7% (FFN AT FT FHC FAT
JIAT FqET & | WU F =G v
ST arer 321 § 3 HrAdTr o 78t £ |

# WTaATHT F1 A77 §99 FT SA1&T
[UG ALY FAT AT, AtFA § qE FgAr
argar g 5 fe=lt o &gt T,
qeA T @I qAT FEL AT g
# v femm AT g0 A9
TE FITHT T ATCE qAY TE[ AL GIET AT
A FET HASE F A Y FIH oqT
92T WL ( IR T ATE AAH ¢ AGT
T, W By @ § ww aw| O
ue TET TR 0 7 ot agt ey A
ey aYh agmammar g RoFEAr
arzat g fF fom s & Qo T AR
foama & araae 79T 2 HEEY SRT
) 7 for@r U S ATAT FT WG G FT
AT AR AT A A SAT AT £

ghiuram A # fedr ¥ famg 1
fam oqvg # ey AR wToTaE
bt B s W%fi.’:TF?f.u 17 feeey
H Oy sreg A9 a1 NA fHAT S0 @ PR

wfgear, sifsmrdt, @xtgrah
W AYE & ST e g oY & F SAE
farg ¢ 1 Q8F we S
‘414 (Ai) LSED—4.
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st f gk Qsrdy Sfaw § or g §

| S fet § emifr v e R

TET AT F AT ) fawdt % a8 @t
AT O o4 faay mar it gmi o
THo Fo WIZAT F1 SN [T O #1§
afed qg R (| TTo WA WEIE
qgst ¥ 93 fagraw, @wgeve #@
FEEEATE  FEEEET § JT FT AT G
Qo 388 9T T EI T E

: “”you want tnhat Hidi is to
rally occupy an all-Indii position
nd not mcerely replace English
for certain official purposes, you
mnake Hindi worthy of that posi-
ion and allow it to absorb by
1atural process words and idioms
not only from Sanskrit but also
from oher sister languages of
India. Do not obstruct the growth
of Hindi. I can speak Hindi in my
own Bengali way.. Mahatma
Gandhi spoke Hindi in his own
way. Sardar Patel speaks Hindi
in his own Gujarati way. If my
friends from the Uttar Pradesh or
Bihar come and say that theirs
is the standard Hindi which they
have laid down and anyone who
cannot speak this language will be
tabooed, it will mean a bad thing
not enly for Hindi but it will be
a bad thing foy the country. I am
glad, theerfore, that provision has
been inncorprated in the draft
articless suggesug as to how this
languaage shoulddevelop in this
counhtry.”

mae g f& s fedy aamh wF
IR Ffeq T qAEY ERT
SAET TIA qAT T | THI AR
o dfeq SageTer qEE S A A
P8¥e § Fiedeue wavaey ¥ aEr
o At §Y agFE Iy qual A
# e g 19 WI§T &gy sEe
¢, Y wawl aga wead & 1 afew
I FEA W FIAT F g g
W FEdE A A & W oA
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ol g @ aw om f/
@ dar F g | a9
SAHI AYAT UF WA AaT A

R

% #1 faed | 3@ F A H IR
Fz1 o1 fF 9 UF  ITEARE W R,
SgE @@ g, S g A Sg
¥ fag Far fear mm ? w3 H
srard wier & few oax g, &
F fag av &, wdt & fag = 3,
T e s e F e e
&, wfeq 3¢ oF @ETEEE e 8, SEE
fad #rf w9 3 /% fag
F5 g adl % @ g %
IR q qEw § oaniEa fE
T 2, afew ST w@E Wg’
¥aw gz Fg a1 f& SEEr oA
faera & wmfna #< fomi ™1 §

TGl E | IEEI U w%aﬂwam
T HY F T AT W A Ay A
I WY H g FA T § IR A
T § Arow A v 98 Fre @
TS B TG ALY | AEAATA JAHT
T T HTH WG TG G ) 7g Fergw I
N s g, Tl dw gl A ad 2,
JIFICF Fod ¥, THE UF A
g E g uE e g ) § e war
SAATE | AT J A WS g2
waad & Fr Sg ft uF weew &
S § S99 7 3 7 ag wed m
T FEHT FT T FLA |

T=f T feedir @i &, www fam
oF WRET 99 T £ 59 §5A F
WiTTNT T THT AT [ TTAT FT
T &1 97 Fuf av 9Er & a1 7ef 9% e
g T} § & g A FAT AT
ST a2 UF Sy F7 Q@I § Sy aw
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F ¥R gfaaa & a9 § 1 39 g9 &
THA T AT F TT $Y 947 F3F AT
3q AT Q@A F I I U F
aFa fFar 91 @ & 1 ag aua
T 7& & 1 7z TfF ¥= 9, ferdr wndt
SR FT AT FT HAIR &, TG LY, FOT
ST & G9T § | gqET FGEHT q9d
IR T@AT G247 | 99 T &7 FGT W<
FIT FGT AR F foag wrawT & i
& Ty § W ITHT WS AT @qT
FA &, A¥ gAY, FAT WEewT WK
gATR A7 | ST 2T § 99ET W wigwt
5 @ =R )

F 0 i W FEAT A A7
TWY A & | AL AT T80 H (A9
AT & AT FI07 OF g i & FF wmw
SR UF 987 937 W § | W IAF
T TFS ¢ faw wiw, Fadr & freat #
Fic fzar v a1 I 7} gferor awdiE
ST TTH | T TH 9T & F Uqi FA G
IA AT e &1 7= a2 | I
A giego &1 A @iT & faw A7
790 gama g 5w i & et
a1 €1 o, uF freeft ot ol dgoae
g7 F4 G T I W o 5T
e 1| W% gferor 0% (38T &7 ;wigeT
Y@ W | ST F AT OF R T
1 ¥r@ FT IAT T T W 95 S9d &
ar 77 fazig & 5 wirer § 3 fi=dr
1 T W FT ITT AT T g AT
9 WE |

ag s fadgs mar § st oy
FW U X F5T g F A Fg 5 WA
T7t qT foig & @ & T 99 FHEE &
qG S F AT ©E o 5 gl
& A g F g T 91T FAAT 4T
a1, 5 fF garT foig 9w &9mT &
dAg v 9T @1 F1fkT ar M fF a|
T JIT AT 14T 1 Wi 77 g
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st &1 T fau a7 faagm &
uF FHEM ST S0 AT 96T e
@ & Wi 9% gt faorg fomm snw o
wo fAaea & 5 e 71 3w faw g
ZHAT £ AT & faw g9 9% T 99y ;00 |
sgoofE qfsq SEtETend qBE AR
I Y FIq SET w1 F qe A
F ULFTAT FT FAT gEar ¥ fAu
THT WAL E7 NC TET T FTHAT 2 |

Shri Khadilkar  (Khed): Mr.
Speaker, Sir, it would not be out of
place to recall on this occasion the
dcbates of the Constituent Assembly,
where for the first time, the problem
of national language was discussed.
Sir, you were one of the Members of
that elder body which debated this
1ssue and tried to come to some com-
promise--1 purposely use that word,
because among all the languages, you
sclected one of the sister languages as
an official language for the first time
in Indian  history. It is a historic
decision, no doubt. Nowhere in the
past history, so far as we could see,
one language for all India ever exist-
ed. Therefore, looking to the condi-
tions then prevailing, with the back-
ground of the national struggle behind
and a certain crusading will shown
by Gandhiji during the national strug~
gle since 1922 to have some language
of communication to the common
people, this issue was decided by way
of a compromise. It was because of
him that this issue was decided by
way of a compromise.

I remember, Sir, when you decided
this issue that among the Indian lan-
guages Hindi should be elevated to the
Position of an official language, there
Was a good deal of mental reserva-
tion. There was a recognition that
this language problem could not be
Solved like any other problem. There
‘Was a recognition that India on a
;politica] plane is a federation but it
$ something more than other federa-
ons.  Because it is a federation of
anguages, it is a federation of cul-
tures, the question of languages, cul-
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tures and other social backgrounds of
different regions must be debated and
discussed from the regional angle and
ultimately some consensus should be
evolved.

On that occasion—I do not want to
bring that issue here—you also had
raised the question of the script. You
had pleaded for the acceptance of the
Roman script. When I go through
the debates, I sometimes feel that this
matter of the script also will have to
be debated one of these days if at all
we vt/ant to make any progress.

If we accept this position, now,
after 1949, when you debate that issue
in 1963, the issue is reopened for
further debate, whether we have pro-
gressed, whether Hindi language is in
a position to discharge the functions
of a modern State, a very complicated
State and preserve that sense of unity.
Panditji, while speaking here yester-
day, never mentioned “national langu-
age”. That epithet was not given by
him for Hindi. He said that we want
a “link language”. In the Constituent
Assembly you have used the term
“official language”. That is the pro-
per term. Let my Hindi-speaking
friends realise that ours is a composite
political structure. This is a plural
society in the real sense of the term,
and in a plural society with a com-
posite political structure we have
tried to build up a certain sense of
unity and we are going to strengthen
it further in a diversity. It is a pecu-
liar phenomenon. It is the art, it is
the skill, it is the statesmanship of
the central leadership to see how to
further forge that link of unity and
strengthen the ties of unity in a diver-
sity, preserving different cultures and
different languages giving them full
scope for their development. This is
the problem that has been reopened
and is open for debate here, and it
is not simply a question of continuing
the status quo.

No doubt, the purpose of the Bill is
very limited. We want to continue
the status quo. We have realised that
there is no other alternative. What-
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[Shri Khadilkar]

ever one  might say, let us admit
frankly,—I do admit—with all our
opposition to English, the debt that
we owe to English language. The
English language in this country has
served as a foster mother for all the
Indian languages. When we came in
contact with English, particularly in
{he west and in the east, what do we
find?. My hon. friend, Shri Prakash
‘Vir Shastri, yesterday referred to
Macaulay. No doubt, the Britishers
then thought that by the introduction
. of English they would be able to sup-
press the Indian languages. The
opposite effect had taken place. Ideas
filtered down, a certain cross-fertilisa-
tion of ideas and cultures and langu-
ages took place resulting in the flower-
ing of the Indian languages. When I
remember the past, what was the
nature of the Indian languages. It was
devotional and religious. In tone, it
was poetic, no doubt. It had no
secular approach, no prose worth the
name.

Dr. M. S. Aney (Nagpur): They
were pious.

Shri Khadilkar: If I am wrong you
may correct me later on. It had no
prose worth the name. The Bengali
writers, the Marathi writers and
others. ...

T+ Deputy Minister in the Minis-
trv ¢f Commurity Development and
Co-operation (Shri B. S, Murthy):
Andhra writers.

Shri Khadilkar: I am saying that in
every region new forms were evolved,
lyrics came, essays came and beauti-
fu! prose was being written in Bengali
and every other language. 1 would
say, a new creative period began and
the flowering of languages took place.
Therefore, Macaulay was defeated, I
would humbly submit to Shastriji.
I.et him try to understand the pheno-
menon as it took place.

Another thing that happened was,
when we came in contact with the
British through their language and
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with the western thought, a certain
renaissance took place in the east and
ihe west. Let my hon. friends belong-
ing to the Hindi-speaking regions
excuse me if I say that this renais-
sance never took place in the north
of India as it took place in the east
and the west. I am not making a
very bold statement. I have got it
examined with Hindi scholars like
Kavi Dinkar and others. I make this
statement because I had a discussion
with him and he said that 1 was per-
fectly right. Therefore, in this period
of renaissance, the flowing of langu-
ages in the east and the west develop-
ing a new personality and at the same
time enriching itself with new ideas
and assimilating them, has revolu-
tionised the Indian languages and
brought in a new development among
great writers in Bengal, Maharashtra
and other regions—F am not omitting
the other regions, only for the sake
of saving time I am mentioning two.
Therefore, when we decide now and
lay down a policy for the future we
have to consider all these things.

What should be the policy? Let me
be very frank. Some people, while
talking about language here, think of
their constituency. This is not a 9on-
stituency problem, nor is this a party
problem. This is a national problem.
If we want to preserve and strengthen
political unity we will have to recog-
nise this federation of languages, this
federation of cultures, where certain
local feelings will have to be respect-
ed. It is an emotional problem. It is
intimately connected with the life of
the people. (Interruptions).

Shri A. P. Sharma (Buxar)_: This
“federation of languages and cultures”
is not denied by anybody.

Mr. Speaker: Order, order. He is
not talking of federation of voices.

Shri Khadilkar: This is intimately
connected with the lives of the people,
and I must say that if we remove this
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force that has been projected by the
English, contact with English, I am
afraid the poverty of Indian litera-
ture is likely to further continue.
Therefore, 1 for one would not like
io break away from this world cur-
rent, a world language in which new
culture, new science and new art of
Government and everything is being
reflected every day. Are we going to
cut ourselves off from this world
stream and thereby have the satisfac-
tion that we have done a patriotic
duty?

Sir, my patriotism does not lead me
or guide me in this direction that this
language also I should try to shun
and keep it out. I would like to assi-
milate whatever best is there in world
thought, and this is the only language
which has reached to some extent to
some percentage of the population in
this country and where this world
thought, its absorption and infiltratiom
to the lower level is taking place.

After saying this, I must also say
one word regarding my hon. friend,
Shri Anthony. Frankly, when he
pleaded for English he was pleading
for a good cause. But he was so much
embittered that his accumulated
bitterness he sputtered out and he
lost the cause because of his speech.

There is another approach, and I
would like just to mention one thing.
When this question of whether we
should enrich our own languages or
try to have that fixation—a mystic
Marxist here referred to it day before
yesterday in his speech—to English
was considered, at that moment Tagore
gave a warning. What did he say?
Tagore said that a few educated live
in the upper part of the house and the
vast illiterate millions live below,
with no stair in between. So, I would
humbly ask Shri Frank Anthony:
after seeing all this, in this demo-
cracy should we not establish com-
munion, certain communication and
certain intercourse with the masses?
It is only by that intercourse that we
ean enrich our language and get a
aew vitality and new force for our
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political and social evolution. The
only difference between the pleading
of Shri Frank Anthony and my plead-
ing is this. He is cut off from society.
He is, in a way, I hope he will excuse
me for saying so, a rootless person,
without any mooring in the Indian
society. He should shake off that
complex of rootlessness and try to
become one with the mass of the
people, as poet Tagore advised the
English-knowing people to emulate
that example. If he does that, then
his pleading for English would be
more successful in the present context.

Then, before I come to the present
measure, I would say that every region
must have its full say in this matter
and there should be at least one
spokesman for each region. Sir, since
you were also, at that time, taking a
very prominent part in the discussion
of this matter, you would realise the
feelings and sentiments of the people
when it is a question of language.
Therefore, this is a problem in which,
perhaps, what I am saying may not
be acceptable to the hon. Member, Dr.
Aney. He belongs to the past gene-
ration, more than two generations
past. Those people who were born
late in the last century have perhaps
a different idea now about patriotism
and language and culture.

So far as I am roncerned, when I
look at the present measure, 1 find
that it nceds certain modifications.
Let me be very clear about it. Today,
while laying down the law for the
next ten years or more, the Home
Minister or the Government is trying
to win over the people to their point
of view. I do realise that certain un-
animity, unity and certain agreement
must be reached. But unity on what
basis? Let us realise and understand
as I have said earlier, it is a compro-
mise. I would like to ask Government
one question. After elevating Hindi
to that pedastal, what have they done
during the last fifteen years or so to
popularise Hindi, to propagate Hindi,
in the Southern region? Have they
established a university there? I know
that in Maharashtra we have got
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many people who are proficient in
Hindi. We form a sort of link or
bridge of understanding between the
north and the south. We have nothing
to say against Hindi as such. We
would like to assimilate it, enrich it
and give it a new form and content;
we would like to remove its poverty.
We want to be proud of Hindi. If
there is a mixture of these languages,
different languages contributing to
Hindi, I think the Hindi language
would be enriched. As Professor
Mukerjee said, there is no creative
writing in English? In the non-Hindi
regions also there is no creative writ-
ing in Hindi That must be realised.

Mr. Speaker: The hon. Member
must now conclude.

Shri Khadilkar: I will finish my
speech in two minutes.

Therefore, to those who plead for
Hindi and those who want to continue
the status quo and those who want a
Committee to be appointed right now,
instead of appointing a Commission
after ten years, I will put this ques-
tion. What has happened to the pro-
gress of Hindi? Why is it that Hindi
has not progressed so far? Why is it
that the Hindi regions of Bihar, Uttar
Pradesh and Madhya Pradesh have not
made any progress in this direction
and introduced Hindi at the top—most
level? Who have prevented them
from doing this? They want progress
of Hindi—excuse me for saying this—
dependent upon getting full official
recognition. I do not think any langu-
age can progress by Government back-
ing alone. When Sankara came from
Kerala to the North and established
his Math to defeat Buddhism—of
course, I do not agree with every-
thing that he did—he established his
caste system and stabilised a sort of
agricultural society in this country,
by allocating functions to different
sections of society; when he did all
that, he never had any governmental
backing or governmental authority
behind him; he did it as a mission and
he succeeded. Why not tne iiterate
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Hindi people go to the south and east
with a crusading spirit and establish
centres of Hindi learning with the
co-operation of the local people? That
is the only way of spreading Hindi,
making - it more popular, and estab-
lishing  intercourse between  the
masses and the Government.

Coming to the Bill, as I said...

Mr. Speaker: I am sorry, he has to
conclude now. I cannot afford to give
more than ten minutes to any hon.
Member. He has taken fifteen
minutes.

Shri Khadilkar: Please give me two
more minutes. I am the only spokes-
man from my region. I will finish
my speech in two minutes.

Mr, Speaker: That is not fair. I
will have to call another hon. Member
from Maharashtra. So, I cannot give
him more time. I think the best
course left for me would be to ask
Shri Khadilkar to sit in the Chair
and regulate the business of the House
I am sorry, I cannot give him any
more time now.

Shri Vasudevan Nair (Ambala-
puzha): Mr. Speaker, one thing is
very clear from the debate till now,
and that is this, this Bill enjoys gene-
ral support from all parts of this
House.

Some Hon. Members: No, no.

Shri Vasudevan Nair: I only said
“general support”, and I underline it.
All the same, it is very significant
that there is general support for the
spirit of the Bill, for the essence of the
Bill.

Any impartial person in this country
will welcome this Bill, which says
that English will continue for as
necessary a period as is thought by
the people of this country. I do not
think that anybody has seriously sug-
gested that we should reconsider the
decision of the Constituent Assembly.
1 do not pretend to forget the voice
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of my hon. friend from the South,
Shri Manoharan. Of course, he said
that there should be a re-appraisal of
the Constitution itself but I think it
is too late in the day to plead for the
re-appraisal of the Constitution as
such.

Shri S. Kandappan (Tiruchengode):
This is the proper time.

Shri Vasudevan Nair: As far as
Hindi is concerned, we have accepted
it as the official language. I come
from the southern-most part of this
country. The distance dividing Hindi
and Malayalam, which is my mother
tongue, is more than 2,000 miles. But,
because of that alone, I do not con-
sider Hindi to be a foreign language,
as English is. I may inform you that
some people talk too much about the
anti-Hindi movement in the South, or
in the non-Hindi-speaking areas. Of
course, there are some fears and
apprehensions, and some of them are
quite justified. But, to say that the
people in the South are all anti-Hindi
is far from the truth. The basic and
impartial question is this, whether one
believes in the unity and oneness of
the Indian nation. If one does believe
in this, he has to agree to the neces-
sity of choosing one of our national
languages as the official language of
the Union.

Shri S. Kandappan: Only on senti-
mental grounds.

Shri Vasudevar Nair: And we have
rightly chosen Hindi as the official
language. Again I would repeat that
the basic question is whether one
sincerely believes in the unity of
India. If we decide to be a part of
this country, we have to communicate
with our brethren in the North, and
there should be a medium for that.

Shri Kandappan: English is there.

Shri Vasudevan Nair: Some people
may ask: why not English? I will
Just request my friends to consider
whef.her it will be a consolation for
Us in the non-Hindi-speaking areas
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to see that a foreign language is
imposed upon the Hindi-speaking
people also. The people in the non-
Hindi-speaking areas will have to
learn another language, whether it is
Hindi, English or Punjabi. Whatever
be the official language, they will have
to learn one language extra. That they
will have to do anyway if the pre-
condition is accepted, namely, that
they remain a part of the Indian
Union. If they decide to go away
then it is a different question.

An Hon. Member: What zbout C. P.
Ramaswami Aiyar?

Shri Vasudevan Nair: Then I do
not think the language problem will
be easily solved. In Dravidastan the
common language problem will not
be solved very easily.

An Hon. Member: We should not
talk of that now.

Shri Vasudevan Nair: So, I think,
it is no solution for the non-Hindi-
speaking people to impose for our
benefit a foreign language on nearly
40 per cent of the people who speak
Hindi. It is all the more better for
our country and for the non-Hindi-
speaking people to learn a language
which is an Indian language and which
is spoken by quite a considerable
section of people in this country.

But another question can be asked.
Why should it not be any other Indian
language? Why should it be Hindi
itself? I will agree that it is a very
genuine question. There is nothing
wrong in selecting any of the Indian
languages. Why not have Tamil? But,
there again, I will submit this. I haa
an opportunity recently to visit Indo-
nesia. They had a very similar pro-
blem. I was really interested to sce
that the Indonesian language which is
a common language was really spoken
by a miscroscopic minority in Indo-
nesia. The language, which is similar
to Hindi here, is Javanese but thev
refused to accept Javancse as the
common language and decided to have
the Indonesian language, which was
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the mother tongue of only a very small
minority, for the whole country of%
hundreds of islands. It 1is very
interesting to see that after 1928 when
that decision was taken in a national
convention during the last 35 years
they have succeeded in popularising
this minority language throughout the
country. Even in the remotest village,
even an old woman can understand
and speak this language. So, theore-
tically there is nothing wrong in
accepting any of the 14 languages, but
in India we cannot just copy. We
have a past, we have a history, we
have a tradition of the national move-
ment and Hindi has occupied this
position as a result of all these things
put together. So, it is futile to think
about another country which in its
wisdom and quite rightly has chosen
a minority language.

Shri N. Sreekantam Nair (Quilon):
Have you mastered Hindi as much as
you have mastered English?

Shri Vasudevan 'Nair: I would
request my hon. friend, Shri Sree-
kantan Nair, not to think so much
about us but to think about our
children. That is the real difficulty.
For me or for my hon, friend, Shri
Sreckantan Nair. it wiil be very diffi-
cult, almost impossible to speak Hindi
as we speak English. It is late in the
day to thing about that. Maybe, some
linguists will do that, people who can
learn language very easily can do
that. But I am thinking of my son
who is in the school today and who
is learning Hindi as a compulsory
subject. It will be of interest to you
to know that in my State for the last
15 or 20 years Hindi is a compulsory
subject in the secondary schools.

Shri N. Sreekantan Nair: They will
also be ¢t a disadvantage.

Shri Vasudevan Nair: It is interest-
ing to know that there was no such
violent movement against the imposi-
tion of Hindi on the school-children
there. They were taking to it. They
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were learning it. I am sure, if you
properly teach them, my hon. will
speak Hindi as I speak English or
even much better. So, we are think-
ing about the future and we come to
the conclusion again that we have to
have an official language. That langu-
age cannot be English. That language
should be an Indian language and we
have chosen Hindi as the official
language for various reasons of past
history and traditions of our national
movement.

Now the whole problem is about
the change-over. That is the crux of
the problem today. There one has to
be very careful. One has to go step
by step. One should not hustlie the
Government into wrong or hasty
decisions. On that question of change-
over, suppose, we are asked to have
the leadership of people like Swamiji,
I think, that will be the biggest cala-
mity for this country; that will be the
end of India. There is no doubt about
that. Fortunately for us that day will
not come, I am sure, when that kind
of leadership will be imposed upon
this country—an intolerant, inflexible,
unreasonable leadership, who just
want to impose something which they
believe to be sacred upon the whole
country. I am sure that neither this
House nor this country will back up
such unreasonable movement which
may lead to the disruption of this
great country. So when we think of
this change-over to the official langu-
age, that is, from English to Hindi, in
course of time after the non-Hindi-
speaking people have picked up Hindi
quite sufficiently, there cannot be
much of this difficulty.

There I have to make some coen-
crete proposals to the hon. Minister.
He is not present here but, I am sure,
his deputy will tell him what our feel-
ing is. One of the main problems agi-
tating the people, specially the middle-
class, the educated section, in-the non-
Hindi-speaking areas is that of Gov-
ernment service, that is, the Union
service. We have given notice of am
amendment to the effect that a candi-
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datc appearing for a test by the Union
Pubiic  Service Commission should
have the liberty to write in English,
Hindi or his mother tongue. A can-
didate who writes his paper in a lan-
guage other than his mother ton-
gue should be given some’ special
eonsideration. Again, those ecandidates
who come {rom the Hindi~speaking
areas wil! ulso have to pass through
certain tests because when we accept
Hindi as the official language there is
an inherent advantage for those who
come from the Hindi-speaking areas.
It should not be allowed to perpetuate
into some kind of a vested interest. It
should not be allowed to stand in the
way of those people coming fiom the
non-Hindi-speaking areas. So, it was
very wise on the part of the Govern-
ment to devize the thrce-language for-
mula. The Hindi-speaking areas are
expected to teach a language other
than Hindi that is, one of the modern
Indian languages, and English and we
would propose that a Hindi-speaking
candidate should definitely be asked to
write a paper in one of the non-
Hindi languages in India so that these
two categories of people are put on
the same footing and one does not feel
that onc is al a disadvantage. There I
wil] agree that when he writes a
paper in another modern Indian lan-
guage he should also be given some
consideration. There should be mode-
ration. In examinations we have
heard of moderation. That modera-
tion can be exercised in the case of
non-Hindi-speaking candidates when
thev write in Hindi and in the case
of Hindi-speaking candidates when
they write a paper in another Indian
language. If a guarantee like this is

given and if that is implemented,’

much of the heartburning of the non-
Hindi-speaking people can be remov-
ed and much of the apprehensions also
can be removed. But I have a feel-
ing that in the implementation of the
three-language formula the Hindi-
speaking States are indifferent.

The Emotiona] Integration Commit-
tee in its report has indirectly sug-
gested that the progress made in the
Hindi States, as far as the taking up
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the teaching of South Indian langu-
ages is concerned, is not at all satis-
factory. They may have several ex-
cuses to give—lack of teachers, etc.,—
as I heard the U.P. Minister giving
such excuses. But an feeling that the
Hindi States are reluctant are in dif-
ferent, in enforcing 3-Language For-
mula will do great harm to this coun-
try.

15 lus.

What about the Universities? We
were told yesterday by Dr. Shrimali
that the universities are going to ac-
cept regional languages as the medium
of instruction. But today 90 per cent
of our univefsities are having English
as the medium of instruction in the
universities. What a calamity it has
brought to the education system you
should know, Sir. A student is learn-
ing everything in his regional lan-
guage upto the matriculation and
soon as he enters the university, the
college, he has to learn everything in
English. Ag the Prime Minister right-
Iy pointed out, the standard of Eng-
ysh is going down and a student finds
1t so difficult. So, it ig high time that
the medium of instruction in the uni-
versitics also should be the regional
language.

Mr. Speaker: The hon. Member
should conclude now.

Shri Vasudevan Nair: Excuse me;
I want only one or two minutcs more.

When we think of the changeover
from English to the national lan-
guage, as Prof. Mukerjee, our leader,
hag pointed out on the first day in his
speech, it is very important that the
regional languages take their proper
place. I was really surprised to hear
some of the speeches of the so-called
Hindi enthusiasts when they spoke so
much about the conversion to Hindi. I
am sorry to say they did not speak
about the necessity of the changeover
to the other languages also. They
should have that much consideration
for Tamil, Malayalam, Gujarati or
Marathi and all that as they have for
for Hindi. Very often they think only-
about Hindi, Hindi, Hindi and nothin<
else. If they cannot think of about
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'tl:_ae other 14 languages with the same
Xingd of kindness and consideration and
Dpatronage, then the real unity of our
country cannot be achieved. If pro-
per leadership is given, I am sure,
this linguistic problem, a delicate pro-
‘blem and the most difficult problem,
can be solved to the interests of oqur
people, to the unity of our country.
The thing that we need today is pro-
Der leadership not the leadership that
is intolerant and unreasonable.

Shri P. C. Borooah: Mr. Speaker,
Sir, in spite of so much of debate, dis-
cussions and generation of heat tak-
ing place in Parliament and in the
party-parleys, platformg and in the
press, I must confess that I have not
been able to get myself much interest-
ed in this controversy on the issue of
Official Language Bill. It is because,
Sir, with the aggression of Chinese
in the north and infilteration of Pakis-
tanis in the south and the west, that
area has been sandwitched between
the two unfriendly countries and the
people of Assam have to keep alert
for any eventuality. They have not
been able to forget those grim days of
October and November last year when
they suffered a good deal on account
of the Chinese aggression and also on
account of our unpreparedness for
guarding our frontiers. Adding to this
again, comes the news of new concen-
tration of troops, consider of roads
and air-fields on our northern
frontier. The apprehensions with the
people there are rising high. Such be-
ing the state of affairs and such be-
ing the state of mind of the people of
Assam,_ it is only natural that they
have not been able to take much in-
terest in this controversy. The coun-
try is still in the state of national
emergency and the people of Assam
feel that nothing should have been
done which may come in the way of
our making an all-out effort which we
have been called upon to make for
defence and development of the coun-
trv. This controversy that has arisen
now has to a ereat extent diverted
their attention from making the coun-
try prepared for defence and deve-
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lopment. As such, they fee] that the
Bill should not have been brought at
this moment. We could have defer-
red it till the cessation of the national
emergency because we have got still
enough time for bringing such a mea-
sure before Parliament. This is my
first observation.

Coming to the question Hindi’s
position in the country, I would like
to say that India is one national and
a nation must have a common national
language. The people of this country
have unequivocally declared Hindi to
be their common language, whether
for officia]l purpose or for national
usage. It is a happy augury that there
is not much objection, rather there
is no objection to this decision.
Hindi is going ahead all right
although the pace, one must ad-
mit, is a bit slow. But let there be
no hurry or compulsion; let it have
a natural growth. After all, the life
of a nation is not limited to a single
generation only. The thing which is
not possible immediately can possibly
be done in 5. 10 or 25 vears. The thing
which cannot be done in one genera-
tion can possibly be done in the next.
Still, then, it will be well within the
life time of the national. So, there is
nothing to fear that the Hindi will not
be the only official language of the
country. This is my second observa-
tion.

Coming to the position of English,
I need not say much because much has
been said in favour of this language,
the great part that it had played
in the unification of the country
and also in the achievement of
our independence. I would only ap-
peal to the Hindi-supporting friends
that let the position be not disturbed
for the present. I am making this
appeal to them only for two reasons.
Firstly, a large majority of our people
have not yet becn able to pick up the
Hindi language quite well and, in spite
of it, if it is forced on them, there will
naturally be repercussions and those
repercussiong will do harm not only
to the cause of Hindi as the official
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language but also to the cause of the
country. Secondly, the Hindi itself
hag not fully developed and it has been
said by many of my friends here that
it has not yet attained the position to
replace English in the country. Not
only that nothing has yet been done
to make it fit for its usage in techni-
cal legal and scientific spheres, it has
not yet been standardised also. What
we find in this House? When our
Prime Minister on rare occasions
speaks in Hindi, hig langaue is some-
what different from what ig spoken
by our Home Minister. Again, the
language spoken by the Home Minis-
ter is somewhat different from the lan-
guage spoken by our Agriculture
Minister, Dr. Ram Subhag Singh. This
is the position. There is already a
controversy going on in the country
in regard to the form of Hindi that
wi-l be used by All India Radio.
There is a permanent coniroversy ex-
isting in regard to the writing of the
cinema scripts for Hindi films, There
is difference between the Wardha
school and the Hindi school of the
Rashtra Bhasha Prachar Samitis. All
these things perplex the non-Hindi-
speaking people. They must know
definitely what the form of Hindi
i{s which will be used for official
purposes, and what the Hindi will be
which they will have to learn. This
is the main thing. Until and unless
that is done, I do not think that Eng-
lish as it is being used should be dis-
turbed.

Fourthly, coming to the regional Jan-
guages, I hope that the development
of the regional languages will not be
allowed to suffer because of our mak-
ing Hindi the officia] language,

Many legal and constitutional points
were raised here. I am not a lawyer
myself. So, I do not want to dis-
cuss about those things very much,
but having a little bit of common-
sense I could not get myself convine-
ed why the word ‘may’ will mean
‘shall’, and why the word ‘shall’ will
mecan ‘may’. 1 do not understand this
thing. But I could follow what Shri
Mahtab was tellnig us yesterday,
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namely that the word may’ means
‘may’ and the word ‘shall’ means
‘shall. That is the only thing that I
could follow the interpretation that he
gave about ‘may’, and I support that
thing. I think that ‘may’ in this Bill
is quite appropriate, and there is no
necessity to disturb it.

I do not want to speak for long, be-
cause everything has been said al-
ready. I only want to say that the
people of Assam have got general sup-
port to this Bill and as for my part,
1 support this Bill, subject however,
to any additions or alterations which
our Home Minister may bring in
afterwards. With these words, I sup-
port the Bill,

Shri Narasimha Reddy (Rajam-
pet): As I wag listening yesterday to
the speech of our Prime Minister
with respectful attention, I could not
help feeling that he was wriggling in
the grip of two conflicting emotions,
his heart, his inclinations his culture
and his upbringing pulling him from
one side, and the compulsions of a
party government tugging him from
the other. The Bill is a reflection of
the double personality of our Govern-
ment,

Shri Bade (Khargone): It is a tug-
war.

Shri Narasimha Reddy: I really
congratulate the drafting department
and the genius that inspired it for hav-
ing made it possible with such incredi-
ble cleverness for the Government to
do in future as they like, according to
the Hindi or English colour of the
personality that presides over the
Home Ministry.

After the framing of our Constitu-
tion, the Hindi enthusiasts have been
on the war-path. Some of them have
resorted tp threats and intimidation,
instead of swecet reasonablenesg and
understanding of the points of view of
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others who are in no way inferior to
them either in numbers or in quality.
Dr. Subbarayan, a leading Congress-
man, who was the Chief Minister of
Madras, who subseguently  occupied
many important positions, and who
died in harness as Governor, ful of
Years and honours has in his dissent-
ing note attached to the report of the
Offic’al Language Commission said that
the majority in the Official Language
Commission did not take into consi-
deration the deliberate and considered
views of important witnesses from
Bengal Madras and the Kannada-
speaking areas. If this is the case with
cultivated and cultured gentlemen of
light and leading, we can easily un-
derstand the tenor of mobs who are
actuated almost always by emotion.

Some of the Hindi enthusiasts have
been behaving of late in a manner
which threatens to assume dangerous
proportions. The disturbance at the
time of the President’s Address to
both Houses is an attempt to storm
the Central citade] by an outright on-
slaught. In spite of the Speaker of
this House admonishing the Members
for such a conduct, there have been
repeated scenes of intimidation in
Parliament, while a crowd of a thou-
sand or more was battering at the
aates cutside the House, led by some
political leaders. This has created
the worst kind of apprehensions in the
minds of the non-Hindi-speaking
people, this simultancous exhibition of
pressure tactics both inside and out-
side the Parliament so much revul
that if the Prime Minister does not
stand firm in this matter, I am afraid
that there will be grave repercussions
in the south. We see it reported in
the papcrs today that about 101 per-
sons have been arrested in Madras for
picketing a Hindi prachar-hous.e‘con-
ducted by the Unien Home Ministry.

I wish that Government would
some time or the other convene a
Congress session in Madrag or in
Calcutta, ......
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Shri Hari Vishnu Kamath: How
can Government convene a Congress
session?

Shri Narasimha Reddy: I am SOrry
—I1 meant Parliament session. Then,
Government wil] see not one thou-
sand persons but ten lakhs of people
thronging at the gates to give an un-
mistakable impression of the feeling
of tne non-Hindi-speaking people re-
garding this language question. Mem-
bers of Parliament who but yester-
day nearly swept with angry gestures
and gesticulation swept Shri Frank
Anthony off his feet would also
realise what an amount of feel-
ing therc is in the south regard-
ing this language problem.

With these conflicting emotions
surging in different parts of the coun-
try, emotions which at any time may
take a violent turn, it is up to the
statesmen of our country, and to the
distinguished Members of Parliament
who are at the helm of affairs today
to rise above local prejudices and
strengulations. Especially in a re-
gion where the fires of session are
smouldering, I hope Government
will not fan the fiames, not the Mem-
bers of Parliament do anything which
would lead to the undoing of that
edifice so enthusiastically built by the
great men of our country. Merely
saying that such and such a thing is
enshrined in the Constitution, and so,
it is imperative to act on it does not
improve matters. It is no answer to
the question, because the Constitution
itself so far has been amended four-
teen times, and two more Bills are
pending sanction—Bills which do not
have even an-one-millionth of the
importance which the language issue
has at the present day. Dr. Subbara-
yan in his dissenting report had men-
tioned that while Commission had its
sittings, the Madras Government sent
a second letter requesting them to even
recommend an amendment to, the
Constitution.

We have been receiving threatening
letters and communications calling
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those people who are in favour of
English as ‘Deshadrohis’. In the great
days of the national movement, it was
the English language that combined
the north and south in one common
bond of friendship and brotherliness
and the ‘English-speaking’ people were
in the vanguard of those patriots who
fought for the country’s freedom, To
address such letters to those who have
get a soft corner for English like this
and to address them letters like this
will merely is to drive the iron into
their hearts and make them stand stiff
in an uncompromising attitude.

The non-Hind; speaking people have
languages of their own languages
highly developed and cultured with a
glowing literature extending back
over a thousand years. They are
proud of their languages. They {feel
they are not yet acclimatised or re-
conciled to a comparatively later lan-
guage an infant language like the
Hindi dominating the all-India scene.
‘They feel that a State language like
their own should not have that pre-
eminent position. They are prepared
to have English because they fee] at
ease with that language in so far as
correspondence at home or abroad is
concerned.

They feel that so far as languages
are concerned, both English and Hindi
are foreign languages; at any rate, they
feel that Hindi is not the language in
which Lord Buddha spoke nor Ashoxa
administered his empire. They are
content with the thought and memory
that it is the English languages which
brought them into contact and under-

standing conversation with the great -

men and women of our times like
Swami Vivekananda, Rabindranath
Tagore, Dr. Annie Beasant and Maha-
tma Gandhi; they weel that it is Eng-
lish that opened the gateway to know-
ledge and scientific and technical ad-
vancement, and that any tinkering
with English would take our coun-
try back to the dark middle ages.

There is only one man in this coun-
try in the higher rungs who has taken
a national, reasonable and rational
view in the matter and that is Pandit
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Nehru. His first reactions to this lan-
guage question on August 7, 1959 have
been clear, emphatic ang unmistak-
able. We heard the DMK leader Shri
Manoheran mentioning the other day
that this statement of his has been
widely welcomed and appreciated
throughout the non-Hindi speaking
areas.

The Bill, as it is drafted, whittles
down the assurances given by the
Prime Minister. Much has been said
about the words ‘shall’ and ‘may’ and
other things. But so far ag these two
words are concerned, I may say
thi:: we may spend days and days in
casuistry and verbal jugglery regard-
ing the meaning of these words ‘may’
and ‘shall’; but we cannot take away
from them the natural meaning that
people give them in common and in
legal parlance. 'May’ means ‘cer-
tainly’ may not. If I mention ‘n
Parliament that I ‘may’ resisign my
membership of Parliament tomorrow,
it docs not mean that some of the
hefty Members of Parliament sitting
opposite should come to me, compel
me, put a pen in my hand and ask me
to write my resignation—simply bc-
cause I said that I ‘may’ resign my
membership. If ‘may’ is not substitut-
ed by ‘shall’, it means there has beeun
a thorough some result of the assur-
ance given by the Prime Minister to
Parliament. Further, the other assur-
ance the more important assurancse,
that Hindi wiil not be imposed on us
and that English would remain the
officia] language for as leng as the
non-Hindi people want it has not been
implemented at all.

This is the secong time in the life-
time of our Prime Minister when the
solidarity and integrity of the coun-
try hangs by a thread. The first wis
at the time of the formation of lin-
guistic States. He should have stood
firm then on it. But unfortunately
he yielded. He yielded because a fow
wagons and a few station yardg in
Andhra were burnt. He thought a re-
volution was in the offing and he d:-
clared in the Lok Sabha in a voic=
surging with emotion that he was ac-
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ceptable to the formation of an Andhra
Province, which brought with it a
tria] of undesriable consequences,

Now, again, the country stands in
"the same position. The integrity and
safety of our country is at the cross-
roads. It is time for gur Prime Minis-
ter to take a firm stand in the matter.
I am sure that on him lies the safety
of our country. It has been g fashion
from the time of the formation of the
linguistic States for agitators to feel
that if they want to get anything done
by the Prime Minister which he does
not really want to do they will have
to carry on a continuous ceaseless and
relentless agitation, and finally would
have to yield. These are pressur2
tactics.

In this context, I would like to
quote the words of Edmund Burke,
which are instructions for statesmen
and politicians for zl] times and under
all circumstances not to be carried
away by temporary agitation. He says:

“Simply because half-a-dozen
grasshoppers make the field
wring with their importunate
chink while thousands of cattle
repose under the mighty oak,
pray do not think that the whole
world is filled with no other
noise but the noise of these few
but troublesome insects of the
hour”.

Outside the walls of this Parliament
House, beyond the confines of Delhi,
far away to the farthest south, and
the outermost extremities of the east
and west, there are millions of hearts
throbbing in wunison with Pandit
Nehru’s sentiments which he yttered
on August, 1959, that he should no
longer sacrifice the integrity of the
* country in order to appease the raven-
ous move of any linguistic demon. I
invite Pandit Nehru to support our
amendments which are couched in his
language and sentiments, nad justify
himself before hig conscience, his coun-
try and the world at large that un-
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daunted he has fulfilled the historic
assurance which he made ip Parlia-
ment on August 7, 1959.

Shri Dasappa (Bangalore): In a
matter of momentous importance like
this, one would have expected the
measure to be introduced jn a frienc-
ly and hospitable atmosphere. It is
rather unfortunate that some friend'y
and hospitable atmosphere. It is rat-
her unfortunate that some friends, at
any rate, chose to gcnerate g certain
amount of heat into the discussions,
not knowing possibly what profound
and unfortunate reactions that sucn a
conduct would have on the country.
Luckily that atmosphere which did
not at all bode well for the future of
this measure has improved consider-
ably in the course of these few days
and I should congratulate the House
Minister for having been very helo-
full in the matter. A large number
of Hindi-speaking ptople have also
adopted a very reasonable attitude to-
wards the Bill. I hope they will also
appreciate how extremely helpful and
co-operative the non-Hindi speaking
Members of this House have been.
Therefore, I believe that this Biil
has a better chance of success and
the bodings that were entertained cac-
lier will not come out true.

On this occasion i would like ‘he
House to remember with gratitude the
great mission that the Father of the
Nation understood and the prophetic
vision with which he launched this
movement in favour of Hindi as the
one common language of India. It was
as early as 1918 when nobody had any
idea of sharing the spoils of war that
he did it. He sent hig own son to
Madras to propagate Hindi. Ever
since in all the Souih Indian States
there has been an unassuming move-
ment, but all the same a very power-
ful movement and a very widespread
movement, in favour of Hindi. In
those days we could not have found
much of support or patronage or fin-
ancial assistance from the Government
of the day. Even so, by the voluntary
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work of the numerous Hindj workers
aided by loca] leaders, be in noted,
not from those areas from where the
clamour for Hindi is the loudest today
but our local leaders, they were able
to have somothing like 6000 centres
for Hindi learning and possibly about
4000—5000 or even a larger number
of Hindi pracharaks. Even after free-
dom they have been doing magnificent
work. In fact my complaint has been
throughout all these years that in-
spite the fact that the Constitution
laid an injunction especially under
artile 351 that Hindi must be propa-
gated all over India very little has
been done by the Government, by the
Central Government for the purpose
of propagating Hindi. I do not depend
upon any other material except their
own publications. I have been able to
gather figures til] about 1957-58. For
the propagation of Hindj the Central
Government hag spent about Rs. 9
lakhs, out of which Rs. 8 lakhs have
gone to the Hindi areas and about
Rs. 1.20 lakhs to the non-Hindi areas.
I have got detailed figures.I am think-
ing whether anybody was at all ser-
jous in this matter. It was no happy
commefitary for the Ministry of Edu-
cgtion yesterday when our Prime
Mnister said that more than this
Ministry, it is the cinema industry that
hag popularised Hindi. I was inclined
to intervene and say: do not forget
the voluntary work that has been done
bv the people of those areas. If here
and there you hear the voice like that
of the DMK friends, the fire-eaters at
other end....(An Hon. Member: are
they lonely?) you should not under-
stand that the rest of the South India
is inhospitable to Hindi. My friend
Shri Vasudevan Nair just now said
about Kerala. Andhra and Mysore
have been running a number of volun-
tary institutions for the propagation
of Hindi and Tamilnad I must say Is
doing equally well, if not even better,
though the voice of our DMK friends
is much louder. I may say that there
are quite 3 number of people who
speak on the platform against Hindi
but they choose to send their ladies
and children to these Hindi institu-
tions and see that they learn Hindi
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just as we hear many Ministers and
others speaking about basic education:
or Hindi but sending their children. . .
(Interruptions.)

An Hon. Member: They are send-
ing their children to the convent to
study English, while talking of basic
education. Are the children of DMK

Mr. Dcputy-Speaker: The hon. Mem-
ber’s time is up.

Shri Dasappa: They are sending
their children to the convents where
English is the medium of instruction.
This is the kind of life that we see but
that should not in the least men that
so far as this Bill is convened, it is
likely to meet with any large opposi-
tion.

The matter has assumed such a
controversy as the Prime Minister
was pleased to give certain assur-
ances. In fact the Statement of Ob-
jects and Reasons states very speci-
fically that the Bill has been brought
forward in order to implement the
assurancas given by the Prime Minis-
ter on the 4th September 1959. Does
this embody or enshrine all the as-
surance in itself? That is the main
question.

Mr. Deputy-Speaker: The hon.
Member’s iime is "p.

Shri Dasappa: Hom many more
seconds or minutes I can have?

Mr, Deputy-Speaker: You have:
taken ten minutes.

Shri Dasappa: I shall conclude in
a few minutes. With the explanations
that have been given, it is evident
that it does enable English to be
continued along with Hindi as the
official language with no limitation
of time and further the fact that the
various States including the non
Hindi speaking States will be con-
sulted is a matter which is gratifying..
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To that extent it must be reassuring
to the Members.

I pleaded elsewhere to introduce
the word ‘shall’ instead of ‘may’. In
the context of what the Prime Minis-
ter has stated ‘may’. will be a5 satis-
factory as ‘shall’ My hon. friend
Shri Hanumanthaiya stated the other
day that after all this is not a thing
which could be decided merely by
a provision in the law, If for instance
this law is not going to be imple-
mented not only in letter but in the
true spirit, the non-Hindi speaking
people have enough strength and
solidarity in them to assert them-
selves against such g thing.

There are certain friends who
want to spell out everything in de-
tail. It is not fair that logic should
be driven to that extent. We should
not drive the measure to the logical
limitations. I am reminded of a play
by Ibsen, Demand for the ideal. There
was a very happy family, father,
mother, children, brothers and
sisters. They were getting on ex-
ceedingly well, peacefully, contented
and happy. But 5 great reformer
eame in their midst and he told
them what the behaviour and the
conuct of the father should be, what
the character and conduct of the
mother should be, how the son
shorld hehave towards his parents
and how the hrother should behave
towards his siter and sn on From
that dav. they began to test their
conduct in the light of this fine
ideal which was held out by the re-
former before them. Now, would you
believe that house broke into frag-
ments. So, what I am suggesting is,
it is better that we do not try to be
ton logical like that which endanger
onr unity. T.ot u; leave it here. After
all it is o life-current that we are
having. Language is a growing thing
and through it various ideas alwo
grow. Therefore, T would suggest
that these matters khould not be
driven to their logical conclusion.
“The Bill. on the whole merits the
«qupport of the House.
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Shri Bakar Ali Mirza (Warrangal):
Mr. Deputy-Speaker, Sir, from oue
side of the House there has been a
fear expressed that this Bill perpe-
tuates English, and from the other,
that it is an imposition of Hindi,
that is from the southern regions.
Naturally both cannot be right. It
is quite possible that both are wrong,
because, as far as I can sce, this Bill
has tried to take into account the
feelings and emotions and the ideas
of the Iindi-speaking regions and
also the fears and doubts and the
apprehensions that exist in the minds
of the South. The Government have
trieq to accmodate reason and
emotion together ang this is the best
they could do and, 1, without any
reservation whatsoever, accept this
Bill.

There has been a great deal of
talk about the merits of English.
Some say it is ‘the window to the
outside world and some call it a gate-
way and so on. Some claim that our
unity itself depens upon the merits
of English language and by its use
in this country. They forget th-t
while English has been a communi-
cating medium between States and
the people in this country, it also
gave birth and is responsible for the
creation of Pakistan. So. to claim
all sorts of things for the English
language is not at all a correct thing.
Surely nobodv is  going to disrard
Eng-iish. It does not matter what
language you have. The Russians
are learning English; the Germans
are learning English, and it will be
an advantage. We will do so. But
at the same time. the claim that
English is our saviour. that Englich

. is the only one thing through which

we can progress, I think, is simply
unacceptable, Those who want Eng-
lish do not do so because they think
that English is as good as a national
language for them. Tt is only a
weapon which thev are using for
protecting something else. So,
what they fear is, by the introducticn
of Hindi, not the imposition of Hindi
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ing people. This fear is genuine.

My hon. friends from the Hindi
arca may say all that is not true; it
would not be imposed and we do not
want to put any hurdles in the way
of the south. At the same time, look
at the whole picture of our linguistic
States. In every State today, the
person whose mother-tongue is that
of the State language has a definite
advantage not only because he knows
that particular language but of the
very fact of having been born as a
person belonging to that community
or language; that is the emotion.
That is the thing that exists today.
Whatever you say, you cannot re-
move from the mind of the people
in the South that lurking fear. So,
the problem today is, how to meet or
remove that fear.

Look at the suggestion of having
examinations by the Union Public
Service Commission in‘Hindi snd
how it created a furore; they were
frightened. The only way is to see
that there is equality of load, that
all people carry equal burden. Shri
Nair suggested that the UPSC exa-
minations should be in 14 languages.
The difficulty is about the evaluation.
We have a competitive examination:
if one person is answering in one
language and another is answering
in another language, you cannot com-
pare the two, anq the comparison of
two standards becomes difficult.
There is this difficulty. But there are
other ways you can devisc.

If a person’s mother-tongue s
Hindi. vou must compel that person
to take some other language. I insist
on some other Dravidian langrage
like Malayalam or Tamil or Telugu
or Kannada, becausc then they will
feel the difficulty that the people
from the Kannada and Tamil and
similar areas have to undergo to
learn Hindi. Thic can be one. Tak-
ing all our Hind; enthusiasts, can
any of them te!l me if they have
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made any attempt to learn any South
Indian language—enthusiats like, for
instance, Dr. Govind Das anq Shri
Prakash Vir Shastri? (Interruptions)
They did not.

.

Now, it was said that the three-
language formula has not been im-
plemented, So, they say there should
be a national language, You cannot
have an official language by passing
a resolution. If Dr. Govind Das and
Shri Prakash Vir Shastri, for instance
form a Government today, they will
not be able to make Hindi ag the
official language from 1965. I chal-
lenge them. Even after 10 years
they will not be able to do it. What
is the use of arguing an lamenting
and crying over a thing when they
know it is not possiblc. So, we have
to do the next best thing, So. there
is a psychological malady and Yyou
have to find a cure.

An Hon. Member: What is your
cure?

Shri Bakar Ali Mirza: I said ihat
the load must be equal.

Dr. M. S. Aney: How would you
de it unless you trust those people?
(Interruption).

Shri Bakar Ali Mirza: For ex-
ample, in the UPSC, for the purpose
of the examination, the Hindi-know -
ing person must be compelled 'to
take some Dravidian language. (In-
terruption). 1 have got very little
‘ime. 1 know come {o the assur-
ances. Shri Frank Anthony warted
everything to be put down in writ-
ing. Shri Prakash Vir Shastri, on
the other hand, wanted to ... (In-
terruption).

Mr, Deputy-Speaker: Order, order
Let him proceed.

Shri Bakar Ali Mirza: In this Bill
itseif, there is a provision for having
a committee, and the committee will
be elected on propertional repre-
seniation. Naturally, the committes
will consist of a very large number
of people coming from the non-Hindi
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areas. If this comn:iltee makes
suggestions, it will have a binding
not only on Parliament but also on
the on-Hindi speaking areas. They
are repesented there. Naturally, the
Government will net take any step
which will create a furore and dis-
satistaction in the whole of South
India. That is not statemeanship.
That is not the art of Government.
Tnerefore, there is nc¢ reason tor
fears ang doubts, Suppose, even if
Sari Frank Anthony to have such
these things are put Jown »n writing
Parliament can always ;change 1it.
Where is the guarantee? He cannot
navc a steel-frame like that.

Then, Shri Prakesh Vir Shastri
was saying that the assurance should
have been given when the Constitu-
tion wa: framed. How could that
be done? After 15 years we are
faced with a particular situation and
that particular situation demands
that the people in the South who
have got fears for the South. There-
fore, I think we will be making a
great mistake if we givide the peo-
ple and so on by creating this pas-
sion about Hindi, English, Tamil and
so on.

Further, it was asked that the re-
port of the committee should be sent
to the State legislatures. I am dead
against jt, because the conditions in
the States are such that when a
thing like that goes there, then the
emotions are roused; there ig compe-
tition; to take the extreme view. lcok
at the river dispute and see what
stand they have taken..

I ask the people from the Hindi
areas, why has not Hindi grown and
why do we still feel hatred for it
after 15 years of independence? I
come .from Hyderabad where the
business off Government was con-
ducteq in Urdu; the instruction in
university was conducted in Urduy;
and the proceeding of the High Court
were conducted in Urdu, but still it
wag quite easy for the Government
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of Indig to have a university in Hy-
derabad in Hindi medium. But our
Hindi enthusiats are so afmaid of
contamination of Urdu. So, the whole
chance of utilising the apparatus that
was there was lost because of this
attitude of the Hindi. speaking peo-
ple, They are creating a new l1angu-
age; every day a new word is coin-
ed. They just think that by bring-
ing a dictionary like Dr. Raghuvira,
they are doing a service to the langu-
age. That is not the case.

I come not from any particular
area with a language, but my mother
tongue is Urdu. I do not belong
either to the Hindi or non-Hindi
area. Urdu was borne in the bazaars
of Delhi. But unfortunately today,
like Karna of Mahabharata, it is not
recognised by the family and it is
ousted, If tomorrow we have a
kind of country with India and
Pakistan as a sort of federation—if
you have that picture in mind: if
not politically, at least on other
grounds, some sort of federation is
bound to come—on that day
how much advantage there would
have been if you had 3 language that
would absorb Urdu ang become the
common language for the future? It
was because of that our great leader,
Mahatma Gandhi foresaw that years
ago and he jnsisted upon Hindustani
in Devanagari and Arabic script.
Having that idea in mind, I think we
should be more generous and more
liberal, to accept this Bill ang work
with a feeling of service to the coun-
try. With that in mind, we can go a
long way.

Dr, M. S.: Sir, let me thank
you for giving me this opportunity
to participate in this debate This
Bill is in my opinion a confession on
the part of the Central Government
of its failure to discharge the duties
and obligations laid upon it by the
Constitution under Chapter XVII.
The object and nature of all those
duties and obligations have been
dlearly and unambigously laid down
in Article 351 which gives a special
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directive for  development of the
Hindi ' language. 'That anticle is
there in the Constitution for the hon.
Members to read.

In this connection, I desire to quote
the opinion of my friend and one of
the most respected Members of the
House, the late Thakurdas Bhargava,
expressed In his minute of dissent
to the report of the Committee of
Parliament on offlicial languages at
page 103. 1 will only quote a small
portion—a few sentences—from that
paragraph. He said:

“I must frankly say that had
the Education Ministly been
active and done its duty from its
start, i.e.,, 1951, the present situa-
tion in regard to the language
dispute would not have arisen.
But it is no use now bemoaning
the past.”

Along with him, I also think that it
is no use bemoaning the past. There
could not be greater condemnat‘cn of
the policy of the |present i Ithe
period from 1951 to the date of the
publication of the above report.

I would agree with Mr. Bhargava
that it is no use bemoaning the past.

There is another matter which can-
not but sadden the minds of all
those who worked for Swaraj under
the inspiration of leaders like Late
Dadabhi Naoroji, Lokmanya Tilak
and under the dynamic leadership of
Mahatma Gandhi and contributed
their humble mite not only to the
bringing of Swaraj, but also to the
building up of the Constitution
‘What we find is there 1is a great
difference in the attitlude of the peo-
ple towards Hindi then and the at-
titude of the people towards Hindi
now. At the time of the Constitu-
ent Assembly—most of us were
present there in the Assembly, when
the matter was ultimately brought,
it was unanimously @adopted. There
Was unanimous support to the recog-
nition of Hindi as the official language
of India in Devanagari script. There
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was no difference about it. But here
find today there js not a negligible
section of the House which not cnly
does not accept Hindi, but considers
it a matter of a serious nature, dis-
regard of which may be followed by
. - . .
serious consequences. This kind of
threat is there.

Shri S. Kandappan: It is a deroga-
tory to us.

Dr. M S. Aney: I am not saying
this in disparagement of what my
friends have spoken. My points is,
this is the gituation in the country
today, of which Members have to
take notice while considering this
present Bill.

In 1963 we hear harsh and jarring
notes of opposition coming from at
any rate not a negligible section of
the House. Threats are held out of
partition of Bharat into North and
South India by certain groups. And,
we find some very eminent public
men add their powerful voice of sup-
port to this cry.

Among other reasons, I have no
hesitation to say that the agitation
that swept over Bharat for demand
of linguistic provinces and ended
after the formation of a number of
new linguistic States such as Andh-
ra, Kenala, Karnatak, Maharashtra,
Gujrat and Madhva Pradesh roused
the linguistic fanaticism in the coun-
try. And, it has not at all disap-
peared with the creation of the
liguistic States. On the other hand,
every dispute between one linguistic
province and another, be it of an
economic nature or of administrative
nature, has been found to be incap-
able of mutual settelement. Vidarbha
area, for its non-linguistic attitude
and its strong stand to keep itself
aloofl from being drawn into these
disintegrating forces, demanded a
separate existence for itself as an
autonomous unit. But the Govern-
ment of India felt itself powerless
ang succumbeq to the inflence of
the linguistic fanatics. Linguism
destroyed the broader outlook and
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[Shri M. S. Aney]
dimmeq the nationalism, coming in
the way of compromise and mutual
settlement of differences between
themselves. That ig the situation
which we find today.

Ouce the idea of identifying the
greatness of the State with its re-
gional language was thus fostered, it
was but a step forward for a further
and dangerous deterioration that
some of the enthusiasts in these se-
parate linguistic States could easily
raise the bogey of Hindi imperial
rule over the non-Hindi Indian
States. It seemed as if free India is
going to get a challenge from seve-
ral bigoted groups in Madras, their
sympathisers in  Karnatak and
Andhra, threatening the unity of
Bharat at a time when a foreign
power like China thas already in-
vaded certain parts of the Himalayas
on the northern borders and another
neighbouring State, Pakistan, is tak-
ing all possible steps to add to t™
difficulties of India.

It is freely written in certain
papers that the right of secession
from the Indian- Federation is per-
fectly constitutional. ~Who are the
persons who are taking part in this
discussion. Some of the most emin-
ent public men of India are taking
part in this discussion.

14 hrs.

Sir, T have dealt with this asper
at some length because I think that
the Membcrs must have a correct and
concrete picture of the situation ir
which the Government of India is
called upon to tackle this problem.
We are living in a state of emer-
gency. Do not forget it. The state
of emergency is still there. The
situation is a peculiar one, All these
factors have to be taken into conside-
ration before you pronounce your
opinion on this Bill. -

If what I have said above is cor-
rect, then I say without any hesita-
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tion that the need for the whole of
India to stand united was never so
imperative and urgent as it is today.
When a grave situation arises, the
leaders of the nation have to be bold,
brave ang benign.

I say, Sir, that the present Bill is
the result of the combination of these
three great qualities which can help
the nation to persuade our disgruntled
friends to be with ug to serve the
motherland and present to the enemy
nations that the integrity of India
both emotional and physical is in-
violate and that any attempt at its
violation will be stubbornly opposed
by India as a whole. This picture,
in my opinion, is necessary, and the
whole world is looking as to how we
are behaving in regard to this matter
and what ultimately will be the im-
pression left on the people of India as
a whole. That is the main point that
we have to consider, ang not as to-
how many people are speaking Hindi
and how many are speaking languages
other than Hindi.

I believe strongly that the present
Bil] does that to a great extent. I
do not say that it could not have
been improved on.

Now I shall deal with a few points
in the Bill as it is to show how and
why it should be acceptable to all, the
whole House, even to my esteemed
friend Shri Frank Anthony and the
members of the community. The
first and foremost thing of impor-
tance is that the Bil] does not touch
or affect in the least the exalted
position given to Hindj in Devanagri
script as the official language of the
Union. I want hon. Members to re-
member that. Secondly. English
language shall continue to be after
1965 what it has been since 1948 and
for transaction of business in Parlia-
ment. This is status quo. This is a
matter which those who are opposed
to this Bill looking at the whole pic-
ture should see, that at least
for some time to come English
language will continue as an associate
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language. + Thirdly, there would be a
committee appointed at the end of ten
years {o review the progress made in
the use of Hindi for official purposes
of the Union, and submit a report to
the President making recommenda-
tions thereon. Fourthly, texts of the
Acts of the Union will be in English
and the authorised translation in Hindi
as Hindi texts shall be prepared. I
would have liked the position rever-
sed rather than what it is stateq in
the Bill. Fifthly, the State legis-
latures are free to adopt regional
languages for their Acts and also
for use in High Courts etc. Though
the Bill prolongs the use of English
beyond 1965, its displacement by
Hindi as the national language is
kept as the goal to be achieved.

As the progress of Hindi is kept
dependent on the report of the Com-
mittee and its recommendations on
which, Parliament will have to act,
there is no question of imposition of
Hindi on them. It shall make its
wuy towards the goal by parliamen-
tary methods which consist of con-
sent in a particular way of the people
of India speaking all the various
languages. The question of offi-
cial language of India is a national
question and not one of Hindi-speak-
ing or mnon-Hindi speaking people.
The Parliament cannot abdicate its
sovereign right to please even the
Prime Minister or appease some of
the disgruntled people of this coun-
try. While making a law for the
whole of India, Parliament cannot
abdicate its powers ang keep it de-
pendent upon the consent of some
minority or majority or some dis-
gruntled people.

Sir, there is only one more point
which I want to touch. The main
difficulty in this matter is that the
object of higher education is service
Pf the State and Union, even now as
1t has been before. This object has
to  be changed. It is mainly this
thing that has created the whole
trouble. An  equitable distribution
of appointments among people of
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regional languages should also be
possible, If these things are taken
into consideration, the present Bill
should appear to be a measure which
shoulg help us to bring about a kind
of understanding to maintain the
unity which ig the great need of the
hour.

There is one more point. Many
people resent the idea that we should
have to use and accept English as
associate language and medium of
education even after 15 years of our
independence. It is so because we
have not become self-sufficient in
this direction, as we have not been
self-sufficient in the matter of de-
fence. We require their arms, their
technicians and so on to prapare our
defence and even industrial pro-
gress. So also, in administrative
matters we shall have to accept
English as our associate language.
We have to preserve the territorial
unity and administrative smoothness
and efficiency with the help of Eng-
lish weapons and English language
also for some time to come.

Sir, if my friends approach the
question from the points of view
which I have tried to place before
them, they will have good reason to
congratulate the Government on hav-
ing found a solution to the rather
ticklish question of the official langu-
age problem If this Bill is properly
worked, then at the end of ten years
the difficulty will be much less. I
would say, Sir, do not allow the
present solidarity to be imperilled.
That is my main advice to my friends

A AT A AAH AWt qfeq
When in time of danger everything
is likely to be lost, the wisemen will
part with half and settle the affairs.
I, therefore, end my speech with a
Sanskrit quotation from Rgiveda:

HTSGSAT AT F 1 AATA AEA 1
Be together, think together, know

each other and be united. Sir, I sup-
port the motion for consideration of

the Bill.
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Shrimati Akkamma Devi (Nil-
giris): Mr. Deputy-Speaker, Sir, the
behaviour of some of our Hindi-
speaking friends on the opposite side,
the hon. Swamiji and others, at the
time when the President’s Address
was delivered to both the Houses of
Parliament by staging a walk-out,
and also at the time of the introduc-
tion of the Official Languages Bill by
trying to break the rod and also by
shouting, and also the other day by
performing a havan, a bonfire in the
premises of the Parliament House and
always interrupting our Prime Min-
ister and other hon. Ministers of the
House whenever they speak in Eng-
lish, clearly reminds me of two lines
from a poem which I studied during
my school days:

“Men may come and men may go
But 1 will go on for ever.”

These friends are not considerate
towards their other fricnds who come
from non-Hindi-speuking areas.
Whatever  their difficulties  are,
whatever their problems are when
immediately it is switched over to
Hindi, they do not bother at all. I
would lie to quéte again two lines

“Water, water everywhere
Not a drop to drink.”

These friends always go on ghouting
“Hindi, Hindi". What about their
friends from the non-Hindi-speaking
areag who do not have the advantage
of having Hindi as their mother ton-
gue. These friends are always incon-
siderate. They do not pause for a
second tothink about the mon-Hindi-
speaking people who form 60 per cent
of our population. They do not think
that these areas, these States are also
on the map of our count:y. By their
extreme views, they are doing more
harm to Hindi than striking deep
roots to it in the Indian soil.

We from Tamilnad respect Hindi
and love Hindi. This is clearly
proved by the voluntary efforts of our
people and the State Governments to
bring in the three-language formula-
Hindi, English and Tamil. Hindi is in-
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cluded in our syllabus from the fifth
class onwards. Many boyg and girls
have puassed their degree examina-
tions with Hindi as their second lan-
guage. Voluntary efforts are spread-
ing and, even now I am happy' to say,
many women’s  associationg and
Mahila Mandals in the rura] areas
have taken up teaching of Hindi as
one of their activities, I am  also
proud to say that there are many
women graduates in  Hindi in  the
South. They have taken a step fur-
ther to spread the teaching of Hindi
to their less fortunate sisters in these
dareas.

Taking my case as an example, 1
had not had the advantage of learn-
ing Hindi during my school days or
college days, becausc 1 took French
as my second language. Even inside
the House, though I do not follow the
speeches of my Hindi friends, 1 sit
quietly and listen and try to grasp
and understand the points. I have also
made ap earnest attempt to study
Hindi. That I am earnest at this shows
that we respect Hindi and we love
Hindi. Mere shouting will not prove
one's affection for Hindi.

Along with my friends from the
South, I too have an  apprehension
about the use of the words “may” and
“shall’ in clause 3 of the Bill. Ordi-
narily, the word “may” means may
not. Now the hon. Prime Minister
and Law Minister have stated that
the word “may’ also means ‘shall”.
So, the position becomes clear and my
fears are removed.

At the same time, I feel that our
respected leader gnd also the hon.
Home Minister, who alone understand
the feelings of the non-Hindi-speak-
ing people. should give us an assur-
ance that the word “may” shall be
substituted by the word “shall”, so
that we will be having English as an
associate language along with Hindi,
and, secondly. that English will be
continued as long ag the non-Hindi-
speaking poople desire it. Here I am
stressing the importance of English,
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because it is the international lan~
guage. tl is also very necessary for
the study of technological subjects,
scientific subjects, medical science, in
fact, for the learning of everything
relating to the scientific world. Then,
we arrange for technical experts
coming here from friendly foreign
countries. Similarly,  delegations
from this country go to foreign coun.
tries and foreign delegations visit our
country for discussion on Plan pro-
jects and business or on  study tour
and pleasure trip. Therefore, know.
ledge of English is essential for inter-
change and exchange of ideas. So,
along with my friends, I give my sup-
port to the Bill, only with the request
that English should continue azs an
associate language along with Hindi
ag long as the non-Hindi-speaking
people desire it.

N faa Aroma (Fi) - gTiene
wga, & %9 F1 337 AFER § F A
g 0y gfax 37 ™ W7 oHafaw
"EEE ¥ qAGT L TG F e qray GH
FEEQT E T /I g Frary
AT TET E, WA FOA AAIT ST FTT F
gaa¥ f7ar | 7z e vy @i 9
T T 37 ag0 e@qer & | § S
THig 77 71 T A & Adf a7 oF
TAOE X AT F OFIAT AAT §
OF qTET e Ay o wfas wrerat
F mF TTFEEE AT | SE ‘e
F fau “qrzz’ fomr AT & @af Ao,
F s, AR Wiz o oy SRR
[ § “mAr” & A a e sy
FIH TaRT &7 feAET AT | TH qIE G
MRt et # wF feFEAd AT @
ST AT IqFT @A gE A qg | §
W ¥ fau qam7 g afaw W ¥
A0t & & spfi F7A1 ATEAT § O
LA # T F 97 97 fer &
fom vrsfr 98 § d 7 Pt Sy ST @,
aud 5 g3 g o0 F1 AT &Y, JAH]
TTT AT T AT RAT IAT A | 37 F
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T WA GF AT OAIT F73 | § AT &
9 g 7%  qZOT 9 F fou Jare
g1 & B anedt & 72 3w F5 3 mqen
HZ 3% 96, wiq @ "I IEE; ST
FTA N

TEFIAT AT § 35 0 7 A7
TIHTAT @1 & | 99 RAT TH I K
HqEFa F1 age TATT 47 W7 Hega F7 097
FTETILT AT AT 4T F HEAT T FHL
Fiearsl a5 dega &1 SAGIET 91 HIT
gl aF T4 3§ I g9 qEFT et
qr | F8 T IF FT FATAT 7AL AT
I GEFA ¥ T T QAT T ATTIATN
39 a7 wacar 9z At B 5 arart &
RN FINFIT YA RTAT T
qEgd F Ag Tfew 2 4 afeq i
a1 9% 39 ®aq 9 G ST g1 oT
ag wepa &1 Agy Aad qdfr o 1§
AR AL AL A qq F F 9d Fwv
o7 3w #r fifaw a7 qar £ q9
WEIT 47 7§87 & M 9T Y
FIATA WL IFFT IR FF7IT favat
g8 7 @ gt 39 A T WA A%
FAAT T FeAY

o w7 fg=i o & g3y
T TrfEr a1, A $Ai g arag fAw
FT3 § 7 38 AR F1 faerme &
29 F fao & Taqde oo AT AT
ATEAT § | TgE LR QL AT AW §
fe o T72E N F R I F 7RI
fg‘ff 3Iaqy 72 & foaae fw Gy
Tifgw 9 W7 37 &F fau a8 A9FE
A0 & 1 ¥ Mo AAKIZ A THAT ATGAT §
fraqevedar A @ frgg 2 &Y
aareg fqer @, 39 ANz T afao §
fgy w7 & e oA wan faar g ?
ag oo & f& et & y=7 & forw gt
F AW T@g F6 AT g (747 )
FUT! 794 IZ1T aferor ¥ fgm=r yame &
fau g & afe qavde 7 ¥ frar
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[t o ArTr)

g 7 98 a1 &9 qfsws 7 femr 2 =fea
@I d 39 & foo faaar gav fzar
g ? & a1 aTFT ¥ A% FgAr g i
o7 TZ WA F) AT I H F1GH @A
Ired & Y g fge=t =7 s A Fy
FAN TAATHT F a7 F¥ | gy [}
HUS( ST I W F¢ TF ATHIC TG0
G AT T §T 2 arfd ga oae
<A F1 HIA 9@ WX § WMEo To
THo HIT Glo Hlo THo FIAIT § 4
% AT T8 AN F AFEA F(T F
™ | oy awifor afew § =@
QMFz FTT & ? WS qEAEE &
FRFOfFT Fge 2 ? 9 3a3 w2
arel § grg 7 & a1 2few 7 wErE AT
FETAR? FF AT F g9 H g 9T T
2 dfew it fra #1 8 7

A AT WT FHI G AR
gfiqor ¥ Fvarawe % 79 Fw fast
Sei¢ fgeer-3, avet fewdr &Y dwary & 1
afam wa & & e T 9 g1 afFa
fe=dv a1t 1Y, ¥ AN IY qWAT F |
zH gTIN ¥ S gafea S I & 9]
# g oraar g 1 & o safwa #1 oF
faardf g1 g WX & afea straan g
¥ gafera 1 weArTF W @ g | Afw
# gm fF qwer gafaa 7 F aom
7z we w=an & fF 73 & 2w & fewe
T A & AZ 0 B I AGY 1 gW AT
37, =73 Y fgeav 1 auer a9 §

T W A 39 ¥ T wfvam Iy
st & 1 & e v & i P v
¢ qifeaTiz # 42 FT qIT AIE K
et 20 &, wg SEm 5 IRW
qfeat 3FC 99 F/IaT # Afad
v fqar §:—

-

“gg ¥¢ AT H, ZerE A< g )

APRIL 25, 1963

Languages Bill 11942

SEN F9 ug Ifaw a5 ogw
IqET UF goq W A8 g v =i
Fa1 Fg1 ! afew gaar fafeg & fF
ZARTELF YT I IFA 3T T FY F 14T
T mfegr & 1 & 27 37 T T F7
fag @& sz agwm fx faq 3o &
IgIA sen foar a0 3 F1 FrEA0 /T
mferat I AAfaa aa g 1 fomae 7
ATTAY & HAAT F( gEAT Furea g
AT F T TR TR IS T I a7
HAST Wi W ATF § ] FAL AAc
aIfge 1 s F €A 9T fRE W 2
NTYT FT AT TRLATET HIT AT &
qg a7 #rET F¥% afew, & g% ama
ATHETF &1 TSN | T 59 W |
qrHE ;T TG TFAT FAT7 9189 § qv
7g fe=i gray g @ |Fa € fg=i w7
AN FH gF A q@ A fEam g
Ffes fg= F1 AV TINT FUF 7 a9
98 9s ¥ g1 o F< fzar a1 | 7 2w #r
#g gfeaqt, doew Wi qesd, arav
wr¢ AR, Miarg aeey qq, T 7,
g &g @itz 7 fede Fr g
FaTT & e 1 59w gl
F TATAT AIY g TATH, AT FIEAS;
S F oaa ¥ A 9 IEE e da
F fov ferdt ad™ Tgwr &
di | TET FIT FT FTO07 @rAIaE oq1
FaifF gq el ¥ fget @9 & g
AT & | I ¥ AT wiAd g wxeqy fgc
T AT § § IAH I F g7 FgaT
g fo & 57 %1 = fam & v g et
ey aFar g

I T AW GATY W FA19 A
A § § TEg AW F THo Uo qIH FX
FFS § A THo To #1 fevf: fawr 5%
A & # qg gEE 3 AEa g f
qRTE F Y 0¥ Mo qTH e fry & @)
o 39T R F fgde F At uro no
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qT F2F g1, AT TS H 45 WY
97 FF T X ¥ 7 fomm ww
# ¥9 wgar g fEsasrafearsm ?
Fax1 Afaw ¥ & | gw a1 @F &
efea W g, qarg g @ § o
fom aw § gwt fau fiw-
| g gfaor e Ed
fom Y qfaw § frer@ms @ feon
e | ¥ z9 e et gi &1 -
ST #3ar § AR & ag am a3 fown-
AT & WA Fg GIE W g
Frafadt &1 foqz a@r g | gadaa
TR Qo Fie gl aaq § it fa
s /Y @, A A nfafaa £
Iy AEew : AWar faw &
THT T AV ¢ ! g A seaw faw
Z1
. oY fqE avam - w fERY oery
AT IEFT THIT FW F7 e ey
I g IEN gH FRFAT F1 WY MW
R ;T gk ger ¥ wfger gL En
T gm0 fg=dr #7 qgrg v yaEar
FIA F TG AN A 97 AT A S
Hew ¥ el A F% A wfafas
T fawere & 9 farerr wveg &1 |4 |
IMDA ANIW : I8 A AT A
glauA fam e F A F &
AT wfea # foe = W § s«
HIYL I T 1% § Fgr o7 qovav § |
st fer AW A FE @E
TeT EWT A% g7 W A FTT R
f et za 2w Y TorATeT ST &Y
T 3 wifs ag a7 WTEE A ¢ )
fey gafae <Y mf fr sawt am ®
Y T o @ T gER s ¥ Y
FHAT AT §—I9 &7 fggea F T
FN Y guAT AT § | AR W F T
T2 A A I T |
3 fopm, oy A, A S F AH F
IR Ag WY ¥y fr AT TRT T T
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faar svd 1 R A FEETy AT ag
70 &, A § IAFT AT AEAT g f A
sfag #1 faadt § s =ww car
FAw & € f s == /17 qadaow &7
G 3T G # wAY aTE § 1 39 A a3
A FY TH W KT FAM A g
qreAT % | (Interruptions) ITFT
ag FgAT AT A fF IqT w@T HT 42-
arer 77 faar sy | & o 3 ST §

F qut fae= & @ 1@ § &w,
FAEY & @ATE . W

¥ ¥, fe), dafemm s was
ng (Interruptions)

Iq(E APAA - ML, AET |

st fa Ao foTd aeERE
F AT aver & forrd faandt v a2,
7 wed AT el & e & fau o)
AT AW G&T FH & fow T & 1 5
T FT gL WA qAlFAw & 1 &
aga A fa=mr G faar mar &, foma
fey AT gafsw AT F1 IfET w@T
faar mar & 1 Afauw F wA fRRY
reg-wmaT fafea & 1 e ¥ T A=y
¥ € gt ey Ay Sy &, ar &
IEH Y JqAATE |

|/ THAAE LT © FTF I T FT
faaq® @ &1

= fore area@ ;- IR 7R w0 FT
T g § 7

s orr fgy Ay & S e
grow ¥ fe=dy aveey anfgm 1 @@ 1€

| wfaa @ A 1 A faegw ferrw

et ¥ @ g, foraat a9 qom wFq
%\ & gara T wgan g 5 @ gfa-
afedtw &< @), ar @@t & faenfedl
F aradEd F AT o G @A F
faw afeqor W § Ao AQ | FFIE R
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[t fera Avvror)
W THE 9T ARY E, AT a4 THAT AGY
far aFat & &1 9@ gFv F1 8T 3
gaT weHy Wl TH W F1 T 99T § |

7 wE" & waAr 9vedn g fF § fomw
T HY T FU ANIT F T AT E
U 59 q9 U & | W F1 uAr e
faear =rigm, foma gara s 81 )
T AT I AAAAT F T HAAT AT
FoE A D gfdw am, @Y T E 6%
qvH7 FIEHT 9 A0 4 q%4 § 7 qE
WiZo Ao THo FATH q § GATATE & |
g #AEo Hlo MHo FHA AT ATHAS
&Y 29 T 1 AFT WA 27| q FY -
qTET FT ST F T H AT F

T 977 =R F A9 | 2 faer a7 7-
47 AT § W7 A FATE F aFne
9 TAT QX AT FIAT |

ot fagmaez a5 (Ter): wERwg
IUIFA LT, HI9 TF 9 g (A3
F7A7 wredl g fF e 79 & 7 aga
e & fF wfe Wt s AR
wfge<t AI8T IR & W 0 A
JTE UF A7 /M0 £ # | gy
aTAT gt #1 FAT AT 48 ATeEAT A8
@ {7 Fa 7= & =77 T Y vwwra
N7 & | FAT AHAT A1 A8 T TEY
2 fF =@ F | S A W €, Wi
ZH 37 FY AIIE £, 99 T AT WIqTHT
& @ ¥ UF g7 wq1fqT 79 1 A79-
EAT A1 AT T ¥ @ FL AT T
wr G Ffedi s fas ¥ w9
qAT 47 A7 | IEF FIO A 497 fE
feedt e Al qaw wrar €, S A R
Tl ARE & auAY ST | F O w0
qRITAIWME | AT AT F g9
w5t oft 9, feget ® g@ wqar s
fag 7 € § 1 TT AT AT 3T I
A7 Frrqer & fgdy ata qudt
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WITHT FY I A G TGT I@AT 08 &,
o 7 fg= #1 3=a &, a9 Taa wrar
g1 @ =igm fF afgy wd gwai
q WY georT A TR F, § A g
¥ 38 ArEAT F1 fFTa § 0

¥ G TIW 7T AT T
T FET A 1A I ST AT A
oEfag FTAT SEAr | SN Hewd
¥ aray # W §9 &F FE A F
graeq ¥ o) 8% 3§ & wTE gw AR,
T I8 F1E Wi T @ g, fond
HIR H FUTT qOAT AT EY AT FHAT
FL 1 HIAT HIAY AT I HF WA £
FgAT & ;I IART sgrar oy swfem
AT a1 waE 9 fawma € g fF
#T T FT WTHT T I IR F T
&M =iy AT, 99N I; FT A TANT
@I &R # g3fT o fF oA
AT ZT WE WTAW, 2T OF gAY
VT FT HIT ILET T & | 977 ISAT
2 fF 1 @ 1 zmfan fe s ar
FETT THT & TIAT 8, 9B TH ITFR
T 5 a1 W@ & 5 SHA Aqdr F1Er
sEar & s g1 fRaza & fF o
e zq ww< %1 frafa &1 faqfo w<ar
s1fgn o gate. =1 F1 {34 @ s
%, 3% g wfaq & g9 sgrar @7 |
¥ gaAqar g fF R G T gA
T AT ATITHT T SR & 4y
e fz ., A1 IGFT A4 78 FaFemm

fF qa qram F wtq mry fe=y Ny

QT AT |

T F #19 f & U 57 wecaqor
1 Fgar araar g focdt & Faedt gei
T AT F A1 OF 17 FEY 7%, ¥ IT FY
areaar Zar g | ferdy # 27 IFI AT W=
AT FIAT, A T HXHT 7 97
T, (2731 #Y Tgraa FTT AN 3, TAw
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Ied u1q famarsag #3491 1 9
_UTY T A Iwa, adrem wfe St
T ez gfer - F, foaer o0 wAe
TFy 2, I fgey @ vITE T AT
o 1 gHF ST R ET | UF i (g
FY famrear agell 91 gHY, o7 Sal A
BUTY NTeey H ) HAF TFRIC F 99 §,
F Az T FET |

FA UF ATACE HIET T T8 W
oF oA 777 F2), forawt & Tedra o9-
o AIAAT § | IR Fel fF waer &
T & T4 g91Y 3 7 fgardy wEan
FE0 AR T T IS0 AT FAE AFTC FY
wfga faars 2dt &, S«& sga F7 qEqH
HAAT & 1 & IA qTAAT HTET AT AW
TEY AT ATLAN, T IART &1H T FT
qH I ARG ZHT, FANF a8 TH 47
¥ U ATAAIS wET 2 H AT AR WA ¥
& fam dmT g f& wist 72 F2A00F
UF gHI WO F AW FAIC ZW OH
foTeT=IT &aT, HAAT JEY, ATAAT A,
2RI afgardl wad #1 THE J7 &1L
Y grafeomy 7Y 21 wFAT | 29 AT T
WY 3 &, &g AT A1AAT T AAT F
T AR § wlm FAIAY fF S
& exrsy fwar, a1 & quar weAr g 1%
FIT T AT F FTU w77 |
AT F 2TAA & A0, {57 A1 qGSAT
T OF AT AT AT LN AT, FATAAT
& qraar  §fE T30, a1 w5 FI
afi a1 fr 3 ¥ 35 A% #I AR
ATAAT FA4T [ #AA T & =€l
AT | gufan (e ot AIaAE q5AT
FT 77 FRAT FF AT FT 7T T3 7
& f 357 gAY 30 § A19AAT 7T ATT0E
qaTAl, 7o & qfF HIRTAHT A= A
TEHTT I |

I F 419 719 S TSI TqHR-
Hrgw T F1 {1 ITATEr 1 &T AT AT
TR qTF Graed § (FEa E0 90
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g1 # 31ar wraA g fE gma wr afw
ZIAT & | fSw IHTT U1 F Ee 99 2
FI& T AT T3 w37 7 +;d7vqfa &
a2 faor 7 faar ar f& g9 woy & Hfay
T WE-ATYT GG, T wFaeeifaq
F w100 vt 72 feafy or TSR A
TH AR H FF wHSHC A1 AT 2,
1% I FFIT AT AT AOA G@T T q
TAS F A1 H FB1 40, T &F T IT Y
7z foafa o f5 gasr 99F & =19 w740
a7 EL AT FT HRITALA AT FAT AT
Hfam 39 9AIEAr #7 wTEsywAT 4,
afFa s ae feafa 78y 1 o 29
@I e & Amfa & Afvma ¥
33 gm 1 zafen grer Ot ITA THT,
st fewdt & fa<er o dadT & oF ¥
HIET &, A F «THA 07T 1T A I
ST 78T T =wifu

ST ETT W F FBA 1 W@IE a8 &7
NI F2187 FTE at41 9T & | §F 047
w1AAT § o FE Ar awa ww frd g
9T ZHAT FIAT T8AT & AT HAAT A
e fearss nve w5 I4&) qifadt 2T
g 8 adt mTE ¥\ o3H AT
YTHAR &1 3 ¥ TET AT 35HT @L¥
faar & 1 & G wrAT £ fF Tite @
T ATEKFT AAECT A1 AFET F e
FATH & ATATAT SRAT & AT STeat &
fa e WM H qgd F, T § ATOETC
AT 1 W | 3E A9 & O &R
T F W’ TH TR F A(GAH ATE
wf, & ¥ & Ao gataqer wrear £
oS BW A & | faadr o W
RUR 2T FT £, I ¥ AT WWH & |
# ferg wgreom #7 gfafafa g9 & 7
uTE A2 I wiEdr § fF fer ey
Fr A1 A 2T & fF A R e
gafa 7 F, wgar T forgz smg
AT A FH 4@ T 7 =aT
&9 @ wEIS ¥ w0 Z ) qR g
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[ famr=z a3

Zo f wgra § # get & avelt § A
F 1Y 7 AL F GFT AR AT FIAT
am #1 fadr awg & 22 7 W, 72
% IE ¥ I AT @I | FHT &9
R qoAT a0 G A (6T fFw aw@ &
2T o F%ar ¢ fw 7 fordy st € F
AT EfF gad W W H A
977 | &7 fafswa 7o & fF foady
WNTT I &7 §, § IF qAGA T A
arg fz=dt wrar Y A wiK aft g
O ATAY & el 1 g9 F Ay
a1 IFFT TS T8 gRN 5 Iy AsEy
sHfa gt &7, - 6T agdw A &
FT UF FH7 FT AT &1 T |

& o9 # A fama F A
feerm agar g 1 ¥ 5 o W W
1z T FEW TifE 7RG AE g |
# 77 am wio 77 wr g fa W
G 97 WEONG YA WA A&
fr@ R A FITTN IR | I &
IO ¥ St oF GFa fawar &, @g W
F WA T@AT A1gAT § | qfqum
wgar faur faafasit 3 o Segaa
gagafa & a@ fFar a1, 9 W
T4 | I TEATE T qFEH T a8 4T
Qe fawa ¥ o1 1 39 @ QA H§
ZaTe AW F WAIT HAY Y SN W@
39 & oAl § sfra g &, s® A w;w
39 | 39 1 Fg & fr dfv gt 1y
wifafaw &, S9 1 gH ITIHe &
g mae s faa Fr A @ ¥ ) [Fe
fFqaT 9T SAGEHTE WU IR
fow gu &, 7@ @9 A WITHA
agf & 1 & g FAY S & AT AR
g f& @ #fegqie s 7 a9
¥ us WegEE w9 @ os waw
FTor  ff AT T@ FT TR FAT
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TEN AFT, W IW WA A T FAT
T AR ? = § omwT " 0%
FHEY arg a1 #E I AT q@ F
W # frem fRT w9 &g ad
aifs & & o6 a@ A} wEqrE T
ITT AT, I 3 TF A {1 914 97 70
WA g EIqderar mr N e
o # aa § %R | F7 q7 IAC
afae w1 ¥ wfeezguz
| el T NEfe T A @ g [ F
T qEft  HOA WA Y agr @i
a1 s o § /9 g grea)
Q8 TERAT § WA F A" AT
oo fFar 91 o § 19 faema ax
B 7 fr et 7 v A A
A I IE W TR AT AR
& T¢ fedy a9 wwig § @Wwr 67
& T A ome I A G A arg
Gar gt 7 fow # o T ;W fwaA
og AN 42 & | 9fF w9 @q: qfaum
FT U137 TG FL @ & @AY qE
& ufq At § o sgAmEaT gAY =iy
g T g AR Al ¥ el Haw 7,
sEegr dar Alav frmd ? ow@r &
Ig TF  YEET WA W qIT AT
o 97 A FFTX AT AT R FEAR
AT AL ATEAT & A FA Iq A )
St a7 MW S 2, DA HTAT BT |
7g qT TN ITE § A WM TR
FF TG E | TG TS AET TUAT &
S WY W F A @ @ E ) wfaw
il &1, FAGSAT $1 TERAT ¥ 39
fagg oz fa=re w@r =fgy | a9
AT F WT T TH W R FT
ferar st St @ 2@ g g,

I¥ O fa, fadr o% o @6 &
afe SH-WEAr ITON W9 99
af e #< €, afe o9 fHEE &
Y JH WEAT FY TG AL HAE Qv
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TR A qfqest @ A 37 #1990 @
¥, ag faaoig §

F¥E F A wpEEr ST R
FoAi feqt #1 wer Sed ¥ g
& aifgy fs =i fely & fag
w1 fear & ) wqfae fedy & @
fearmran &1 &1 & fFar maT g 1w
fey &t qga = faar mar o AT
T AT wgr qraw g R Ry aw
330 A ag A e, ag wE faar
T Y ST & fey ¥ avway
¥ &9 § 5 gk ¥ 3w @
gt faar | R ®Y W T TR
# fardg wAafa 1 §f @ aga
TP GFAT A7 | F UF WA A9 F
aTAY TEAT ATEdT § | SIEd &
foams &) W F | 39 A Gy S
ft Srfs A gfrar & @ § TH
oY, 39 & a2 ¥ 99 Iea) A fAuig %
fam fF 5@ &1 IR a¥ QAT A
F ATAT § A IT A ATGAT A F
qTa AT WM W A I AT FT A
F fear 1 @Y SO & A ¥ wEA
gvHE &7 T@AT WEAT § | @M faw
g FE AwmE o i s
Ff gafq ga 3 ¥ 99 Y R} SF
Y gFTX T wEfq agi 99 Er oA
T AqF T IFC T FTHES T BT
AT WTGT AT FAT A | G agl
FY ot WAy g FEA o wEtE
HTY AN AT FIR AW AT WD HAAT
Y | 5 g gAY TR W wE Q@
qde WA 1 fa@ #, 3§ oy
F &gl q¥ Y 0F q T@z B 78 fAg
% T 7 & TET T &, 3T HT &
FA 9 | 7 faw "ug afss g2
FORTT 9T TS, AN FY AEAT GEAT
HIX IR ST SET a1 gy #Y
gt B9 @ FT I T A7 ey
Fr wrgar & w0 3F Ty a1 39

FRE AR T A G W & | 7§ Aqrw
& e AT g3 F 9 TEAr
g | 3@ 9w #; oaraar fawrer
T | T [ | OTH g, T FY I_A
FT 93 € | A AR F HiG FUAN
FaETe ferdy #t sifaa TeaT =y 2,
IF ¥ qgEQr FIAT AMEArT § AT
Tt § fr fegem Y @) uF W
T RW F oF g 1 qmmm ¥ Ay
A ¥ arf ow, @y #@ T IF & AT
Sfed &= &, a8 39 F1 faar smw
fadait wmar ) W gw o @
T T AT FI% qFIAT a1 &
T A F AHY X & a7 HuAr A
FIE KT ATAT ZXAT & TafF N HAAY
93 Y | g% TRT ¥ qF 9 &, a7
e arq wAd ¥ A & 0 e
T Ag ara | & agar g fF
7@ fawr 9 miar ¥ faa fwan
99 1 39 afz ¥ 3@ 9T AEY q=ET AT
anfgy | fe=r ey fRat oY smea 9%
fewet amay #1 21 7 T W@ &, g
§ ©g ¥ Tr@a< ¥ 98 99 g FLAT
(T &, AT &9 & qraAraOr Kt A7
TGAT I1_T & |

Shri C, K. Bhrttacharyya (Rai-
ganj): Mr. Deputy-Speaker, Sir, I am
not enamoured of English, but cir.
cumstances leave me pno alternative. I
ind it easier tp speak through the
medium of Sanskrit than through the
medium of Hindi. But the irony of
fate is such that, standing here in the
Parliament of India, the Constitution
denies me the use of the only all-
India language that Indja has evolved-
ed. It is not that I have not approach-
ed the Chair for permission to use
Sanskrit. I have approached the pre-
sent hon. Speaker as well as his pre.

+ decessor, but I am told the Constitu-

tion does not permit it. So that is
the irony of fate from which we
suffer that in the Indian Parliament I
am denied the use of the only all.
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[Shri C. K. Bhattacharyya]

India language that India has evolved
and which hag received international
recognition as such.

My friend Shri Hiren Mukerjee has
put in an amendment that all the re.
gional languages may be used as
official languages, excepting Sanskrit.
1 smiled when I read it. I  thought
that the joke that Mr. Kamath had at
his cost some time back had gone to
his heart. Otherwise, while recom-
mending all the regiona] languages,
why should he delete the only all.
India language out of the list? That
surprised me. But in any case that
is his attitude there.

But even while I use English, I do
not use it with any apology. Some
quotations have been made from the
Constituent Assembly proceedings. I
would also quote some of the speech-
es. When Shri Gopalaswami Ayyan.
gar—it was he who put in this Chap-
ter XVII of the Constitution contain-
ing the articles on official janguages
—when he put in the article on offi-
cial language to replace English by
Hindi, what did he say? He said:

“I for one did not easily reach
the conclusion because jt involva-
ed our bidding goodbye to a lan-
guage on which I think we have
built and achieved our freedom.
It was not without a pang 1
agreed to that decision.”

That is the language of the mover of
the resolution, who put that article
before the Constituent Assembly. He
goes further:

“There should be English for
many years to come. For my own
part I think it wil] have to be for
many many years to come.”

Mark the language, mark the expres-
sion that he uses, “for many many
years to come’. That certainly does
not mean that it should be limited to
fifteen years. He makes it clearer
further:
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“My own fecling is that English
will last in the form of Bills and
Laws and Interpretations of such
Laws much longer than 15 years.”

This was contemplated when the
Constituent Assembly discussed the
official language—part of the Consti-
tution. Maulana Azad supported
Shri Gopalaswamy Ayyangar's pro-
position and he says:

“l am in full agreement with
Shri Ayyangar that a period of at
least 15 years should be fixed for
it.”

And then he says: :

“The union of north and south
has been possible through English.
If we give up that language that
relationship will cease.”

This is the expression not from the
DMK, but this is from Maulana Abdul
Kalam Azad recorded in the Constitu-
ent Assembly proceedings.

Then, President Dr. Rajendra Pra.
sad closing up the proceedings that
day said:

“After all Englash ]anguage has
brought us nearer and nearer..”

While we have replaced English as
the official Janguage and this Bill
seeks to replace it further, let us not
be ungrateful to the language which
hag served our purpose in the national
struggle. In fact beginning from
Raja Ram Mohan Roy upto Pandit
Jawaharlal Nehru it is English which
goes to contribute a large part of
their make-up. Take away English
from Pandit Jawaharlal Nehru, he
loseg the hold that he has got over
the world today. We m2y not forget
it. Then, I wag thinking, why did
Shri Gopalaswamy Ayyangar feel the
pang....

Shri Maurya: If you take away
English, India will not lose anything.

Shri C. K. Bhattacharyya: India
will at least lose you. If we consider
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the contribution of English, whatever
else the British Government gid, it
brought about three-fold unity in
India. Firstly, the unity of language
of administration—English wag there.
Secondly, the unity of civil and cri-
mina] law jurisprudence—the same
civi] procedure code, the same Indian
penal code all through India. Thirdly,
the unity of administrative service—
the same Indian civil service exercis-
ing authority all over India. These
three unities were contributions to
India during the British period. These
are facts of history. This can never
be ignored, nor forgotten.

Then, I come to the Bill itself. 1
would like to quote the opinion that
the West Bengal Assembly gave re.
garding the previous Parliamentary
Committee report. The opinion was:
“This Assembly is of opinion that—

“(1) Sanskrit should be used
for such ceremonial purposes as
the Government of India may
from time to time specify;

(2) Parliament should by law
provide for the continuance of
English as the official language
until such time as Hindi and some
other Indian languages are accept-
ed ag the official language of the
Union;

(3) communication between
this State and another and bet-
ween Union and thig State should
be on a bilingua] basis, one of the
languages being the State Lan-
guage Bengali and the other the
official language of the Union as
it may be at the time;

and the Constitution be amended ac-
cordingly.”

The West Bengal Assembly not
only went beyond the recommenda-
tiong of the Parliamentary Com.
mittee but it made further recom-
mendations and required the modifi.
cation of the Constitution to guit those
recommendations.
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Now, I put before this House the

resolution passed by the Calcutta

University. The resolution is:

“That each of the fourteen
major languages listed in our
Constitution be recognised ag a
nationa] language of India, and
that English be also recognised
as such;

That adequate central financial
assistance be made available to
the States for the proper gnd
rapid development of the nation-
al languages of India;

That all-India Serviceg Exam-
inations be conducted in English
and English alone for the time
being.”

That was the demand of the Univer-
sity of Calcutta. So, those who are
urging for the continuance of English
for some time moreé are not moving
in the air, but they are moving on
very solid ground of popular require.
ments. These matters should be con-
sidered.

Coming to the Bil] itself, I say the
Bill has a very limited purpose. It
deals with the official language. There
is no need of bringing in the question
of national language or the popular
language. A languape may be an offi-
cial language without being a na-
tiona] language. Persian was the offi-
cia] language for some time, but it
wag not the national language. Sans-
krit wae the official language for a
period of history, it was not the popu-
lar language. There were some ex-
pressions made here. Mr. Khadilkar
was saying that India has never had
one language all over the country. He
began by that, but he contradicted
himself by his conclusion when he
said Shankaracharya carried his vic-
torlous campaign from Kerala to
Kashmir and from Kashmir to Assam.
How did he carry it? Could he
*carry it because India had no lan.
guage through which he could explain
hig campaign all over the country?
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[Shri C. K. Bhattacharyya]

How could Shankaracharya do it? He
did it because one language was
understood in all parts of India. I re-
fer to a Sanskrit book:

“ygy tlgrq;rq’ That was composed in

12th century, It deals with ITWg={T

g3, marriage of Princess of
Berar. Our revered leader Dr. Aney
comes from that area, He says:

LRSS Id FEFtAIfiveaa-
| RS

THETIATT A%q afon: aagan
ECRG (4

People were coming from all parts of
Israel has revised Hebrew which has
they would not be understood to each
other if they spoke in the regional
language they adopted Sanskrit. That
is recorded in a poem composed in
the 12th century in India. Therefore,
let it not be said that India hag no
language by. itself. Whether that is
workable or not, that is a different
matter.

Then, just now, in the course of
one of the speeches I heard that
Israel has revised Hebrew which has
been out of use for 2000 years. If
Israel could have done that, we can
do that also. Sanskrit is not a lan.
guage of the type as Hebrew was. If
anyone wants to go through that
character of the language, 1 may refer
him to Prof. Maxmuller who went
into the question whether Sanskrit is
a living language or not. He gave a
verdict that Sanskrit is 5 living lan-
guage in India.

Now, about the Bill T would say
only one thing. The Bill deals with
only two things. It retains the posi-
tion of Hindi as it is. It does not
affect the position of Hindi as in the
Constitution. What it doeg is that it
only gives a slightly longer ]ease of
life to English. That is the long and
short.of the whole Bill. If I were a
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member coming from the Hindi areas,
I would not have uttered a single
sentence in favour of the Bill. I
would have Just been quiet and left it
to others to decide the fate of the Bill
as it is, because Hindi is enshrined in
the Constitution ag the official lan-
guage. So long as the Constitution is
not changed, what is the fear and
what is the anxiety of the Hindi-
speaking people?

There ig only one cluase, clause 3,
where ‘may’ is required to be chang-
ed into ‘shall’. I feel, ‘may’ should be
replaced by ‘shall’, as there has been a
demand from many sides of the
House. Of course, it has been stated
that the Law Department have sug.
gested that ‘may’ may mean ‘shall’
and ‘shall’ may mean ‘may’. The Law
Department, I must say with all apo-
logy, is not a very sure guide on this
matter. They did not prove a sure
guide on the Nanavati case; they did
not prove a sure guide on the Beru
Bari case; they did not give a very
sure guidance in the matter of merg-
ing the functions of the Attorney-
General with the Law Ministry. Even
on all these matters they did not give
us very sure guidance. In this matter
also, I am afraid they are not giving
us their sure guidance. That word
‘may’ in clause 3 should be changed
into ‘shall’.

Shrimati Renuka Ray (Malda):
Having listened to the debate since
the day before vesterday, I must say
this that in gpite of the fact that lan-
guage arouses one’s passions with an
intensity which is only second to that
which is aroused by the love of one’s
country, yet the speeches in the
House on the whole have shown a
certain amount of sobriety which is
something of an improvement on the
speeches that we have had in this
House on this gubject before. Tt is
true that there are extremes, and as
our leader Shri Jawaharlal has pointed
out. those Hindi-Speaking persons who
took the step of behaving as they did
in this House at the time of the intro-
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duction of the Bill and subse-
quently have been perhaps the great-
est enemies of Hindi. In that context,
I would like to particularly congru-
late many of those Hindi-speaking
Members who have spoken during
these two days and who have shown
a certain gmount of restraint.

It is true as Shri C. K. Bhattacha-
ryya has pointed out that Hindi is en-
shrined in the Constitution. Sir, You
will recall that in those days when the
Constitution was being drawn up, there
was no feeling amongst us from non-
Hindi-speaking States at the outset
that Hindi should not be accepted
as a common language. It was felt in
India that we must have a language
which would have had its origin in
the soil of thig country, that we
must have such a language
as an all-India official language at
least, as was deep-rooted not only in
the soil, but which was capable of
being more easily understood by all
parts of the country, although every-
one did not know it. These were the

feclings that inspired us when we °

firsy met in the Constituent Assembly
and decided that Hindi should become
the common language. But, as time
went on, the way in which certain
Hindi-Speaking Members expressed
themselves led to a very great change.
I shall just quote what our Speaker
had said at that time when he was a
Member of the Constituent Assembly.
He said:

“] am one of those who have
withdrawn their support from
Hindi in the Devanagari script
simply because of the fanaticism
and intolerance of those who sup-
port it.

That was how things went on. That
was very unfortunate, because while
it is true and there is no doubt that
when we enshrined Hindi in the
Constitution, everyone accepted it,
still, it was not for those whose
mother-tongue was Hindi to say that
Hindi must come here and now. That
sort of feeling wag there at that time,
and it stil] finds expression among
certain people.

414(Ai) LSD—6.
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I should like to say that if we are
going to rcally have Hindi as the
‘link’ language here, the only way to
do so will be to leave that decision to
the non-Hindi-speaking people in this
country. English is undoubtedly a
very well developed language, gnd it
is an international Ignguage, and we
owe a great debt of gratitude to that
language. It is true to say that Raja
Ram Mohan Roy did advocate that
English should be utilised in India. I
might also add that it was the same
Raja Ram Mohan Roy who first said
that Hindi should be the common lan-
guage of this country; it was Raja
Ram Mohan Roy who also realised
that for the India of his days and in
fact, that is true even up till now, the
window of the world could be opened
to the country only through English.
So, we cannot deny our gratitude to
this language which hag brought about
our unity and which has brought the
modern concept of things like social-
ism to us. It is no use saying that
everything was there in  the past.
Many ideas are new ideas. They are
now finding their way in  our own
languages. There is no doubt that
some of the regional languages of this
country are very  highly developed
today. 1 agree with Shri Khadilkar
when he says that Hindi developed
only much later because probably it
did not come into close contact with
the English langudge at the outset as
did Bengali, Tamil and other lan-
guages. Nevertheless, we have chosen
Hindi to be the official language of the
State. In that case, should there not
he more tolerance gbout this on the
part of those who want to bring in
Hindi here and now? Should they
not show some tolerance and at least
support the assurances of -thePrime
Minister which have mostly been em.
bodied in this Bill? If they really
want that the whole of India should
accept this language as the language
for official work at least or even as the
common language, then they must
allow time and they must allow
adjustmentg to take place.

1 would like to quote from Dr S. P.
Mookerjee’s speech in the Constitu-
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{Shrimati Renuka Ray]

ent Assembly. One of my hon.
friends from a non-Hindi area had
qQuoted him. But I would like to read
out what he had stated just a little
earlier in the portion which has been
qQuoted by my hog. friend. ‘He has
said:

“A language will be shaped jn
the natural course of events, in
spite of current controversies, in
spite of individuals, however big
or however eminent for the time
being they may be. It is the peo-
ple's will that creates changes;
they come naturally and often im-
perceptibly. It is not a resolution
of the Constituent Assembly
which will decide the supremacy
,of the language.”.

That stil] holds good today. We must
remember that if we want Hindi to
come, then we must allow a feeling to
€row to that effect amongst the non-
Hindi-speaking people. Sir, I come
from Bengal, and I must say that
what Shri C. K. Bhattacharyya has
said is true, namely that there is a
large section in Bengal and o very
important section, which doeg not
want to give up English for some
time. I hold the view that in India
eventually it must be the national
languages including also one lan-
guage as the link language, which we
must accept. But in order that this
may be acceplable to all, we must
give some time for adjustment.

Now, I would like to say one or two
words about the actual amendments
that have been tabled to the different
clauses in the Bill. There is one
emendment which has been tabled by
some of us. I understand from the
speech of the hon. Minister that he is
willing to accept the suggestion that
we have made, namely that the re-
port of the committee that will be
appointed after ten years should be
placed before Parliament, and what is
more, before the States. I hope that
he will be accepting this suggestion.
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Another amendment is regarding
the controversy over ‘may’ and ‘shall’.
We are very much puzzled at this.
The lawyers differ on this. There is no
doubt about it Our Law Minister
has even said that the word ‘may’
can mean ‘shall’ and the word ‘shall’
can mean ‘may’. So, where ig the
difficulty in accepting ‘shall’ if ‘shall’
can be ‘may’, and ‘may’ can be ‘shall’,
if some people want it? Nevertheless,
if there is so much difficulty over
these two words, may I suggest what
the hon. Home Minister Shri Lal
Bahadur Shastri himself has gaid
while moving the Bill for considera-
tion? He has said that English will
continue to be used for an additional
period. I would suggest humbly that
perhaps it might be acceptable if this
phrase is used instead of the words
‘may’ and ‘shall’ which create so
much of controversy.

15 hrs

Finally, I would say that there can
be no question that the language
which we have enshrined in the
Constitution as the officia] language
shall come to that position ip time.
But time must be given for that pro-
cess. There is also something which
is there in the Constitution itself, and
which I would like to read out for the
information of the House because
sometimes we are apt to forget it In
the last chapter of Part XVII of the
Constitution dealing with the official
language, in article 351 it has been
laid down:

“It shall be the duty of the Union
to promote the gpread of the
Hindi language, to develop it so
that it may serve ag a medium of
expression for all the elements of
the composite culture of India and
to secure its enrichment by assi.
milating without interfering with
its genius, the forms, style and
expressions used in  Hindustani
and in the other languages of
India specified in the Eighth
Schedule, and by drawing,
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wherever necessary or desirable,
for itg vocabulary, primarily on
Sanskrit and secondarily on other
languages.”.

Thig is embodiel in the Constitu-
tion; ag we embodied the provision for
Hindi as the official language in the
Constitution, but we also have this
article in the Constitution. We have
to remember and realise that Hindi
can only take ity place, if it really
contains the elements of all the other
languages. As Dr Shyamg Prasad
Mookerjee said, Hindi has to be ac-
cepted ag spoken in the Bengali way,
as sopekn in the Tamil way and go on.
It those who are Hindi-speaking do
not insist on the purity of the lan.
guage but are agreeable to have it
changed as a living language in the
context of the times and developed
according to the needs of the day, it
will become acceptable to all Guru-
dev Rabindranath Tagore has been
quoted. So I will conclude by men.
tioning something that he also said.
He said—'I was one of those who
were great purists for the Bengali
language. In my younger days. I
went to the length of using ‘jharna
kalam’ for ‘fountain pen’. But today
1 realise if our language is to develop,
and be enriched then we must be
willing to accept words from other
languages’. If Hindi is willing to ac-
cept all our national lanugages, we
can realise our objective.

In fact, we will have to accept from
other languages including English
from the outside world, if we are to
live in the world of today and be able
1o go ahead in the manner that we
want.

Dr. L. M. Singhvi (Jodhpur): I am
not so credulous or optimistic as to
join my hon. friend, Shri Khadilkar,
or Dr. Aney, in admonishing or advis-
ng my hon. friend, Shri Frank
Anthony; nor do I consider it rational
% join in the decrying, discrediting
and disowning of the English language
which hag undeniably made a contri-
bution to the growth of certain modern
political and economic institutions
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and awareness in our country. That
is why I approach my task this after-
noon with great diffidence, becauss
while one group is defiantly denying
past history, the other is proclaiming
that it can deny the very context in
which we live. The proposed legis~
lation before us has, therefore, in my
humble submission, been embattled
by a two-edged sword of fanaticism
which no reasonable and balanced
person can possibly approve of. If
Swami Rameshwaranand is accused
of burning the Bill, I think there are
many here who are equally anxious
to bury it. This has, unfortunately,
created a difficult situation for those
who want to raise a reasonable argu-
ment in respect of the constitutional
propriety, if not the validity, of the
Bill before us.

The Bill has been surrounded so
much by intemperate intolerance
from many quarters that I do not feel
so emboldened as to suggest anything
categorical. But I do think that, in
the first place, the Bill is eminently
ill-timed. While we are busy fighting
on our borders and preparing for
meeting the eventuality of external
aggression, we have been embroiled
and involveq in a controversy which,
in spite of the judicious approach
claimed by the Home Minister on be-
half of the Bill, is bound to create
ill-will. 1 also fee} that the policy
and approach of th¢ Government of
India, far from being dictatorial in the
matter of enforcing Hindi, has actual-
ly been, if we go to the crux of the
ma’ter, indifferent, ineffective and in-
efficient. I therefore feel that the
Bill should actually have been post-
poned or at least as I have suggested,
circulated for eliciting public opinion.

1 also feel that our discussion is
greatly handicapped because we do
not have before us in terms of article
344 the Report of the second Commis-
sion which should have been appoint-
ed after ten years of the commence-
ment of the Constitution. This is the
consequence of an inexcusable laps.
The Government cannot by any stretch
of imagination or interpretation hold
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brief for not having complied with
this mandatory provision of the Cons-
titution. I would like the constitu-
tional pundits or the Home Minister
on behalf of Government to tel] us
as to how it is that Government can
possibly and conceivably justify the
absence of the appointment of the
Commission, to which even the first
Official Language Commission had
lookeq forward and had hoped that
that that Commission would be able to
give proper guidelines for a proper
consideration of the problem.

I would like briefly to recapitulate
the inspiring atmosphere of the Cons-
tituent Assembly when this constitu-
tional settlement, this formula, came
to be adopted. 1 feel sorry and disap-
pointed that after the elapse of these
years we have not been able to forge
and fortify that solidarity to which
we had lookedq forward ang which we
had proclaimed with so much empha-
sis and with so much optimism at the
time of making our Constitution.

Time does not permit me to make a
prolongeq excursion into all that was
said at the time of Constitution-mak-
ing, the seed-time of our Republic.
But I should like to quote two or three
passages which are of great relevance
even today. Dr. Rajendra Prasad,
who presided over the deliberations
of the Constituent Assembly, had this
to say before the discussion on this
chapter commenced:

“Let us not forget that what-
ever decision is taken with regard
to the question of language, it
will have to be carrieq out by the
country as a whole. There is no
other item in the whole constitu-
tion of the country which will be
required to be implemented from
day to day, from hour to hour, I
might even say, from minute to
minute. Therefore, Members
will remember that it will not do
to carry a point by debate in this
House”.

We note with great regret and dis-
appo.ntment that these provisiong of
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the Constitution were not lived, not to
say minute to minute or hour to hour,
but even from year to year. That is
why 1 fee] that if we want to ensure
the ultimate actualisation of the hope
that is entertained, I think, by and
large in this country, namely, the
actual of Hindi as the officia] language
of the Union, we must appoint, as has
been suggested by some hon. friends,
a Commissioner for the Hindi Langu-
age who would from year to year,
month to month, task to task and
transaction to transaction, pursue the
matter of effectuating this particular
constitutional provision.

I would like this respect to quote
my hon. friend, Shri Frank Anthony,
who had this to say at the time of
Constitution-making:

“May I say also, at the very
outset, that I accept this premise
entirely, that if India is to achieve
real unity, a rea] sense of Indian
nationatiity, then everyone of us
must accept this premise that we
must have a national language.
Eng!’ » is my mother tongue.
Becausc I am an Indian, because
English is my mother tongue, I
maintain that English is an India
laguage. The hon. Member who
has proceeded me has jusli men-
tioned that English is not the
prerogative or the monopoly of
the Englishman. It has become
the mother tongue and assimila-
ted to or has become part of the
people in different parts ol the
world. Although Engiish is mx
mother tongue, and though I
claim English as an Indian lan-
guage, I realise that English con-
not, for many reasons be the
national language of this country”.

With great respect, I beg to submit
that Shri Anthony appears to have
resiled and retraced from the position
he had accepted at the time of Cons-
titution-making.

Shri C. K. Bhattacharyya: Here the
expression is ‘national language’. Shri
Frank Anthony now says that he re-
ferreq only to official language.
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Dr. L. M. Simghvi: 1 appreciate the
difference my hon. friend makes. 1
think the status of a national language
is far greater and far more important
than the status of a mere officia] lan-
guage. So that while Shri Antheny
wag prepared at that time to have
Hindi as the national language of
India, today he has unfortunately re-
traced completely from that position.

Shri §. Kandappan: He expiained
the reasons for it,

Dr. L. M. Singhvi: I do not see that
anything has happened in these past
years to justify such a change of posi-
tion. It may be that there are people
who in that inspiring, edifying atmos-
phere were compelled by the logic of
events to accept a national solution
to a national problem. It may be that
at that time their acceptance was rnot
without inarticulate  qualifications.
But it is no longer possible for any
ene to say that any other language but
Hindi should possibly claim the gtatus
of the officia] language of the Union.
I fee] that the constitutional settle-
ment or formula embodied in the
Constitution is a salutary one which
the posterity must dutifully imple-
ment and comply with. This is what
the hon, Mover and the author of the
formula, if I may say so, Shri N.
Gopalaswamy Ayyangar to say in
respect of the formula:

“I thought I said that the gcheme
should be looked upon as a whole.
It was the result of a great deal
of discussion and compromise. If
I may emphasise it, it is an inte-
grated whole. We cannot give up
one part of it, unless it be a very
minor or verbal correction that
you want to make, or even a
minor matter of substance. It
does not matter very much. But
the important things in this draft
are an integrated whole and if
you touch gne part of it the other
things fall to pieces.”

That is the difficulty which arises with
the present Bill. I shall demonstrate
very briefly the departure of the Bill
from the constitutional formula. Arti-
cle 343 categorically states that the
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official language of the Union shall be
Hindi in Devanagiri script. There are
only two exceptions as I had submit-
ted earlier on a point of order. These
exceptiong even today do not justify
that English should be the officia] lan-
guage of the Union or that legislation
should continue to be enacted in Eng-
lish or that English should continue as
an official language of the Union for
all purposes in a blanket way.

Mr. Deputy-Speaker: The hon. Mem- -
ber’s time is up,

Dr. L. M. Singhvi: Article 343(3)
says that notwithstanding anything in
this article, Parliament may by law
provide for the wuse, after the said
period of fifteen years, of the English
language for such purposes as may be
specified in the law. There are many
eminent lawyers in this House and
law has been freely bandied about in
this discussion. I should like to know
if the doctrine of pith and substance
which has come to be honoured as the
central principle of constitutiona] in-
terpretation would justify that for all
purposes in a blanket, inspecified
way you should continue English. as
the official language of the Union. In
the relatively short time at my dispo-
sal, I would refrain from quoting
from a large number of other partici-
pants in this debate but the tenor of
discussion goes to show that the cause
of nationa] unity seems to have suff-
ered a certain decline and set-back.
I say this with a sense of agony and
distress. It appears to be 0 when
my friends of the DMK demand a re-
appraisal cf the constitution in this
particular context. They demand
that the formula which embodies the
judicious compromise enshrined in
the Constitution should be abrogated.
That is the objective which 1 under-
stand them to pursue tYrough the me-
dium of reappraisal, which would
certainly be doing great injustice to
the cause of pational unity because it
is through this medium of reappraisal
that the theory of secession and the
theory of regiona] languages as being
hostile and antagonistic to the official
language of the Union would be brou-
ght up. I find a balanced statement
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of the problem as it affects us in the
speech of Shri Hiren Mukerjee. We
must try to follow an unbiassed natio-
nal policy.

Sir, I shall conclude in two minutes.
A great deal of progress has been
made in the development of Hindi as
the official language of the Union.
Not al] the hon, Members, unfortu-
nately, if I may say go with great res-
pect, are even aware of the revolution
in a sense which has been effected in
terms of development of Hindl. Be-
cause we do not have the findings of
a second officia] language commission
we are not able to cite the material
gnd take cognisance of tha great
growth Hindi hag undergone and to
jpstify its increasing use for official
purposes of the Union.

I would com’e to the Bill, now. I

have already referred to its constitu-
tlona] impropriety. I shal] take two
or three minutes. Most speakers be-
fore me have appropriated as much as
fifteen minutes.

Mr. Deputy-Speaker: You are the
second speaker from your ‘party;
your leader has taken half an hour.

Dr. L. M. Singhvi: We should not
allow this to become regiona] or com-
munal question. It is a national
question. ,We ought not to allow our
petty affections to afflict our opinions,
I fee] that the sudden upsurge of an
al] absorbing Jlove in the hearts of
some friends for the English language
ig unreal and unconvincing. It does
nol bespcak the feelings of the large
masses of people in this country, whe-
ther they belong to the northern or the
southern region. Those who claim to
be the mouth piece of popular opinion
in the Southern States must take stock
of the situation. I think if the Bill
were actually to go for eliciting pub-
lic opinion but for the regional propa-
ganda it would certainly receive the
support of the people at large, even il
it embodied the principle of laying
down a certain time-limit. Before I
conclude, I have to make two
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suggestions: One for the appoint-
ment of a Commissioner for Hindi
language and another regarding
the appointment of a standing com-
mittee of Parliament which may
review the matter from year to year.
Government should earnestly consider
the creation of a Hindi Ministry which
may actually pursue the task in an
earnest and planned manner. I hope
that the bringing about of the actual
use of Hindi as the official language
is not a matter merely of this or that
party, but is a matter of nationa) im-
portance and I hope Government will
spare nothing in seeing that the origi-
nal provision in the Costitution is
made to materialise before long. I
oppose this Bill on the ground that it
is not constitutionally proper and per-
missible.

Mr. Deputy-Speaker: Shri Shastri.

Shri Sivamurthi Swamy (Koppal):
I may be given a few minutes.

Mr. Deputy-Speaker: I am sorry;
there is no time now. We will try to
accommodate him on clause-by-clause
discussion.

Shri Sivamurthi Swamy: 1 am the
only person from my Group who will
speak on this,

Shri Lal Bahadur Shastri: e may
be given five minutes.

Mr. Deputy-Speaker: Let him take
five minutes,

wit ferrq b s - FuTenw WYy,
g & @Y o T &, 37 ¥ fag o=
T T L, TR A & AT I
# AT ENT @, AfFT g ag |W
FT @ Wt & fF AIa gaAT a9y A
g A g 9 * gfaar § s
T UF qig? Ay § WK §F TEIR
WIEAY F1 ANF GHT IF TA-A
% afee &1 oF fee o Fogw W
I &, I W T g AT ST HIRA
&R #Y qgd fadl aF a=0F, Q¥ IA-
TEE 9T A g 1 fegEm S
areg W F, 3T OH A Y e
TN UG GFY £\ I GvET A 7
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HEIAT AT F UF GIW BV 93T &Y
T AEAn g, NfF amag @ oaF
¥ fag aga w1 3 1 e @O Ak
gfeqa @ =" § g e ® garfamr
TF A=Y &1 ¥ WX 99 FT 9O §F
mfwwg:

“Reader: Do I then understand that
you do nat consider English Education
necessary for obtaining Home Rule.

Gandhiji: My answer is yes and no.
To give millions a knowledge of Eng-
lish is to enslave them. The founda-
tion that Macaulay laid of education
has enslaved us, I do not suggest that
he had any such intention, but that
has been the result.”

wimiﬁ%.z:

‘“We write to each other in faul-
ty English, and from this even our
M.As. are not free; our best thou-
ghts are expressed in English; the
proceedings of our Congress are
conducted in English; our best
newspapers are printed in Eng-
lish. I? this state of things con-
tinues for a long time, posterity
will—it is my firm opinion—con-
demn and curse us.

It is worth noting that, by re-
ceiving English education, we
have enslaved the nation. Hypo-
crisy, tyranny, etc., have increas-
ed; English-knowing Indians have
not hesitated to cheat and strike
terror into the people.”

Shri C. K. Bhattacharyya: This is
written in English.
it awmdr (fgae) : mee S A
g F7 ]|

i Faramfa w@mir : IuTeae WENET,
Tgh 9T AT qHo Giqo I3 U & W A
e § a9 799 §, 99 ¥ AaR 9w
T=" AT SATAT ¥ AT TG & O
& NfE say qumy fa=re sy o o

%fﬁ‘%mz,wﬂ}m%w
farmit AT F @ Y o

Rt 9 FT ANt A w7 § -

“It is not a painfu} thing that,
if 1T want to go to a court of jus-
tice, I must employ the English
language as a medium, that when
I become a barrister, I may not
speak my mother-tongue and that
someone else should have to tran-
slate to me from my own lan-
guage? Is not this absolutely
absurd? Is it not a sign of sla-
very? Am I to blame the Eng-
lish for it or myse It is we,
the English-knowing Indians, that
have enslaved India. The curse
of the nation will rest not upom
the English but upon us.”

g w1t ?

“I have told you that my ans-
wer fo your last question ts both
yes and no. I have explained to -
you why it is yes. 1 shall now
explain why it is no

The object of making money
thereby should be eschewed.

Naa s @Y @
e g TF T W A § ) <o
AT AT K7 A6 A w9 ¢ fw
37 # afgw ¥ 37 w1 faw fgear ¥
faetar & av az & = fdor 1| Afww
T AT AT R & @ Ay fg=y
Tl & fag s am-fe=y a=l #
fag #ler 771 #3 & faay o qwar
g 1 afaw ¥ A & fag a1 4 ¥ feg
AIRAAY F FY AT, AT gAY A=
F Y WTET 2, IF FT W T ALY
iz g5 & F9At WA T ¥
faq a3 78 97 & | W A B
TOAT W AN q9T AT § AR
gt FE ¥ TH @I FT qF6J g HIK
agr ¥ w0 AT FAT g7 AwAC R0
afqsr vy ar FAE AT Tl HIHY
AT W OHYAT FTH HTT AAT TR
i afErfr e o 3w 2

<3
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qquE wHar W oo Rt aw g,
99 & fag @y o) ow @ &
WET Wi gt wfRad g
Tfgy WX ae-fg=r ad @Y & oA
& fow mye s AR g ageT
wrfas; g Afgd | FE a7 e
FTHA FF FE AL | W TE AT
2 A aw Eh W ¥ A @ @
The three language formula—it will
not be the Lok Sabha of India, but it
will be the Lok Sabha branch of Eng-
land. We do not want to accept any
other rule. We want to accept, all
. the people want to accept, the two-
language formula. One should learn
Hindi—it is the common language and
it is the only nationa] language—along
with one other language. Which is
our mother-tongue.

g N fe=r & fadw ¥ wAvd g
¢ fawr wrm # T # A awa Jd
qra g 1 W & W ¥ qaEn g fwoa
ag oF AT Ag) & fw 9z g A wrang

T EN &Y T E SR e W g S

few¥za g £ 9 9 F3wew W@

7 &, " § g1 77 & fems o

F & T oAEA TEETEW W SAT

gza A o far #E =gz fzm o,

I ¥ qar I9ar ¢ i xeTew zfiwmw
A Y dq 5% I@ %1 Tg o7 Ataferst
FT ATE A uitgw Mg gfafzaw

H we sTAq i Fifm w M WEOE,
fgeat w1 Fia-fgey Al &1 fawea

FOX Y Kif €0 o Er E, TH A A
wrEay F AT vE e mwAar g o

& gt w%ar g f& w3 wnfaw o=
age 21 a1 97 T faar s e &

moq fa=ars 1 A%

Shri Lal Bahadur Shastri: Mr. De-
puty-Speaker, Sir, ‘I am extremely
grateful to the House, and may T also,
with your permission, congratulate

the hon, Members who have spoken,
on the restraint and broad-mindedness
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shown by them on this difficult and
vital issue? I feel there could not
have been a better lead given by the
Parliament. Shri Frank Anthony, 1
must admit, was a solifary exception,
and I hope he does not mind it if I re-
mind him of thg rule that exception
only proves the rule.

Most of the speeches made mainly
refer to clauses 3 and 4 of the Bill.
I shal] try to deal with some of the
points raised. Beforg I refer to them,
may I say that I have sent three
amendments to clause 4 in order to
clear up certain doubts expressed
here %y stme c® the hon. Members!
Those amendments, I am sure, must
have been circulated. But with your
permission, I shall read them out. In
clause 4, page 2, sub-clausg (1), in
lines 9 and 10, for

“the President may appoint a
Committee consisting of thirty
members”,

I have suggested that it should be
substituted by the following:

“There shal] be constituted a
Committee on Official Language,
on a resolution to that effect being
moveq in either House of Par-
liament with the previous sanction
of the President and passed by
both Houses.

(1A) The Committee shall con-
sist of thirty members”.

The other amendment is, in page 2,
sub-clause (2), after line 18 I have
suggested the insertion of the follow-
ing words:

“and the President shal] cause
the report to be laid before each
House of Parliament, and sent to
al} the State Governments”.

The third amendment is in regard
to sub-clause (3); page 2, line 20.
After the words “in sub-section (2),”,
I have suggested the insertion of the
following words:

“and the views, if any, express-
ed by the State Governments
thereon.. .. .
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It is clear that the first amendment
of course is with a view to clearing up
the position about the appointment of
a committee by the President as was
mentioned in the Bill. It had to be
cleared up because it did create some
confusion. In regard to the other two
amendments, one clearly provides that
the report of the Parliamentary Com-
mittee with the permission of the
President, will be laid before both
Houses of Parliament. The other
amendment says that it would also be
sent to the State Governments and
their views will be obtained. These
amendments, I am quite sure, would
be generally supported as they would
further clarify the approach of the
Government. It is our desire that
Pariiament and the State Govern-
ments should have full say in the
matter.

In regard to clause 3, some hon.
Members have argued that in provid-
ing for the continued use of English
for all the official purposes of the
Union without any time-limi#, Gov-
ernment have gone against the spirit
if not the letter of the provisions of
the Constitution relating to the official
language. On the other hand—just
now Dr. Singhvi argued on the same
lines—various fears and misgivings
have been expressed over the use of
the world “may” in this clause. It
will be recalled that clause 2 of arti-
cle 343 of the Constitution provides
that for a period of 15 years from the
commencement of the Constitution, i.e.
until 25th January, 1965, the English
language shall continue to be used for
all the official purposes of the Union
for which it was being used immedi-
ately before such commencement.
Similarly, under article 120 of the Con-
stitution, provision has been made for
the use of English for transaction of
business in Parliament for a period of
15 years only from the commencement
of the Constitution. However, Clause.
3 of article 343 of the Constitution
enables Parliament to provide by law
for the use of English beyond 25th
January, 1965 for such purposes as
may be specified in that law.
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The whole object of clause 3 of the
Bill is to provide for the continued use
of English beyond 25th January, 1965
in addition to Hindi for the official
purposes of the Union and for parlia-
mentary business. As indicated in
the Statement of Objects and Reasons,
this is in pursuance of the policy of
the Government, as indicated by the
Prime Minister in the speech deliver-
ed by him on 4th September 1959.
The language of clause 3 is necessarily
couched in constitutional and legal
terms. A careful and dispassionate
examination of clause 3 will show
that these provisiong are in conson-
ance with the Prime Minister's state-
ment, to which a reference was made
earlier. This clause is an enabling
provision. It makes it clear that even
after 25th January 1965, the English
language in addition to Hindi shall
continue to be used lawfuily for all
the official purposes of the Union for
which the English language is in use
at present, as well as for business in
Parliament. Ag the ]Janguage authori-
sed for use in the Union is also the
official language for inter-State com-
munication and for communication
between the States and the Centre
under article 346 of the Constitution,
it follows that after 25th January 1965
:also, English will comtinue to be used
for communication Letween onc State
and another and for communication
‘between the Centrc and the States.
The sum and substance of it is to make
English and additional medium of
language that may be used for  the
official work at the all-India  level.
This is precisely what the Prime Min-
ister had in view when he stated in
his speech of September 4 and earlier
on August 7, 1959 that English should
be an associate, additional or alternate
language. If Parliament makes it
lawful, as provided in clause 3. to
make use of the English language for
all the official purposes of the Union
for which it is being used at present,
there seems no reason to appre-
hend that the people in non-Hindi-
speaking areas or those who do not
hend that the people in non-Hindi-
will be put to any difficulty or incon-
verience.
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In the context of clause 3, which is
an enabling provision, the use of the
word “may” seems more appropriate
than “shall”. The question whether
“may” should be replaced by *“shall”
hag been given very careful considera-
-tion, as hon. Members had laid stress
on that. Government are, however,
advised that the use of the word
“shall” in this context may give rise
to misinterpretation that both Hindi
and English have to be used simulta-
‘neouslv for al! the official work
.of the Union. This will be not only
inconvenient, but impracticable and
wasteful. What is intended is not that
Hindi should be used every time
English is used or that English should
ke used every time Hindi is used, The
intention is that while Hindi may be
uvsed progressively for different offi-
<lal purposes of the Union, English will
also continue to be used without any
‘limitation as to the purposes for which
it may be used.

As I have mentioned in my intro-
ductory speech, what is envisaged is
prolonged bilinguism. I am sorry I
have not been able to agree to the sug-
gestion made that “may” should be
substituted by “shall”. It was not
easy for me not to accept this sugges-
tion made by hon. Members. Especi-
ally, Shrimati Yashoda Reddy—it seem
seems she is not here—requested me
.gpecially to accept her amendment.
Snc is not here, but in her absence,
1 might like to say that she was good
enough to say a few good words about
nme.

Shri Tyagi (Dehra Dun): All ladies
are good to you.

Shri Lal Bahadur  Shastri: But
I hope she will not revise her opinion
about me, as I am not able to accept
her amendment.

As I just now said, there are legal
ara other difficulties in the way. No
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less a person than Shri Sachin Chau-
dhuri, who is an eminent and disting-
uished lawyer of the country, has
expreseed the view that if “may” is
changed to “shall”, a certain period
h to be prescribed for the retention
of English. I am not quite sure if
those who support the retention of
Englsh will agree to any such pro-
posiution.

“May”’ iake it a permissive clause.
Shali” might perhaps mean, as I just
ruw said, the simultaneous use of both
English and Hindi. For example, if
the Medias Government want to send
any .cmriunication to the Centre, it
may have to be accompanied by a
Hindi translation or if the Rajasthan
Government want to send any com-
munication in Hindi to the Centre, it
will have to be accompanied by @
translation in English. I do not think
that this would be creating a very
wholesome situation. Howsoever limit-
ed the introduction of Hindi may be,
its propriety or legality might also be
challenged. However, I can assure the
hon. Members from the non-Hindi-
speaking areas that Government fully
understand the spirit of the non-Hindi
speaking people. We know their
difficulties. We also know that it will
take time to use Hindi freely. The
spirit behind the word “may” will,
therefore, have to be considered in
that context.

Mr. Manoharan has indirectly cast
a doubt on my bona fides,

Shri Mancharan (Madras South): I
only said, you misled the House. I
did not doubt your bona fides.

Shri Lal Bahadur Shastri: I am
referring to another metter altogether.
He said that this is not a compromise
Bill which I have placed before the
House, but some kind of compromise
between the Prime Minister and the
Home Minister. I can tell the House
that this Bill fulfils the assurance given
by the Prime Minister.

Shri Manoharan: No.
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Shri §. Kandappan: It is not con-
1ained in the Bill.

Shri Lal Bahadur Shastri: What did
1he Prime Minister want? The Prime
Minister wanted three things to be
done. He wanted English to be con-
tinued. ...

Shri §. Kandappan: Continued in-
definitely as long as we wish.

Shri Lal Bahadur Shastri: He is not
trying to picket on the streets of
Madras city or lead a procession or a
movement. He should kindly
give me at least the opportunity
to express my views fully. I
was just now going to say that there
were two or three things which the
Prime Minister had suggested. One
was that English should continue be-
yond January, 1865. The second thing
he said was that there should be no
time limit prescribed for the purpose.
Thirdly, he had said, that the views
of the non-Hindi-speaking people
should be taken into consideration be-
fore arriving at any final decision.

Shri Ranga (Chittoor): A little more
than that.

Shri Lal Bahadur Shastri: Anyhow,
that is my reading. If there is some-
thing more than that I cannot give
any more explanation on that point
(Interruptions).

Mr. Deputy-Speaker: Order, order.

Shri Frank Anthony (Nominated—
Anglo-Indians): May I just ask one
question of the Home Minister? The
Prime Minister said that he meant
“shall”. Does “may” mean “shall”
in this context?

An Hon. Member: He had his say
(Interruptions).

Shri Lal Bahadur Shastri: I have al-
ready stated what is meant in the Bill.
I have tried to explain it fully (In-
terruption).

Mr. Deputy-Speaker: Order order.
Questions, if any, should be put in the
and.
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Shri Lal Bahadur Shastri: Well, Sir,
as I said just now, clause (3) clearly
provides for the continuation of
English. Secondly, there is no time
limit prescribed in the Bill. Thirdly,
in so far as consultation is concerned,
as I said in my introductory speech,
there could not have been a better
body than a parliamentary committee
to consider over the matter, a parlia-
mentry committee on which will be
represented members from different
States and members speaking differ-
ent languages. Although I had said
that the report will be sent—the
report of the parliamentary commit-
tee—to the State Governments and it
will be placed on the Tables of both
the Houses, still I thought it advisable
to put it in some form in the Bill and
I have, therefore, suggested those two
amendments. There will be, in ac-
cordance with the desire of the Prime
Minister—as he had mentioned then—
full and complete consultation and it
will be only then that the President
would be issuing directions on the re-
commendations made by the parlia-
mentary committee.

Well, Sir, this js what the Prime
Minister actually wanted, so that there
should be no imposition, and I can
assure the House that this desire of
his would be borne in mind through-
out. May I alsn add, that it is wrong
to think in terms of personalities in
these matters? After all, governments
come and go. But I do not think any
democratic government in the world
worth its name will dare go against
the general wishes of the people in so
far as the issue of language is con-
cerned. It is a volatile subject which
rouses tremendous emotions amongst
people. So, any government which
comes into power will have to think
a hundred times before defying the
wishes of the non-Hindi-speaking
people. The House is aware that even
in the midst of some kind of an autho-
ritarian rule in Pakistan it has not
been possible for them to introduce
Urdu as the only official language in
East Bengal, and Bengali is one of
their official languages. Our non-
Hindi-speaking friends have to appr-



11981 Official

[Shri Lal Bahadur Shastri]

ciate and understand our ultimate
objective. 1 am indeed happy that
they generally do so. Those who
support English have to understand
the fact that English will not continue
as the medium of instruction in schools
and colleges for long or for ever.
Even in universities, there is an
attempt to introduce the regional
language, which has been supported
by some eminent educationists also.
English will, therefore, gradually lose
its importance. In administration
also, the regional language or langu-
ages are being adopted. Already, 11
State Governments, including the Gov-
ernment of the State of Jammu and
Kashmir, have adopted the regional
language as their official language, and
I am informed that in the two or three
remaining States also the matter is
being actively considered. It would,
thus, be seen that different regional
languages will be more and more in
use in all the States, both in the ad-
ministrative and educational fields.
However, I personally think that it
would be most unfortunate if English
loses its hold, “without any further
common links” to use the words of the
Prime Minister, for that would not help
the integration of strengthening or the
country. Therefore, howsoever slow
the progressive use of Hindj might be,
its progressive use becomes important.
If, for example, the regional langu-
ages should take, say. 15 to 20 years to
replace English fully, in educational
and  administrative fields, Hindi
should, during the same period, be in
a position to serve as the common
bond. Therefore. 1 suggest that the
progressive use of Hindi should not be
objected to.

To talk in terms of laws, rules and
regulations is one thing, but what
could be done practically is another.
Even within one State there 1is the
problem of common language. And I
have found that English alone has
come to our rescue, because Hindi has
yet to grow and be learnt. Although
Shri Hem Barua made a fine specch,
almost in general support of this Bill,
even in his State, he will remember
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and we all remember, what kind of
difficulties had arisen in Cachar. I
am thankful to the Assam Govern-
ment for having agreed to the sugges-
tion that Bengali should be the official
language at the district level.

15.48 hrs,
[MR. SPeAKER in fhe Chair]

But, when I raised the question as to
what should be the language to be
used between the district and the
State headquarters, and also the
language or languages to.be used in
the State Secretariat, there were diffi-
culties about it and" yet when, after
some discussions, they found that what
1 had suggested was reasonable and
practical, they agreed that the com-
munication between the district and
the State headquarters would be in
English.

Shri Hem Barua (Gauhati): That
shows how reasonable the Assamese

are.

Shri Laj Bahadur Shastri: I entirely
agree. I convey my very sincere
congratulations to Shri Hem Barua as
well as to his State Government.

Mr. Speaker: Shri Hem Barua
should not take the whole credit for

Assam.

An Hon. Member: Shri P. C. Borooah
is there.

Shri Lal Bahadur Shastri: I am
sorry. There are two Baruas in this

House.

An Hon. Member: Threc.

Shri Hem Barua: There are four
now.

Shri Lal Bahadur Shastri: Then, I
must convey my congratulations to all
the four. It was agreed that for quite
some time English will be used in the
Secretariat also. When that is the
position in a State, hon. Mcmbcrs can
very well imagine as to how it will
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be possible to make a quick change in
the Union Government at the Centre
here.

If we are advising the State Gov-
ernments to conMnue English for
-quite some time, the question of hav-
ing a quick change-over to something
else for all purposes at the Union
level would be a very difficult pro-
position indeed. So, as I said, from a
purely practical point of view it is
essential that we have to go slow in
the matter.

There are other aspects also. My
fear is that in case we want to switch-
over immediately or very soon, the
result will be that intercommunica-
tion and mobility from one place to
another will become exceedingly diffi-
cult. It will not be possible for
officers to be sent from one State to
another. It may become difficult for
the High Court Judges to be trans-
ferred from one State to another. It
may not be possible for the children
of Government servants who are
transferred from one place to another
to go and join schools and colleges in
other States because either it is
regional language or it is Hindi. If
there is no common language, it
would create enormous difficulties.
The common language has also to be
learnt along with the regional langu-
age. Then intercommunication could
be easily possible.

Even for business and trade it might
become difficult for one set of people
to go and establish an industry in an-
other State. So, it is essential that
we should impose no such barrier. I
have therefore always suggested and
advised that we must not precipitate
matters even if we have love for
Hindi. Is it not essential that we
should give complete freedom to our
people to move from one place to an-
other and search their own employ-
ment or establish their own trade or
business? If we come in their way, it
would not help, as I said, in integra-
tion. It might perhaps lead to dis-
integration. I would therefore appeal
to my hon. friends, specially those
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who come from the Hindi-speaking
areas, to realise the gravity of the
situation and not do anything which
might injure the cause of Hindi itself.

This problem will have to be tackl-
ed with the utmost patience and as far
as possible with the consent of all. I
think, that patience and constructive
efforts, officials and non-official, to-
wards the teaching and learning of
Hindi alone will help the country and
our countrymen.

Shri Anthony said that it was not
possible for me to take am objective
view in the matter as Hindi is my
mother tongue. There may be some
truth in that as I am weak in many
respects and am not big enough.

Shri N. R. Ghosh (Jalpaiguri): He
took such a view in the Constituent
Assembly.

Shri Frank Anthony: Both of us
have the same inhibitions.

Shri Lal Bahadur Shastri: But for
him to suggest that no one can take
an objective view will be rather going
too far.

Shri Frank Anthony: As far as
mother tongue is concerned.

Shri Lal Bahadur Shastri: May I
tell him that this world will not move
peacefully if there were not at least
some people who could consider. ...

An Hon. Member: Including himself,

Shri Frank Anthony: I include my-
self.

Shri Lal Bahadur Shastri: Who
could consider vital matters without
passion and without a subjective ap-
proach. In fact, only such people
show the way and smaller fry like us
try to pursue the same path. What,
after all, was Gandhiji? He did not
come from a Hindi-speaking area. I
remember, in 1920 when I heard his
speech for the first time, it was not
possible for him to express himself
cogently and clearly in Hindi. Still,
he took up the cause of Hindi not be-
cause he favoured Hindi but because
he felt that at least there should be
one common Indian language which
might be used from one end of the
country to another. His desire was to
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build up a strong, united and integ-
rated nation and it was for this reason
that he laid the utmost stress on find-
ing a common language for India. I
might also inform Mr. Anthony that
the Bill which was drafted quite some
time ago has not been substantially
changed at all. I might tell him that
it was drafted about five or gix months
back and whatever slight changes
have been made have been made with
a view to remove any misapprehen-
sion in non-Hindi-speaking areas. It
is true that I took into consideration
the strong feelings held in the Hindi-
speaking areas. It did not mean that
I was not aware of the same kind of
feelings in the non-Hindi-speaking
areas. Mr. Anthony should at least
sometimes give us the credit for
making a correct assessment of the
situation and taking action only on
that basis.

Democratic Governments have to
function sometimes under pressure
(Interruption). Democratic Govern-
ments, as I was saying, have to func-
tion sometimes under pressure.

ft TR I w7 oW Ag Ay
NI § . . . (Interruptions)
Shri Nath Pai: I think there is a

tendency to insult the Constitution.
Mr. Frank Anthony is nominated
under the provisions of the Consti-
tution and it has become quite a
faghion to insult him as a nominated
Member . . . (Interruption). What is
this democracy? (Interruption),

@t TuRETE qEE  ([OEsET)
AAEAE T THIZ § W1 I §
g afz w1 sz 2 fx a7 Ty oy
2 &Y w7 7@ wEw wmw § P g
w aeg T4Y § f ag NMfade § ?
(Interruptions)

WER WERT 5T TRy # Wi
1 qr w1007 § Ay guw F Y 9w ?

=t WY : N Aq 9T WY YE
TeaT 9rar §
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@ URRTS TIw ;. EX e
oy g @ w31 G v oW A
¥ 3 wifeT gar e w5y ?

q@R AEET ;. qF A AT Ty
g @ a8 @ e R oag faw
Y ¥ FE o G g ? e A g
Y w3 F fow Fy o1 < g T few
fow w a1 WY & ? ot ot e ¥
¥ wrom g A AT, TR W
T FT WAT Y AT ATHAL g1 F WTET
g | 89 Frag qUE § 1 @ qaT ¥
feet a0F ¥ At wA, T F W
FR T4 H I o G § TR Q@
fog s @ Wt sy g @y FE-
A F A 7 § o) wafae 9 ¥
i 5% T ¢ A% fFaY #) gw e
¥ 5 ag Afwdze g afmr ar afqn
wgT, a3 frgee wafea § =) qar
T wgr =fgw

! THETE AT : FT TEA
wEAE ¥ aEA IT F AT AT
foar s § av .
wsrw W AW g femr sy
g O & 7 foaar @7 ?

ot OwEAE TR : 9¥ %9 &
A IT aaFg S fF § AHIE
qrae g ?

WeaR WEIIT : TH FY HgT T ¥qT
A § @ Td g (% Fg 9T &
amm fear ®rar g ?

Shr' Hem Barua: There i always
an insinuation. (Interruption).

Shri Kapur ' Singh (Ludhiana):
There is an insinuation behind it, and
an innuendo clinging to it. We are
not objecting to the fact. ... (Interrup-
tion).
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l@vﬁswﬁms"rmw
g ? 9% P"eferee’ @ aa A
g @7 @wivg 7 ¥ I9 AR 9%
wgr |

Yes, the hon. Minister.

Shri Lal Bahadur Shastri: I was
telling Mr. Anthony specially and the
House that democratic Governments
have to function sometimes under
pressure. But the most important
pressure is that of public opinion
which, I believe, is not generally
wrong. But then sometimes there are
certain vital issues in which Govern-
mentg and public leaders have to give
the lead and mould the public opinion.
‘We cannot take bigger steps or build
up a nation if the Government or
their leaders do not function in this
way. I might also inform him that I
have had consultations with all the
South Indian Chief Ministers more
than once, and especially in regard to
clauses 6 and 7 to which a reference
wag made by Mr. Anthony. They
were agreeable to this. And, after all,
what ig provided in clauses 6 and T
There are two things provided there.
One is that the Hindi text or a trans-
lation of any law in Hindi may be
provided or done in any State where
the official language of the State is the
regional language. The second thing
is that Hindi could be used for pro-
nouncement of judgment or decree in
the High Courts, These are the two
things. T agree that they are impor-
tant matters. But what is actually
provided there in the two clauses? We
leave it entirely to the State Govern-
ments to appoint a day, and it is only
the State Government or the Governor
of the State who will have full dis-
cretion to take action in this behalf.
There is no compulsion at all. It is
entirely in the discretion of the State
Governments to provide for these
things. In regard to the High Courts,
we have said that either a regional
language which is the official language
of the State or Hindi can be used. So,
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we have not ruled out the regional
language or English. So, it can be
English or the regional language or
Hindi if they 8o desire, and their trans-
lationg for texts of judgmentg etc.
Similarly about the Bills or laws, we
have said that in case the Government
so desires and agree, it can provide
for translation of the same that is, of
the regional language laws into Hindi.

16 hrs.

I do not think that I have gone
beyond what Shri Frank Anthony
himself had suggested. In fact, he
wanted much more than that. For,
Shri Frank Anthony said the other
day:

“My hon. friend, Shri Bhatta-
charyya, reminded me yesterday
saying ‘You were the only person
who proposed that Hindi should
be the national language of India
in the Constituent Assembly.”.

So, he hag definitely said that. Then,
he went on to say:

“I went further. I said, It
should be taught to everybody as
the medium of instruction from
the S5th class. Why did I do it?
Was it because 1 wag an English
fanatic?”.

I congratulate him and I welcome this.
statement. But may I tell him that I
have not gone to that lerigth? In fact,
he hag gone much farther than what
is actually proposed in this Bill.

It is indeed most welcome, and I
hope he will not mind it unlike our
DMK friends, that it is satisfying to.
note that the Anglo-Indians, or e
large majority of them, speak very
well in Hindi or Hindustani.

8hri Frank Anthony:
mad.

I am not so

Dr. Govind Das (Jabalpur): You are
quite good. Why do you say it in the
negative?

Shri Lal Bahadur Shastri: I must
give credit to Shri Frank Anthony,
for, whenever I start speaking with-
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him in English—because I am afraid
that he might get annoyed otherwise
—he replies to me or starts replying
to me in Hindi, I welcome it.

Similarly, Shri Manoharan was
angry at my saying that the
DMK opposed Hindi. The main
difference with him is that he
ig not prepared to accept Hindi
as the common link, and I can
only appeal to him to think over the
‘matter. We need not close our minds
on any matter. In fact I never meant
to criticise Shri Sezhiyan whe spoke
the other day, and as far as I can
judge, Shri Manoharan was referring
to his last speech and to what I had
said in reply to his speech in the
course of the discussions on the Home
Ministry’s Demands. In fact, I have
complimented the DMK, and it was
a compliment which was based on the
advice of another commoner member
from Madras, not a capitalist member
but a commoner member from Madras,
who had told me that the DMK boys
were trying to learn Hindi. This is
no reflection on the DMK. To my
mind, it is a compliment and a
tribute,

Shri Manoharan further said that
the provision to review the progres-
sive use of Hindi by the appointment
of a committee was merely a camou-
flage, and this will lead to restrictions
on the use of English. I have already
said a good deal about that matter
while making a reference to clause 3
of the Bill. But 1 am surprised that a
Member of Parliament should belittle
the importance of a parliamentary com-
mittee itself. I know each and every
Member of Parliament is jealous of
his status and position, of the impor-
tant role he plays in the formulation
of the policy of the nation. However,
if the parliamentary committee in its
own wisdom places certain restrictions
‘on the use of English, no one could
prevent it. In any case, the committee
-will certainly take everything into
.consideration before making its re-
tommendations.
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Shri Manoharan’s suggestion that all
the 14 languages should be declared
or made official languages of the coun-
try or of the Union is something, if I
may put it very mildly, far from prac-
ticable. Some countries were quoted

‘and it was said that they have more

than one official language. It may be
true. But we need not necessarily
follow other countries in every matter,

Shri Mancharan: If the situation
warrants.

Shri Lal Bahadur Shastri: I think in
a vast country like India, which has
different languages and so many
States, it is much more desirable to
have a common language.

Shri S. Kandappan: It is a politi-
cally manufactured aggregate.

Shri Lal Bahadur Shastri: A com-
mon language is a basic thing. In
smaller countries, it ig much easier to
have two or three .or four official
languages. But in a big country like
India, it will definitely lead to disinte-
gration. The point to be realised is
that, after all, we have to consider
what is the most important thing.
Language is definitely important. Re-
gional languages are important, They
have to be used and they have to be
developed. But ag the Prime Minister
said the other day, unless we have
some kind of common link, the coun-
try will be divided into compartments.

Shri S. Kandappan: Equating a link
language with a national language is
not correct.

Shri Lal Bahadur Shastri: There
will be barriers and......

Shri Manoharan: On a point of clari-
fication,

Shri Lal Bahadur Shastri: May I
complete my sentence?....After ten

Shri Manoharan: He sayg that it is
absolutely impracticable, it is impossi-
ble. If he had formulated that view
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after having consulted language ex-
perts, I could have understood it. What
1 say is, please try it.

Shri Lal Bahadur Shastri: This is
not a matter in which expert advice
is actually needed.

Shri S. Kandappan: The Linguistic
Society of India can do it.

Shri Lal Bahadur Shastri: After all,
we must use our commonsense in this
matter.

I have no doubt that it would mean
tremendous inconvenience, expendi-
ture, time and delays if we have 14
official languages adopted by the
Union Government.

Shri S. Kandappan: It will give us
a sense of pride in our hearts.

Mr. Speaker: All those opinions
have been expressed already. We
should now listen to him patiently.

Shri Lal Bahadar Shastri: If hon.
Members are not prepared to consider
even this matter calmly and coolly—
I have expressed my views—I would
merely appeal to them to think over
it agan. If our ultimate objective is
to build up a united India, I have no
doubt they will think a hundred times
before ariving at the decision that
thiere should be 14 official languages
. thig country, adopted by the Union
CGovernment., There are, as I said
earli~r, extreme views held in the
matier and we must have a balanced
apnroach and ouly then we can carry
the country with us. I was indeed
very happv to read a statement of
Shri Bhakthavathsalam, the Home
Minister of Madras Government and
I can understand very well the enor-
mous difficultics he may have to face
in the Madras State. Already a threat
has been given and perhaps action
might have also started to picket cer-
tain buildings where Hindi is taught
to the Central Government employees.
T am also told that some other kind
of agitation may also be commenced
or begun. Anvhow, I would indeed
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be sorry if it is done. But as I said
the Madras Government are certainly
faced with a very difficult situation, I
sh2il read out one or two sentences
from the statement of Shri
Bhakthavathsalam. He has stated that
the Bill represented the greatest com-
mon measure of agreement and that
he would not feel sorry if it was
passed. He further said that he felt
that the Bill gave what they wanted
for the continuance of English. He
further added that the Madras Gov-
ernment had suggested continuance of
English as an associate language of the
Union Government indefinitely but
indefinite]y was not equivalent to
eternal. He also said that the proposed
amendment of the DMK to the Bill in
Parliament seeking to provide for a
referendum in non-Hindi areag after
ten years whether. Hindi should be
adopted went into the fundamental
question and wanted that the official
language could never be Hindi.

I do not want to take the time of
the House but we have in fact, while
framing the Bill, kept in mind the
recommendations of the Madras Gov-
ernment made in the third memo-
randum to the Parliamentary Com-
mittee which said that the Govern-
ment of Madras desired to place
before the Parliamentary Committee
of the Government of India the view
that it would be necessary to use both
English and Hindi as two official
languages of the Iudian Union for a
prolonged period. They say that the
initial phase of transition will consist
in progressive increase in the use of
Iindi for different official purposes—
Mark these words. The memorandum
goes on to say that this must be
succeceded by a latter phase of transi-
tion when the discontinuance of the
use of Englizh for different official
purposes may be brought about pro-
gressively the Indian Union has neces-
sarily got to be bilingual throughout
both the phases of the transition. That
was the memorandum submitted to
the Indian Parliamentary Committee
by the Madras Government. 1 was
somewhat surprised when one of my
friends and colleagues said that the
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views expressed by the Madras Gov-
ernment in the memorandum were
not tully accepted by the Government
of India. Iiere, it is said that the
Government of Madras desire to plaee
before the Parliamentary Committee
the Government of India the view that
it would be necessary to use both Eng-
lish and Hindi as two official langu-
ages of the Indian Union for a pro-
longed period. Then, later on, the

State Government have said that the -

recommendations or the suggestions
made in the memorandum were al-
most fully accepted by the Parliamen-
tary Committee, and it would therefore
be wrong to think that we have done
anything which went against the
wishes of the South Indian States.
In fact, the Madras Government took
the lead in the matter and their views
were carefully considered by the
Parliamentary Commiitee and the
President has accepted the recommen-
dations made by the Parliamentary
Committee on various matters and in
pursuance of one of those recommen-
dations we have come up to this
House with this Bill.

I might also add, as I said then,
about the fear in the minds of our
young men and womcn especially,
that they might not get enough
opportunity for employment etc., or
they might be handicapped in regard
to promotions and increments etc,
Government was and is very careful
and watchful in that regard. In fact,
the question of how to ensure equality
of people belonging to different
regions in the matter of services is
undoubtedly important, as I have said
just now. Sub-clause (3) of article
344 of the Constitution states in ex-
plicit terms that in making their
secommendations regarding the pro-
gressive use of Hindi, the Official
Language Commission shall have due
regard among other things, to the just
claimg and the interests of persons
belonging to the non-Hindi speaking
areas in regard to the public services.
This question was, therefore, examin-
ed in considerable detail by the Official
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Language Commission and the Com-
mittee of Parliament. The Committee
recommended that the process of
change-over to Hindi should be so
developed and regulated that it does
not have the effect of placing any
linguistic groups at a disadvantage in
the matter of recruitment to the
public services. As pointed out by
Shri H. N. Mukerjee, the Committee
also made various suggestions on
matters relating to recruitment to the
All-India and Central services. The
President has accepted most of the
recommendations made by the Com-
mit{ce. The Parliamentary Committee
had agreed with the recommendation
of the Official Language Commission
that the Union Government would be
justified in prescribing a reasonable
measure of knowledge of the Hindi
language as a quaiification for enter-
ing into their scrvices provided a
sufficiently long notice is given, and
the mecasure of linguistic ability pres-
cribed is moderate. Hon. Members
might take note that the Parliamen-
tary Committer had reccommendced and
had agreed with the recommendation
of the Official Language Comnission
that the Government of India would
be justified in prescribing a reason-
able measure of knowledge of the
Hindi language for entering into the
services. But the Government of India,
in spite of that, have adopted the
principl: that langunge should not be
a bar {p recruitment. Facilities have
been provided, as I said the other day,
for teaching Hindi free of cost to the
Central Government employees who
are not conversant with Hindi after
their recruitment to the services; and
it has been specifically laid down in
the Presidential Order. that although
Hindi training would be obligatory
for employees in Class III grade and
above who are below a certain age, no
penalty should be imposed for failure
to attain the prescribed standard by
the due date.

It should be mentioned here that
the departmental tests in Hindi or
Hindustani have been there even ear-
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lier. Of course, it is an old practice.
It will somewhat surprise the hon.
Members to know that this was made
obligatory for defence services even
during the British regime, The House
might still be more interested or
amused to note that an order wag is-
sued from the Home Ministry in 1951
when our leader, Shri Rajagopala-
chari, wag the Home Minister. He
was the Home Minister at that time;
that order provided for'the introduc-
tion of Hindj tests in departmental
examinationg of almost a]] the Cen-
tral services. This was the instruc-
tion issued in his time, when he was
the Home Minister,

Shri Tyagi: He was not a Swatantra
Leader then. The Swatantra Party
had not come into existence,

Shri Lal Bahadur Shastri: It is dated
1949 (Interruptions).

Shri Lal Bahadur Shastri;: Anyhow,
this was issued during hig time. In
fact, he ordered the introduction of
Hindi tests in departmenta] examina-
tions of almost al] central scrvices.
Anyhow, later on we issued inslruc-
tions in 1958 that if a Government ser-
vant o whom thig order was appli-
cable, failed to pass the Hindi exami-
nations, he would not on that ground
suffer in any way in the matter of
securing quasi-permancncy, earning
annual increment, promotion, con-
firmation, etc. I think the year I gave
was correct—1951.

This will prove that there is no in-
tention at all on the part of the Gov-
ernment to place any kind of handicap
on those who do not know Hindi and
who are already in service and who
are recruited later on, in their getting
promotion or other benefits.

I do not want to take more time of
the House, but before I conclude, I
would like to appeal to all Members
and specially those Members who
come from Hindi-speaking areas, that
this question of language is such that
we will have to carry the country with
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us if we want to have a common link
or common language, To Seth Govind
Das, specially, I might say, that he wag
right when he quoted Gandhiji, Subhas
Chandra Bose or our Prime Minister,
Jawaharlal Nehru. It ig true that
they had said those things, He couid
as well have quoted Rajaji, because
Rajaji went much further than these
gentlemen. When he was Chief Minis-
ter of Madras Government, he had
arrested a large number of peop.",
those who spoke against the propag:-
tion of Hindi,

Shri Tyagi: I hope, you, ags Home
Minister, will not follow it.

Shri Lal Bahadur Shastri: Anyhow,
he also had the same views. But in
these matters conditions change and
the opinions might also alter. How-
ever, we have in this matter a special
responsibility. I would, therefore, sug-
gest that Sethji should also thinit over
the matter again. Doeg he not sunport
the idea of progressive use of Hindi,
I would 'ik> ‘o a®x him, or does he
want that Jlindi should be straigh-
away introduced in all the States? 1
think I would not be unreasonable if
I put that question to him, whether it
would b a practicable proposition to
introduce Hindi for uall official pur-
poses immediately or at once.

He will have to realise what the
conscquences would be of this kind
of a step. We cannot in this matter
s'icceed by merely force of authority.
The wisest and the best solution in
the circumstances is to help gradually
in the development of Hindi and its
use with the ultimate objective that
the country will gladly learn it and
our countrymen wil] be in a position
to accept it as the official language of
the Union. Conditions and circum-
stances change in a field of activity
where men and their mind and
thoughts matter, We cannot just
stick to an end, and not make any
change in the light of the situation as
it prevails. I hope this will be con-
sidered carefully by cvery section of
the House and they will be good
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[Shri Lal Bahadur Shastri]

enough to lend their general support
to this Bill,

Shri Ranga; May I ask for some
clarifications from the Home Minis-
ter?

Shri Tyagi: No, no.
Shri Ranga: Why?

Mr. Speaker: Order, order. He may
address it to me,

Shri Ranga: There were certain
things which my hon. friends on this
side and some of our friends there
also wanted to get clarified, I was
myself thinking of asking him for
some explanations at that stage. But
the Deputy-Speaker, ag is usual with
him then cautioned us that we might
as well wait until he finished his speech
and thereafter we might ask for cer-
tain explanations. I hope that ig not
wrong,

Mr. Speaker: If he wants to put a
question, he 'may do so.

Shri Ranga; Sir, may I ack the hon.
Home Minister whether he is aware
of the fact that under the authority of
the Government and at the expense of
the Government an advertisement was
published in al' the papers including
the Hindu of Madras in last November
wherein they pubiished the assurance
of the Prime Minister to the non-
Hindi-speaking people that  English
would he continued to be used as an
oflicia] language until the non-Hindi-
svoaking people would agree to  a
ge? My hon. friend mentioned

Minister’s assurance.

Mr. Speaker: The Prime Minister
himself has explained it

Shri Ranga: He failed to mention
1his particular point,
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Mr, Speaker: Order, order.
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Shri Ranga: At the cost of the Gov-
ernment and in the name of the Gov-
ernment with the Prime Minister’s
own photograph in it this one-fourth
page advertisement was published in
the Hindu. I have seen it myself last
November, It was published in var-
ioug other papers also,

Mr, Speaker: What is the point?

Shri Ranga. Therefore, I would like
the hon. Home Minister. ...

Shri Raghunath Singh (Varanasi):
Is it a reply to the Home Minister’s
speech?

Mr, Speaker: Order, order. Let us
be patient,

Shri Ranga: The hon. Home Minister
mentioned three pointg which, accord-
ing to him, are included in the Prime
Minister’s assurance,

Mr. Speaker: The hon. Member was
not present when the Prime Minister
himself intervened, He had referred
to this assurance,

Shri Ranga: That is all what he has
referred to, The Home Minister has
again referred to that speech. He was
summarising it and bringing it down
to thkree points. Those three points
do not include this particular assur-
ance given by the Prime Minister. It
was published under the authority of
the Government and at the expense of
the Government in all papers,

Mr, Speaker: That is not denied here.

Shri Ranga: May I have the privi-
vilege of asking the Home Ministe»
whether he is aware of it or not; if so,
may 1 know whether that also does
add up materially to the three points
that he has mentioned now?

Shri Kapur Singh: You will recall,
Mr. Speaker, when the Prime Minis-
ter finished his speech I rose to re-
quest that an opportunity to seek a
clarification may be given to me. You
said then that whatever points there
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remained to be clarified the
Minister would do it.

Home

Mr, Speaker; He hag done it,

Shri Kapur Singh: This is one of
the points that I wanted to raise, and
Shri Ranga has raised it.

Mr, Speaker: That is what he has
done now, I suppose.

Shri D, C, Sharma (Gurdaspur): Sir,
three Members of the Swatantra Party
have spoken and each one has contra-
dicted the other, I think, ag leader
of the party, Shri Ranga shoulg ask
their explanation,

Mr. Speaker: The Home Minister
might like to reply to it. Shri Ranga
says that the fourth aspect hag not
been mentioned by the hon, Home
Minister.

Shri La] Bahadar Shastri: If I have
been able to follow Shri Ranga cor-
rectly, he suggests that consultation,
or obtaining the views of the non-
Hindi-speaking people, should be done,
and that I have not referred to that.
Ig that the point which the hon, Mem-
ber has raised?

Mr, Speaker: His point ig that
English should be continued until the
non-Hindi-speaking areas want other-
wise.

Shri Manoharan: If the Home Minis-

ster is prepared to listen, I will read it
just now,

Mr. Speaker: Order, order. He need
not do it now,

Shri Manoharan; Yesterday, I have
shown that very paper,

Shri La] Bahadur Shastri: I have
also read the speech of the Prime
Minister more than once. I have just
now explained that through this mea-
sure, through thig Bill, we are creat-
ing an agency for obtaining the diff-
erent views of the people coming
from different areas, We are giving
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it a gpecific shape and form, Firstly,
there will be the Parliamentary Com-
mittee and, as I said the other day,
two-thirds of the members of the Com-
mittee would be, as was done last
time, from the non-Hindi-speaking
areas. I had also said that Members
of Parliament are not odd individuals;
they represent millions of people of
the country, Therefore, there could
not be a better committee to consider
this matter dispassionately and from
a broad angle, Parliament ig the only
body which can consider it from a
broad point of view, on a national
basis.

Shri Ranga: The State Legislature.
are there,

Shri Lal Bahadur Shastri: U.P. can
very well say that Hindi should be¢
the official language and it should
spread over the whole country. Or,
the State of my hon, friend, Andhra,
might say that Telugu should be the
officia] language. So, it is only this
body, this Parliament, which can con-
sider the matter from a national angle,

Shri S, Kandappan: It is dominated
by the Hindi-Speaking people. (In-
terruptions).

Mr, Speaker: Order, order.

Shri Sezhiyan: The assurance of the
Prime Minister hag clearly stated:

“English  wil] continue as an
associate language and I would not
take it away till I was asked to
take it away by the hon-Hindi-
speaking areas.”

Mr, Speaker: Order, order, It has
already been quoted, What does hc
want now? I would just request hor.
Members to conceive of this situation.
All arguments have been advancexi.
One may not feel convinced by the
arguments of the opposite party. That
is  possible. There 'might stil] be
people, hon. Members, who might not
be convinced by the arguments that
have been given by others. But there
is
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Shri S. Kandappan: This is a cate-
gorical statement by the Prime Minis-
ter, .

Mr, Specaker: Now they have only
the opportunity {p excrcise their
right to vote. Waut else can be done?
We have discusseq it, and discussed
it at length. It is not possible. now
or at any time, that cverybody might
be converted to the views of the other,

Shri Ranga: The only point is that
the Home Minister says that it is only
this Parliament which has to decide
whether public opinion is ready or
not. We only say or wish to add this
Parliament as well as the. concerned
State Legislatures,

Mr, Speaker: That would arise
during the clause-by-clause consi-
deration. Hon. Member can move am-
endments as to whether it should be
the Parliament or the Legislatures. I
think some amendments of that
nature have already been tabled. We
will sce them then. Now I will have
to put the motion to the Hoyse,

Shri La; Bahadur Shastri: 1 am
sorry, but may I add a word, Sir? The
other point is, the Prime Minister
himself replied the other day to the
point raised by Shri Frank Anthony
and said that after obtaining the views
from the Parliamentary Committee,
from the State Governments, no State
Government is preventeq from consi-
dering the matter in its State Legis-
lature, if it so desires. I further
say that having a referendum will be
unconstitutional.

Shri Ranga: We are not talking of
the referendum,

Mr. Speaker: I will now take the
substitute motion of Dr, Govind Das.
Is he pressing it?

o Mfaez T8 © § 29 %] 79T
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Mr, Speaker: Has the hon. Member
the leave of the House to withdrew
his motion?
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Some hon. Members: Yes.

The amendment was, by leave,
withdrawn.

Mr,  Speaker: Have I to put Shri
Yashpal Singh’s amendment?

Shri Yashpal Singh (Kairana): Yes,
Sir,

Mr Speaker: The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 26th October, 1963.”
(2).

Shri Bade: Sir, my submission is
that al] those amendments which are
for circulation may be put together.

Mr, Speaker: But the dates are di-
flerent. If all the hon. Memberg agree,
I have no objection to that. May I
put all those amendments which are
for eliciting public opinion together?

Some HOn. Members: Yes, Sir.

Mr Speaker: Then, I will put
amendments No. 2, 3, 4 6, 31, 48 and
50 to the vote of the House,

The question is:

“That all or any of these amend-
ments mjght be accepted by th
House.” .

Those in favour may kindly say
‘Aye’.
Some Hon, Members: Aye.

Mr Speaker; Those against may

kindly say ‘No’.
Some Hon. Members: No.

Mr  Speaker: I think, the
have it,

‘Noes’

Some Hon. Members: The ‘Ayes’

have it,

Mr. Speaker: Then I will have to
put them one by one, Hon, Members
wil] realise that the procedure of put-
ting al] these amendments on the same
subject together can only be applied
if there were to be no divisions. If
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the House is to divide, then only one
can be put at a time and I will choose
one which is for the latest date, put
it separately and then the House can
decide, Amendment No. 6 suggests
“the first weck of January 1965”;
therefore, that is the longest date and
T wil] put that to the vote of the
Mouse,

Shri  Barrow (Nominated—Anglo-
Indians): No, no; Sir, They may be
put one by one.

Mr. Speaker; Either the hon, Mem-
bers can decide among themselves
and let me know which one I am to
put to the vote of the House or I will
have to select one. If I have to select
one then it will be the one which asks
for the longest period of time,

The Minister of Scientific Research
and Cultural Affairg (Shri Humayun
Kabir): It should be the one which
asks for the shortest period of time.

An Hon, Member: Amendment No.
5 may be put,

Shri Tyagi; On a point of order, Sir.
The procedure permits that the com
mon factor of a number of amend-
ments can be put. In these amend-
ments the common factor is whether
the Bil] be circulated or not. If you
put that question, that is, decide one
way or the other, then the other part
goes out if it ig defeated.

Mr, Speaker: That is no form of any
motion, I the hon. Members agree
on my putting amendment No. 5, I
have no objection; otherwise, I have
to select one,

ft cwdEw arew (FOEET)
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Shri Frank Anthony: No. 6 will not

do. Why not put amendment No, 3?
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Shri Barrow: Améndment No. 3
strikes the medium of al] these,

Mr, Speaker: The normal procedure
that we have been following so far is
that when there are similar motions
of this nature and if the Speaker has
to select it, he selects the one that asks
for the longest period of time.

Dr. L. M. Singhvi: Longest period
is so long, Sir,

Mr. Speaker: Now I am going to
put amendment No. 6 to the vote of
the House.

Shri Rajaram: Amendment No. 5.

Mr Speaker: When- the proposal
was made that all might be put to-
gather, nobody objected. What differ-
ence would it make? Only, of cour-
se, the difference would be in whose
name it appears, in whose name the
motion had been put.

An Hon. Member: There are differ-
ent dates.

Shri Barrow: The date would make
the difference for voting,

Shri Ranga: If all of them were
lumped together, it makes no differ~
ence.

Shri Frank Anthony. Some of us
only want rea] circulation and others
want the Bill to be circulated out of
existence.

Shri Tyagi: We may only put that
the Bil] be circulated, This part only
may be put to the vote of the House.

Mr. Speaker: No. That is my diffi-
culty. I have already pointed out that
the form of the motion that is pro-
vided under our rules is that the date
1s also to be given, That would be
no motion which I would be putting ta
the House. If they persist that amend.
ment No. 5 should alsoc be put sepa-
rately, then I shal] do it.

Shri Tyagi: Yes, Sir.

Mr. Speaker: The amendment No. 8
cannot be put. The amendment No. 8
is barred because there was one earlier
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[Mr. Speaker.]

for the same day, that is, the end of
July. Then, I will have to put the
amendment of Dr. Govind Das. Now,
as he has withdrawn it, certainly
amendment No, 5 can be put to the
vote of the House.

Shri Frank Anthony: Amendment
No. 3 may be put.

Shri Sivamurthi Swamy: Dr. Govind
Das’s amendment is the same as of
mine.

Mr. Speaker: They ought to have
known, in the first instance, what the
effect of it would be. They all asked
me to put them together and now
when I am putting them together,
they are placing me in'a very delicate
position.

Shri Kapur Singh: Ultimately, it is
the form of the motion that matters.
Whatever the hidden intention may
be behind the motion it does not
signify in relation to the act voting.

Mr. Speaker: This can only be said
in the House. But it might be requir-
.ed for some other purpose outside.

Shri Prabhat Kar (Hooghly): Sir,
I think, if you put the amendment....
(Interruptions).

Mr. Speaker: I am going to put
each amendment separately. If every-
one presses for his own amendment,
then I cannot help it. Then, amend-
ment No. 2.

Now, let the lobbies be cleared and
then the doors will remain closed. I
will put the amendments to the vote
of House one after the other and the
doors might not be opened at all.

Let the lobbies be cleared.

Shri Sezhiyan (Perambalur): 1
would like to know whether the Home
Minister is accepting any of the
amendments which seek to circulate
the Bill for eliciting opinion thereon.

Mr. Speaker: Was he in doubt yet?
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Shri Manoharan: Sir, 1 would like
to make a statement.

Several Hon, Members: No, no.
(Interruptions).

Mr. Speaker: Order, order. No
statement at this moment can be made,

Shri Manoharan: Since we find that
the Home Minister is bent upon rely-
ing only on numbers and not pre-
pared to respect the feelings of the
non-Hindi-speaking people, we refuse
to be a party to the injustice of the
linguistic  imperialism  perpetrated
through this Bill. (Interruptions).

Mr. Speaker: Order, order. At this
stage there can be no statement by
the Member....

Shri Manoharan: We walk out as &
protest against the majority tyranny
being exercised. (Interruptions),

Mr. Speaker: Order, order.

(Shri Manoharan and some other hon.
Members left the House)

Shri S. N. Chaturvedi (Firozabad):
May I submit that if any statement
by Shri Manoharan has been record-
ed, it should be expunged from the
proceedings?

Mr. Speaker: What is to be ex-
punged?

Shri §. N. Chaturvedi: If anything
of what Shri Manoharan has said
has been recorded, it should be ex-
punged.

Shri N. Sreekantan Nair (Quilon):
What is to be expunged? They are
only staging a walk-out.

Mr. Speaker: There is nothing to be
expunged.

Mow, I am going to put each amend-
ment separately. As regards the order
in which I shall put them to vote, I
shall take the one which contains the
longest period first and then come to
the second longest period and then
to the third longest and so on.
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First, T shall take up amendment
No. 8 by Shri Ram Sawek Yadav.

Let the Lobby be cleared.

Division No. 13 ]

Bde. Shri
Badrudduja, Shri
Bagri, Shri

Brij Rej Singh, Shri

Abdul Wahid, Shrj T.
Akkamima Dev, Shrimati
Aligesan, Shri
Alvy, Shri A. S,
Alva, Shri Joachim
Ancy Dr M. S.
Arunachalam, Shri
Azad, Shn Ehugwat Jha
Bajaj. Shri Kumalneyan
Bal Krishna S.ngh. Shri
Baloknishnan, Shri
Balmiki, Shri
Banerjee, Dr. R.
Barkataki. Shrimati Renuke
Barupal, Shri P. L.
Basappa, Shri
Besra, Shri
Bhagat, Shri B.R.
Bhagavati, Shri
Bhakt Darshan, Shri
Bhanja Deo, Shri L. N.
Bhargava, Shri M. B,
Bhattacharyys, Shri C. K.
Boroosh, Shri P. C.
Brajeshwar Prasad, Shri
Chakraverti, Shri P. R.
Chanda, Shrimti Jyotsena
Chandrasckhar, Shrimati '
Chatterjee, Shri H. P.
Chuturvedi. Shii S. N.
Chettiar, Shri Ramanathan
Chuni Lal, Shri
Colueo, Dr.
Da jit Singh, Shri
Dasappa, Shri
Dass, Shri G.
Deo Bhanj, Shri R. C.
Desai, Shri Morarji
Pc.«hmulh, Shr B D.

Deshmukh. Shri Shiveji Reo S.

Dey, Shri S. K.

Dhuleshwar Mecena, Shri
inesh Singh, Shri

Dubey, ShriR. G.
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The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the last day of the first
week of January, 1965.” (6)

The Lok Sabha divided:

AYES 16:45 hrs* )

Kakkor. Shri Gauri Shanker
Maurya, Shri

Shastri, Shri Prakach Vir
Swamy, Shri Sivamurthi

NOES

Elayaperumal, Shri
Ering, Shri D.

Gaekwad, Shri Fatehsinhra.:
Gaitonde, Dr.

Gaijraj Singh Rao, Shri
Ganapati Ram, Shri
Gandhi Shri V. B.

Ganga Devi, Shrimati
Ghosh, Shri N R.
Gopalan, Shri A, K.
Guha, Shri A. C

Gupta, Shri Shiv Charan
Hajarnavis, Shr

Hansda, Shri Subodh
Hazarika, Shri J. N.
Heda, Shri

Hem Rai, Shri

Iqbal Singh, Shri

Jain, Shri A. P.
Jamunadevi, Shrimati
Jedhe, Shri

Jeng, Shri

Joshi, Shri A. C.

Joshi, Shrimati Subhadra
Jyotishi, Shri J. P.
Kakkar, Shri Gauri Shanker
Kanungo, Shri

Kapur Singh, Shri

Kar, Shri Prabhat
Kedaria, Shri C. M.
Khadilkar, Shri

Khanna, Shri Mchr Chand
Khanna, Shri P. K.
Kindar Lal, Shri

Kishen Veer, Shri
Krishna. Shnn M. R.
Krishnapa! Singh, Shri
Kunhan, Shri P.

Kureel, Shri B.N.

Lakshmikanthamma, Shrimati

Lalit Sen, Shri
Lonikar, Shri
Mashtab, Shri
Mahishi, Dr. Sarojini

Utiya, Shri
Yadav, Shri Ram Sewak
Yashpal Singh, Shri

Maimoona Sultan, Shrimati
Majithia, Shri

Malaviya, Shri K. D.
Malliah, Shri U. S
Manaen, Shri

Mandal. Shri Yamuna i"r sad
Maniyangadan, Shri
Marandi. Shri

Mchrotra, Shri Braj Bina-
Melkote, Dr.

Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra. Shri Bibudhendra
Mobanty, Shri G.
Mbhiuddin, Shri
Morarka, Shri

More, Shri K.L.
Mukane, Shri

Mukerjee, Shri H. N.
Murmu, Shri Sarkar
Murthy, Shri B. S.
Murti. Shri M S,
Muthiah, Shri

Naidu, Shri V. G.

Naik ShriD.J.

Naskar, Shri P. S,
Pande, Shri K. N.
Pandey. Shri Vishwa Nath
Panna L), Shri

Pant, Shri K. C.
Paramasivan, Shri
Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shri Man Singh P.
Patel, Shri N. N.

Patel, Shri P. R.

Patel, Shri Rajeshwar
Patil, Shri D. S.

Patil, Shri M. B,

Patil, Shri S. B.

Patil, Shri, S.K.

Pattabhi Raman , Shri C. R.
Pattnayuk, Shri Kishen
Pillai, Shri Nataraja
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Pottekkatt, Shri
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghavan, Shri A V.
‘Raghunath Singh, Shri
Raju, Dr. D.S.

Ram Sewak, Shri

Ram Subhag Singk, Dr.
Ram Swarup, Shri
Ramakrishnan, Shri P. R.
Ramaswamy, Shri S. V.
Ramaswamy, Shri V. K.
Rananjai Singh, Shri
Rane, Shri

Rao, Dr. K. L.

Rao, Shri Krishnamoorthy
Rao, Shri Muthyal

Ruo, Shr Thirumala
Ray,sShri mati Renuka
Reddiar, Shri

Reddy, Shri Narasimha
‘Reddy, Shrimati Yashoda
Sahsg, Dr. S. K.

Sahu, Shri Rameshwar
Samante, Shri S. C.

Sanji Rupji, Shri
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Saraf, Shri Sham Lal
Satyabhama Devi, Shrimati
Sen, Shri A. K '
Sen, Shri I. G. .
Shah, Shri Manabendra
Sham Nath, Shri
Shankaraiya, Shri
Sharma, Shri A, P.
Sharma, Shn D. C.
Sharma  Shri K. C.

Shashi Ranjan, Shri
Shastri, Shri Lal Bahdur
Shastri, Shri Ramanand
Sheo Naran, Shri
Shrimali, Dr. K. L.
Sidheshwar Prasad, Shri
Singh, Shri D. N.

Singh, Shri R. P,

Sinha, Shri Satya Narayan
Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sonavaoe, Shri

Soy, Shri H. C.
Subbaraman, Shri
Subramanyam, Shri ‘T
Sumat Prasad, Shri
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Surendra Pal Singh, Shri
Surya Prarad, Shri
Swamy, Shri M. N.
Swamy, Sbri M. P.
Tahir, Shri Mohammad
Tantia, Shri Rameshwar
Thimmaiah, Shri
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Shri R. S.
Tripathi, Shri Krishna Deo
Tyagi, Shri

Uikey, Shri

Upadhyaya, Shri Shiva Dutt
Vaishya, Shri M. B.
Varma, Shri M. L.
Varma, Shri Ravindra
Venkatasubbaish, Shri P.
Varma, Shri Balgovind
Vidyalankar Shri A. N
Vyas, Shri Radhelal
Warior, Shri

Yadab, Shri N. P
Yadav, Shri Ram Harkh

Mr. Speaker: The result of the
«division is: Ayes 11; Noes 206.

The motion was negatived.

Mr. Speaker: Now, I shall take up
the one which contains - the second
‘longest period, namely amendment
No. 50 by Shri Bade and others.

The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the last day of the last
week of the Budget Session of
1964.” (50).

The motion was negatived.
Mr. Speaker: The question is:

“That the Bill be circulated for
‘the purpose of eliciting opinion
thereon by the first day of the
Budget Session, 1964.” (4)

The motion was negatived.

Division No. 14 ] AYES
Anthony, Shri Pran' Krishnapal Singh, Shri
Bade, Shri Maurya, Shri
‘Badrudduja, Shri Patil, Shri D. S.}

Bagri, Shri Ranga, Shri
Barrow, Shri Sanji Rupiji, Shri

Seth, Shri Bishanchander
Singhvi, Dr. L. M.

Brij Raj Singh,’Shri
Kapur Singh, Shri

Mr. Speaker: The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 26th January,
1964.” (3)

The motion was negatived.
Mr. Speaker: The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31st December,
1963.” (49)

The motion was negatived.

Mr. Speaker: The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 26th October,
1963.” (2)

The Lok Sabha divided:

[ 16°49 hrs.

Swamy, Shri Sivamurthi
Utiya, Shri
Yadav, Shri Ram Sewak ’
Yashpal Singh, Shri

L]

*One name could not be recorded.
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nbdul Wahid, Shri:T.
Akkamma Devi, Shrimati
Alagesan, Shri
Alva, Shri A. S,
Alva, Shri Joachim
Ancy, Dr. M.S.
Arunachalam, Shri
Azad, Shri Bhagwat Jha
‘Bujaj, Shri Kamalnayan
‘Bal Krishna Singh, Shri
Balakrishnan, Shri
Balmiki, Shri
Banerjee, Dr. R.
Tlarkataki, Shrimati Renuka
Barupal, Shri P. L.
‘Basappa, Shri
Besra, Shri
‘Bhagat, Shri B. R.
Bhagavati, Shri
Bhakt Darshan, Shri
Bhanja Deo, Shri L. N.
Bhargava, Shri M. B.
Bhattacharyya, Shri C. K.
Borooah, Shri P. C.
Brajeshwar Prasad, Shri
Chakraverti, Shri P. R.
Chanda, Shrimati Jyotsna
Chandrasckhar, Shrimati
Chattcrjee, Shri H. P.
-Chettiar, Shri Ramanathan
Colaco, Dr.
Daljit Singh, Shri
Dasappa, Shri
Dass, Shi G.
Deo Bhanj, Shri P. C.
Desai, Shri Morarfi
Deshmukh, Shri B.D.
‘Deshmukh, Shri Shivaji Rao S.
Dey, Shri S. K.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dubey, ShriR. G.
‘Blayaperumal, Shri
Fring, Shri D.
Gaekwad, Shri Fatehsinhrao
Gaitonde, Dr.
Gajraj Singh Rao, Shri
Ganapati Ram Shri
Gandbhi Shri V. B.
“Ganga Devi, Shrimati{
‘Ghosh, Shri N. R.
‘Gopalan, Shri A. K.
Guha, Shri A. C.
Gupta, Shri Shiv Charan
Hajarnavis, Shri
Hansda, Shri Subodh
Hazarika, Shri J. N,
Heda, Shri
Hem Raj, Shri
"Igbal Singh, Shri
Jain, Shri AP,
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JTamunadevi , Shrimati
Jedhe, Shri

Jena, Shri

Joshi, Shri A. C.

Joshi Shrimati Subhadra
Jyotishi, Shri J. P.

Kabir, Shri Humayun
Kakkar, Shri Gauri Shanker
Kanungo, Shri

Kar, Shri Prabhat
Kedaria, Shri C. M.
Keishing, Shri Rishang
Khadijlkar, Shri

Khanna, Shri Mehr Chand
Khanna, Shr, P. K.
Kindar Lal, Shri

Kisan Veer, Shrj
Krishna, Shri M. R.
Kunhan, Shri P.

Kureel, Shri B. N.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Lonikar, Shr

Mahtab, Shri

Mahishi, Dr. Sarojfini
Maimoona Sultan, Shrimati
Mafjithia, Shri

Malaviya, Shri K.D.
Malliah, Shri U. S.
Masan.en, Shri

Mandal, Dr. P.
Maniyangadan, Shri
Marsndi, Shri

Mchrotra, Shri Braj Bihari
Melkote, Dr.

Mirza, Shri Bakar Ali
Mishra, Shrj Bibhuti
Mishra, Shri Bibudhendra
Mohanty, Shri G.
Mohiuddin, Shri
Morarka, Shri

More, Shri K. L.
Mukane, Shri

Mukerjee, Shri H. N.
Murmu, Shri Sarkar
Murthy, Shri B_S.
Murti, Shri M. §
Muthiah, Shri

Naidu, Shri V. G.

Naik, ShriD. J.

Naaekar, Shri P. S.

Pande, Shri K. N.
Pandey, Shri Vishwa Nath
Panna Lal, Shri

Pant, Shri K. C.
Paramasivan, Shri
Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shr Man Sing P.
Patel, Shri N. N.

Patel, Shri P. R.

Patel, Shri Rajeshwar
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Patil, Shri M. B.

Patil, Shri S. B.

Patil, Shri S. K.

Pattabhi Raman, Shri C. R.
Pillai, Shri Nataraja
Pottekkatt, Shri
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghavan, Shri A. V.
Raghunath Singh, Shri
Raju, Dr. D. S.

Ram Sewak, Shri

Ram Sublag Singh, Dr.
Ramakrighnan, Shri P. R.
Ramaswamy, Shri V. K.
Rananjai Singh, Shri
Rane, Shri
Reo,Dr. K. L.
Rao, Shri Krishnamoorthy
Rao, Shri Muthyal
Rao, Shri Thirumala
Ray, Shrimati Renuk
Reddiar, Shri
Reddy, Shri Narasimha
Reddy, Shrimati Yashoda
Ssha, Dr. S. K.

Sahu, Shri Rameshwar
Samanata, Shri S. C.
Sarsf, Shri Sham Lel
Satyabhama Devi, Shrimati
Sen, Shri A. K.

Sen, Shri P.G.

Shah, Shri Manabendra
Sham Nath, Shri
Shankaraiya, Shri
Sharms, Shri A. P.
Sharmas, ShriD. C.
Sharma, Shri K. C.

Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Shastri, Shri Ramanand
Sheo Narain, Shri
Shrimali, Dr. K. L.
Sidheshwar Prasad, Shri
Singh, Shri D. N.

Singh, ShriR. P,

Sinha, Shri Satya Narayan
Sinha,Shrimati Ramduleri
Sinha, Shrimati Tarkeshwari
Sonavane, Shri
Soy, ShriIl. C.
Srinivasan, Dr. P.
Subbaraman, Shri
Subramanyam, Shri T.
Sumat Prasad, Shri
Surendra Pal Singh, Shri
Surya Prasad, Shri
Swamy, Shri M. N.
Swamy, Shri M. P.
‘Tahir, Shri Mohammad
“Tantia, Shr1 Rameshwar
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Upadhyaya, Sbri Shiva Dutt
Yaishya, Shri M. B,

Varma, Shri M. L.

Varma, Shri Ravindra

Thimmaish, Shri

‘Tiwary, Shri D. N.
Tiwary, Shri K. N.
‘Tiwarij, Shri R. S.

Vyas, Shri Radhelal
‘Warior, Shr

Yadab, Shri N. P.
Yadav, Shri Rem Harkh

Tripathi, Shri Krishna Deo
‘Tyagi, Shri
Uikey, Shri

Mr. Speaker: The result of the
division is Ayes 19; Noes 204.

The motion was negatived.

Mr, Speaker: Now amendment
No. 31. The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the first day of the
next session.”

The motion was negatived.

Mr. Speaker: I shall now put Shri
Kamath’s amendment to vote.
The question is:

“That the Bill be referred to a
Select Committee consisting of
10 Members, namely, Dr. M. S.
Aney, Shri S. M. Banerjee, Shri
Tridib Kumar Chaudhuri, Shri
A. K. Gopalan, Shri Hem Barua,
Sardar Kapur Singh, Shri Krishna-
pal Singh, Dr. L. M. Singhvi, Shri
Indulal Kanaijyalal Yajnik, and
the Mover with instructions to
make a report by the last day of
the first week of the next ses-
sion.” (33)

The motion was negatived.

Mr. Speaker: Now, I come to Shri
Sezhiyan’s amendment,

An Hon. Member: He is not here.

Mr. Speaker: Then too, because it
has been moved, I shall have to put
it to vote.

The question is:

“That the Bill be referred to a
Select Committee consisting of
nine Members, namely Shri Frank
Anthony, Shri Tridib Kumar
Chaudhuri, Sardar Kapur Singh,
Shri C. H. Mochammad Koya, Shri
Krishnan Manoharan, Shri A. V.
Raghavan, Shri C. L. Narasimha
Reddy, Shri G. G. Swell, and the
Mover with instructions to make

Venkatasubbaiah, Shri P. . . .
Verms, Shri Balgovind
Vidyalsnkar Shri A. N.

*Two names could not be recordes

a report by the last day of
the first week of the next
session.”  (51)

The motion was negatived.

Mr. Speaker: Now, I shall put the
motion for consideration to vote.

The question is:

“That the Bill to provide fer
the languages which may be used
for the official purposes of the
Union, for transaction of business
in Parliament, for Central and
State Acts and for certain pur-
poses in High Courts be taken into
consideration.”

The motion was adopted.

Mr. Speaker: Now, we shall take up
the clauses.

Clause 2.— Definitions

Shri Frank Anthony: I have got am
amendment to this clause.

Shri Hari Vishnu Kamath: May 1
request that since it is about five
minutes to five o’clock, we may take
up the second reading tomorrow?

Mr. Speaker: But we have to sit
after 5 p. M.

Shri Hari Vishnu Kamath: The
Compulsory Deposit Scheme Bill has
to be taken up at 5 p.M. Since it is
only five minutes to 5 p.M. now, I
suggest that we may take up the
clause-by-clause consideration of the
Official Languages Bill tomorrow?

Mr. Speaker: Why not start it
today? There are a number of amend-
ments.

Shri Frank Anthony: I have got
amendment No. 34 to this clause,



2015 Official
Shri Radhelal Vyas: I want to move
amendment No. 126.

Mr. Speaker: That amendment is to
<lause 3 and not to clause 2.

Shri Bade: I want to move amend-
ment No. 81.

Shri Frank Anthony:
move:

I beg to

Page 1, for line 14, substitute—

‘(b) “Hindi” means Hindi in
the Devanagari or the Roman
script.” (34)

‘Shri Bade: I beg to move:
Page 1, after line 14, insert-—

‘(c) “the authoritative texts”
means the texts in Hindi langu-
age.! (81)

Mr. Speaker: These amendments
are now before the House.

Now, Shri Frank Anthony. I would
appeal to all hon. Members that since
we have had enough discussion
already, only the points might be
made and not long speeches.

Shri Frank Anthony:
hope you will 2llow us.

But. still, I

Shri  Hajarnavis: On a point of
order. In article 343(1) of the Con-
stitution it has been stated that:

“The official language of the
Union shall be Hindi in Deva-
nagari script.”

So, there can be no qualification of
this so long as the Constitution is not
amended. The amendment of the hon.
Member reads thus:

“‘Hindi’ means Hindi in the
Devanagari or the Roman script.”

Mr. Speaker: What has Shri Frank
Anthony to say to this?

Shri Frank Anthony: I feel that
there is no constitutional inhibition.
I am not seeking to supersede the
provision of the Constitution. My
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amendment seeks to provide for some-
thing in addition to it. The Univer-
sity Grants Commission has recom-
mended Devanagari script or Roman
script. The Sampurnanand Emotional
Integration Committee also has
recommended. . ..

The Minister of Education (Dr K. L.
Shrimali): The University Grants
Commission has not made any such
recommendation at all

Shri Frank Anthony: I shall show
it to the hon. Minister. The Univer-
sity Grants Commission has recom-
mended it.

Dr. K. L. Shrimali: My hon. friend
has to accept my statement so far as
the University Grants Commission is
concerned.

Mr. Speaker: Shri Frank Anthony
is a very eminent lawyer of our
highest court. He may not refer to
what other people have said or asked
for. A legal objection has been raised,
and he may answer that legal objec-
tion.

Shri Frank Anthony: These bodies
have recommended it. The Sampu-
rnanand Emotional Integration Com-
mittee, has recommended it, and the
States are adopting it. I am only
giving permission to the States.

Mr. Speaker: I am only asking the
hon. Member to answer the objection
which has been raised.

Shri Frank Anthony: There is no
supersession. There is no embargo in
the Constitution. It says that that
shall be the official language, and I
hope that it shall be. We may merely
make it permissive to use another
script. That is all.

Mr. Speaker: I do not agree with
Mr. Anthony. When it is clearly put
down that Hindi in Devanagiri script
shall be the official language and if
we want to make it Hindi in Deva-
nagiri or in Roman script, changes
the whole thing altogether. It is not
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[Mr. Speaker.]

the same thing. If you add or sub-
tract ar do something like that it
becomes different altogether. He will
agree there. That is barred.

17 hrs.

Shri Bade: Sir, my amendment
No. 81 wants to insert a sub-clause
(c) to say that the ‘authoritative texts’
means the texts in Hindi language. In
the Bill there is no mention of what
is the authoritative text. In order to
clear what is the authoritative text,
1 have moved this amendment.
According to the Bill it seems the
English version is the authoritative
text. I want to make it clear and
say that the authoritative text is the
Hindi text by the addition of this sub-
clause (c) to clause 6.

Mr. Speaker: The Minister would
reply tomorrow. We take up the next
business now.

17.02 hrs.

COMPULSORY DEPOSIT SCHEME
BILL—contd.

Clause 2— (Persons to whom Act
Applies).

Mr. Speaker: We will now take up
the Compulsory Deposit Scheme Bill.
It is already five o'clock. Are any
Government amendments to be
moved?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): I have moved all the amend-
ments to clause (2).

Mr. Speaker: Does she want to say
anything?

Shrimati Tarkeshwari Sinha: 1 do
not want to say anything. It has been
explained amply by the Finance Mi-
mister already.

Mr. Speaker: Am ] required to put
any amendment separately to the
vote?
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Shri Prabhat Kar (Hooghly): The
Finance Minister has not replied to
what we have said. Yesterday we
had a debate on the various amend-
ments. He has not explained. He has
not answered the many amendments
that we have moved. We expected
that at least.

Shrimati Tarkeshwari Sinha: 1 did
not want to repeat all the arguments
already used by the Finance Minister
because I should have thought that I
would be unnecessarily taking  the
time of the House. But the hon.
Member suggests that something must
be said” because the hon. Members
opposite have spoken about that. I
would be repeating mostly the same
arguments which have been advanced
by the Finance Minister and I think
the hon. Members will excuse me if
virtually I repeat what has already
been said.

The House is not unaware of this
fact that the proposal of levying on
the people paying land revenue a com-
pulsory deposit scheme would affect
them. They want that it should not
be so. That will mean that virtuaily
2.50 crores of accounts will be left
out from the orbit of the opcration of
this scheme. That will leave a very
large population of this country out-
side the purview of this Bill. The
basic intention of this scheme must be
understood. The hon. Member has
become rather sensitive about this
scheme because it has come with the
Finance Bill. If this measure had
come after the Finance Bill or even
befpre the Finance Bill, they would
have understood the desirability or
the propriety of the rural areas sav-
ing. Almost all the reports go to
show this. There is no time for me
to read the report of the Rural Credit
Survey Committee and the report of
the other sample surveys such as the
National Sample Survey. TIn each of
these re-ports it has been pointed out
that the capacity of the rural areas
has not yet been tapped. Unless and
until the rural areas are tapped, the
quantum of saving of this country
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cannot increase. That is one of the
bdasic principles on which we have to
really conduct these measures.

Shri J. P. Jyotishi (Sagar): Are the
people who pay an annual tax of
Rs. 5 capable of this, according to the
reports that we have?

Shrimati Tarkeshwari Sinha: The
capability of individuals has not been
assessed in that detailed manner, but
what I was repeating was that ‘he
Sample Survey—the hon. Member,
Shri A. P. Jain is trying to bow his
hands to me; I do not know whether
it in appreciation or otherwise—and
what I was trying to impress on the
house was that unless

Shri A. P. Jain (Tumkur): It was
for the Minister and not for you.

Shrimati Tarkeshwari Sinha: I am
sorry; I was taking the compliment
on myself.

Shri Tyagi (Dchra Dun): Peopie

are of the view that you are softer in
heart than the Finance Minister.

Shri P. Venkatasubbaiah (Adoni):
What about the rural indebtedness?

=+t gragt (fgame) @ arerer @i,
AT 7E &, I AT AG AL F A A
W& | AT F TE g FF ST FT
FraaT = fed |

wemy WERY . WR AN A%
¥g FH WG g AN dF AW
E A0 | WR G AU aE qg

N~

FT F WIS I q9 AGAT TG aw
Ea ?

ft aEe
TR |
Shrimati Tarkeshwari Sinha: There
is not much time to go into the de-
tails. The hon. Members do not ex-
pect me to go into all the details at
the end of the debate on this Bill.
But I can tell the hon. Members that
the Rural Credit Survey Committee
was examining this whole question of

F @ W
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rural credit. They examined this
problem of rural indebtedress and in
spite of that indebtedness, they have
recommended that the  potential
quantum of saving in the rural areas
has to be tapped if we want to in-
crease the quantum of total saving in
the country. That is why if we do
not really take the rural areas into
the purview of any savings program-
me, the programme will not be the
success which we want it to be. After
all, the primary purpose of this pro-
gramme is not to grab money from
the people but to take money for the
developmental work which gives be-
nefit to them. The sum of Rs. § is
usefully spent for themselves as by
the Government which would take
that money and put it in some deve-
lopmental work.

Shri Shivaji Rao S. Deshmukh (Par-

bhani): Where to bring the money
{rom?
Shrimati Tarkeshwari Sinha:

Neither the hon. Member there nor
hon. Members on this side nor myself
—we are not in a pesition to know
how cach individual uses the moncy,
but from the other statistics that are
available, the figures showing bow
much the person has invested in tools,
how much has been invested in im-
plements, how much has been invest-
ed in the agricultural developmental
programme indicate that his capacity
of spending the money on the deve-
lopmental programme has also in-
creased. Therefore, we cannot
just

Shri P. Venkatasubbaiah: What
about the co-operative institutions’
capacity?

Shrimati Tarkeshwari Sinha: The
capacity of taking co-operative loans,
loans from the co-cperative institu-
tions and repay them shows that their
capacity for spending money has in-
creased while the capacity for making
money has also increased because
they have been able to pay back.

Shri Shivaji Rao S. Deshmukh: The-
Rural Credit Survey indicates that
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[Shri Shivaji Rao S, Deshmukh.]
in case of uneconomic holdings, be-
sides economic holdings, the return
on investricrii per annum are 25 per

cent loss.

Shrimati Tarkeshwari Sinha: The
Finance Minister pointed out that the
question of uneconomic holding  at
present is a question which is before
us, but we cannot really calculate on
the basis of uneconomic and economic
holding and leave the uneconomic
holding from the purview of this
scheme, because even the land re-
venue today does not take into con-
sideration the question of economic
‘holdings and uneconomic holdings.
(Interruptions).

Shri Prabhat Kar: The rural credit
survey goes against all the steps that
are being taken in this Bill. It has
pointed out that so far as the debts
are concerned, th2y are so much. So,
the question of savings does not arise.
She has referred to the rural credit
survey for discussing this Bill. It is
amazing.

Shri A. P. Jain: The speech is in-
sulting to the intelligence of Mem-
bers. It is absolutely contrary to what
is contained in the report.

Shri Kapur Singh (Ludhiana): Do~s
the hon. Minister want us to  take it
that the principle on which the assess-
ment of land 1evenue is based is
identic1l with the principle on which
the Bill under discussion has been
drafted? (Intcrruption).

Mr. Speaker: I will advise the hon
Minister not to sit down easily when
there are interruptions. (Interrup-
tion).

Shrimati Tarkeshwari Sinha: When
I said that the Rural Credit Survey
Committee has said that the quan-
tum of savings in rural areas has
increased, I was not making a mis-
take or false statement. In spite of
all the difficulties they have pointed
out, they have suggested that the
potential savings have increased....

Shri A. P. Jain: Not in the case of
a farmer paying Rs. 5 or Rs. 10.
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Shrimati Tarkeshwari Sinha: I am

not entering into the classification.
(Interruptions).

Shrimati Tarkeshwari Sinha: The
hon. Members would allow me to
speak.

Shri Ranga (Chittoor): Where is the

need for a speech? You have got
votes.

Mr. Speaker: If she did not speak,
the demand came that she must speak.

If she wants to speak, it is said there
is no need to speak.

Sbri A. P. Jain: We wanted to hear
tengble arguments, not arguments
which are not at all tenable.

Shrimati Tarkeshwari Sinha: If the
hon. Members are not prepared to
hear any arguments, able or not able,
it is not my fault.

Shri Hari Vishnu Kamath (Hoshan-
gabad): She is doing her best.

Shri Shivaji Rao S. Deshmukh: The
Deputy Minister does not seem to have

experience of the management of rural
household.

Shrimzati Tarkeshwari Sinha: I do
not want to reply to all the arguments
ruised here. The hon. Member is
questioning my  ability to represent
the rural problems. What I am saying
here is on the basis of the Rural
Credit Survey Committee report and
the National Sample Survey Com-
mittee report. They have said that
the quantum of saving in this coun-
try has increased and the quantum
of savings that has increased also has
to come from the rural areas. There
can be no doubt about what they
said. Unless and until something is
taken from them in the shape of coin-
pulsory deposit scheme, the rural
areas will never come into the pur-
view of any such scheme of savings.
The country’s savings have increased.
Therefore, the saving has to come
from the rural areas also.
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So far as the collection of this is
concerned, the question of finding out
the economic and uneconomic hold-
ings is not a practical one, because
the State land revenue authorities do
not generally go into the question of
determining the condition of each and
every individual holding. So, it is
very difficult for any such scheme,
which is going to be operated through
their assistance, to take into consi-
deration this question of economic and
uneconomic holding.

Shri Banerjee and Shri Prabhat
Kar have said that more liberal con-
sideration may be given to the shop-
keepers. The monthly assessment of
the amount that they will have to pay
would be a little more than Rs. 4.
1 think this is the bare minimum they
can contribute to this kind of national
development. Every society has will-
ingly come forward to contribute
something to the national welfare
programme and national development
programme. So, they cannot really
be taken out of the purview of this
programme. So, they have been in-
cluded.

A point was raised that the shop-
keeper whose turnover is Rs. 15000
should not be brought under the pur-
view of this, because on this gross
turnover he will have to pay Rs. 50
per annum; and, it would be a hard-
ship for him to pay that amount.

Shri Kashi Ram Gupta (Alwar):
What is the income that person will
derive from Rs. 150007

The Minister of Finance (Shri Mor-
arji Desai): It cannot be less than
Rs. 1500.

Shri Kashi Ram Gupta: No.
Mr. Speaker: Is that all?
Shrimati Tarkeshwari Sinha: Yes.

Mr. Speaker: Should I put any
amendments separately?

Shri Prabhat Kar: Amendments Nos.
49 and 59.

414 (Ai) LSD—s,
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Mr. Speaker: I will put amend-
ments Nos. 49 and 59 separately.

Shri A. P. Jain: Sir, are you going
to put them to vote or can I speak
now?

Shri Morarji Desai: How ocan he
speak now?

Mr. Speaker: Yesterday, I enquired
of him, but he was not decisive at
that moment.

Shri A. P. Jain: All right, Sir; I bow
to your ruling.

Shri P. R. Patel (Patan): Sir, I
withdraw my amendment No. 35.

Mr. Speaker: Has he the leave of the
House to withdraw his amendment
No. 35?

The amendment was, by leave, with-
drawn,

Mr. Speaker: Can I put amendments
Nos. 49 and 56 together, or does he
want to press for a division on each
one of them?

Shri Prabhat Kar: They may be put
separately, Sir, because we want to
press each one of them to a division

Mr. Speaker: Then I will put them
at the end.

Shri Bade (Khargone): Sir, my
amendments Nos. 100 and 101 may be
put.

Mr. Speaker: Does he want me to
put them separately?
Shri Bade: No, Sir.

Mr. Speaker: I will put all of them
together.

Shri Ramga: No. 49 is about land
revenue exemption limit to be raised.

Shri S. M. Banerjee: Nos. 50 and 57
may be put separately?

Mr. Speaker: Can I put these two
together or should I put them sepa-
rately?
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Shri S. M. Banerjee (Kanpur): They

may be put together.

Mr. Speaker: 1 shall first put the

Government amendments Nos. 72, 73,

74, 75, 76, 77, 78 and 79. The ques-

tion is:

Page 1, line 10,—

After ‘“land-revenue’ insert,—

*“(whether known as land re-
venue, rent, tax or by any other
name)”.

Page 1, line 17,—

add at the end “who are not
liable to payment of tax under
the Income-tax Act”. (73).

Page 1, for lines 21 to 23, substitute:

“(iii) companies as defined in
section 3 of the Companies Act,
1956, including foreign companies
within the meaning of section 59
and Government companies as
defined in section 617 of that
Act”. (74).

Page 1, after line 26, insert,—

“(v) individuals or associations
of persons or bodies of individuals
liable to payment of tax under
the Income tax Act, and entitled
to deduct the salary paid to their
employees for the purpose of com-
puting their income under that
Act,”.

Page 2, line 1,—

for “shopkeepers”  substitute
“dealers”. (76).
Page 2, line 2,—

for “any law” substitute “any
State Act.”. (77).

Page 2, after line 4, insert:

“Provided that where by or
under any such State Act anye
amount higher than fifteen thou-
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sand rupees has been fixed as tha
minimum annual turn-over for the
purpose of registration under
that Act the refcrence to fifteen
thousand rupees in this clause
shall be construed as a reference
to that amount.

Explanation.—In this clause,—

(a) “dealer” has the same mean-
ing as in the respective State Acts
with respect to tax on the sale of
goods;

(b) “State Act” includes a Pro-
vincial Act;”. (78).

Page 2, omit lines 5 to 8. (79).
The motion was adopted.

Mr. Speaker: Then I shall put Shra

Banerjee’s amendments Nos. 50 and 51.

Page 1, line 10,—
After “land-revenue” insert,—
“‘over t.wenty rupees.” (50).
Page 1, lines 27 and 28—

for “one thousand five hundred
rupecs” substitute—

“three thousand six hundred
rupees”. (57).

The motion was negatived,

Mr. Speaker: I shall now put amend-

ment No. 49.

Shri Kashi Ram Gupta: My amend-

ment No. 51 is on the same lines.

Mr. Speaker: He can give his sup-

port to this.

Mr. Speaker: The qucstiqn is:
Page 1, line 10,—
cfter “land revenue” insert—
“over fifteen rupees”. (49).

The Lok Sabha divided:
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Division No. 15]

Aney, Dr. M.S.

Bade, Shrif

Ranerjec, Shri S.M.
Frij Raj Singh, Shri
Gopalan, Shri A.K.
Gupta, Shri Kashi Ram
Gupta, Shri Piriya

Jha, Shri Yogendra

Alva, Shri Joachim
Bajaj, Shri Kamalnayan
Balakrishnan, Shri
Balmiki, Shri

Barkataki, Shrimati Renuka
Barupal, Shri P.L.
Bhargava, Shri M.B.
Brajeshwar Prasad, Shri
Chandrasekhar, Shrimati
Chaturvedi, Shri S.N.
Dasappa, Shri

Dass, Shri G.

Deo Bhanj, Shri P.G.
Desai, Shri Morarji
Deshmukh, Shri B.D.
Deshmukh, Shri Shivaji Rao S.
Dhuleshwar Meena, Shri
Dwivedi Shri M.L.
Eluvyaperumal, Shri
Gaitonde, Dr.{

Gandhi, Shri V.B.
Gupta, Shri Shiv Charan
Hanumanthaiya, Shri
Jedhe, Shri

Jyotishi, Shri J.P.
Kajrolkar, Shri
Kanungo, Shri

Kedaria, Shri C.M.
Kindar Lal, Shrj

Kisan Veer, Shri

Lalit Sen, Shrj

Lonikar, Shrij

AYES

Kamath, Shri Hari Vishnu
Kapur Singh, Shri

Kar, Shri Prabhat
Krishnapal Singh,!Shri
Kunhan, Shri P.

Mehta, Shri Jashwant
Pottakkatta, Shri
Raghavan, Shri A.V.

NOES

Muhtab, Shri

Malliah, Shri U.S.
Manaen, Shri

Mandal, Shri Yamuna Prusad
Maniy angadan, Shri
Mchrotra, Shri Braj Bihar
Melkote, Dr.

Alirza Shri, Bakar Ali
Morarka, Shri
Mukane, Shri
Muthiah, Shri

Naidu, Shri V.G,
Naik, Shri D.J.

Pant, Shri K.C.
Parashar, Shri

Patel, Shri Chhotubhai
Patel. Shri NL.N.,
Patel Shri P.R.

Patel, Shri Rajeshwar
Patil, Shri S.B.

Pillai, Shri Natara
Prubhakar, Shri Naval
Pratap Singh, Shri ,

Raghunath Singh, Shri
Raju, Dr. D.S.

Ram Subhag Singh, Dr.
Ramaswamy, Shrj S.V.
Rumaswamy, Shri V.K.
kamnaujnai Singh, Shri}
Bane, Shri ;

Rao, Shri Krishnamoorthy
Ruo, Shri Muthyal
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17.19 hrs.]

Ranga, Shri

1+('dy, Shri Narasimha
Swamy, Shri Sivamurthi
Vishram Prasad, Shri
Warior, Shri

Yadav, Shri Ram Sewak
Yashpal Singh, Shri

Rao, Shri Thirumala
Ileddiar, Shri

Sahu, Shri Rimeshwar
Sanji Rupji, Shri

Shah, Shri Manabendra
Sham Nath, Shri
Shankaraiya, Shri

Sharma, Shri A.P.

Sharma, Shri 1) ¢,

Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Shastri, Shri Ramanand
Sheo Narain, Shri

Singh, Shri D.N.

Sinha. Shri Satya Narayan
Sinha, Shrimati Ramdulair
Sinha, Shrimati Tarkeshw ari
Sonavane, Shri
Subbaran.an, Shri

Sumat Prasad, Shri
Swamy, Shri M.P.

Tantia, Shri Rameshwar
Thimmaiah, Shri

Tiwary, Shri K.N.
Tripathi, Shri Krishna Deo
Tyagi, Shri

Upadhyaya, Shri Shiva Dutt
Upadhyaya, Shri Shiva Dutt
Varma, Shri M.L.

Varma, Shri Ravindra
Verma, Shri Balgovind
Vidyalankar, Shri A.N.
Yadab, Shri N.P.

Mr. Speaker: The result of the division is Ayes 28; Noes 97.

The motion wag negatived,

Shri Bade: Sir, Shri Deshmukh has

spoken against the Bill. Now he has tion is:

voted against the amendment.

Mr. Speaker: Perkaps, subsequent
arguments might have convinced him.

Shri Hari Vishnu Kamath: Anyhow,
they have got less than 100 votes.

Mr. Speaker: T will
amendment No. 56. Is that also going

to be pressed for?

now take

“No”.

Shri Prabhat Kar: Yes.
Mr. Speaker: All right.

Page 1, lines 27 and 28,—

for “one thousand five hundred
rupees” substitute—

“three thousand rupees”. (56).
Those in favour may say “Aye”.
Some Hon. Members: ‘Aye’.

Mr. Speaker: Those against may say

The ques-
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Some hon. Members: No.

Mr. Speaker: I think the “Noes”
have it.

Shri Prabhat Kar: The “Ayes” have
it.

Mr. Speaker: All right. We will
have division.

The question is:
Page 1, lines 27 and 28—

for “one thousand five hundred
rupees” substitute—

“three thousand rupees’”. (56).
The Lok Sabha divided:

Shrimati Tarkeshwari Sinha: Sir,
the question was put before we had
occupied our seats.

Mr. Speaker: I had given the warn-
ing that hon. Member; should be in
their seats.

Shrimati Tarkeshwari Sinha: I have
walked from there to my seat, but
before 1 reached my seat it was put.
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Shri Tyagi: Sir, I protest. It may
not be accepted. It is not the fault of
the mechanism.

Mr. Speaker: The result of the divi-
sion, as shown by the machine is Ayes
22, Noes 98. Were there any mistakes?

Shri A. P. Jain: Sir, my vote, which
is for ‘Noes’ has not been recorded.

Shri Maniyangadan: My vote, which
is for ‘Noes’ has not been recorded.

Shri Ramanjai Singh: My vote for
‘Noes’ has also not been recorded.

Shrimati Tarkeshwari Simha:  Sir,
my vote for ‘Noes’ is also there.

Shri Hajarnavis: Sir, I was not in
my seat. Can I have my vote record-
ed now?

An Hon. Member: Sir, it should not
be permitted.

Mr. Speaker: No, I am not record-
ing his vote.

The result of the division is:

Division No. 16]

Bade Shri

Banerjee, Shri S.M.

Brij Raj Singh Kotah, Shri
Gopalan, Shri A.K.

Gupta, Shri Kashi Ram
Gupta, Shri Priya

Jha, Shr Yogendra
Kamath, Shri Hari Vishnu

Alva, Shri Joachim

Aney, Dr. M.S.

Bajaj, Shri Kamalnayan
Balakrishnan, Shri
Balmiki, Shri

Barkataki, Shrimati Renuka
Barupal, Shri P.L.
Basappa, Shri

AYES

Kapur Singh, Shri

+ Kar, Shri Prabhat

Krishnapal Singh, Shri
Kunhan, Shri P.
Mchta, Shri Jashvant
Pottakkatt, Shri
Raghavan Shri A.V.
Rangu, Shri

NOES

Bhargava, Shri M.B,
Brajeshwar Prasad, Shri
Chandrasekhar, Shirimati
Chaturvedi, Shri S.N.
Dasappa, Shri

Dass, Shri G.

Deo Bhanj, ShriP. C.
Desai, Shri Morarji

[17.21 hrs.

Rddy, Shri Narasimha
Swamy, Shri Sivamurthi
Vishram Prasad, Shri
‘Warior, Shri

Yadav, Shri

Yashpal Singh, Shri

Deshmukh, Shri B.D.
Deshmukh, Shri Shivaji
Reo 8.
Dhuleshwar Meena, Shri
Dwivedi, Shri M.L.
Dwivedy, Shri Surendranath
Elayaperumal, Shri
Gaitonde, Dr.
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Gupta, Shri Shiv Charan
‘Hanumanthaiya, Shri
Jain, Shri A.P.

Jedhe, Shri

Joshi, Shrimati Subhadra
Jyotishi, Shri J.P.
Kaijrolkar, Shri
Kanungo, Shri

Kedaria, Shri C.M.
Keishing, Shri Rigshang
Kindar Lal, Shri «
Kisan Veer, S hri

Lalit Sen, Shri

Lonikar, Shri

Mahtab, Shri ?

Malliah, Shri U.S.
Manaen, Shri

Mandal, Shri Yamuna Prasad
Naniyangaden, Shri
Mchrotra, Shri Braj Bihari
Melkote, Dr.

Mirza, Shri Bakar Ali
Morarka, Shri

Mukne, Shri

Muthiah, Shri

Naidu, Shri V.G.

Naik, Shri D.J.

Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shri Man Sinh P.
Palel, Shri N.N.

Patel, Shri P.R.

Patel, Shri Rajeshwar
Patei , Shri D.S.

Patil, Shri S.B.

Pillai, Shri Nataraja
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri
Raju, Dr, D.S.
Ramaswamy, Shri S.V.
Ramaswamy, Shri V.K.
Rananjai Singh Shri,
Rane, Shri;

Rao, Shri Krishnamoorthy
Rao, Shri Muthyal
Rao, Shri Thirumala
Reddiar, Shri

Sahu, Shri Rameshwar
Sanji Rupji, Shri

Shah, Shri Manabendra
Sham Nath, Shri
Shanknniya, Shri
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Sahma, Shri, A.P.

Sharma, Shri D.C.

Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Shastri, Shri Ramanand
Sheo Narain, Shri

Singh, Shri D.N.

Singh, Shri R.P,

Sinha, Shri Satya Narayan
Singh, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sonavane, Shri
Subbaraman, Shri

Sumat Prasad, Shri

Swamy, Shri M.P.

Tantia, Shri Rameshwar
Thimmaigh, Shri

Tiwary, Shri KgN.
‘Tripathi, Shri Krishna Deo
Tyagi, Shri

Uikey, Shri

Upadhyaya, Shri Shiva Dutt
Varma, Shri M.L.

Varma, Shri Ravindra
Verma, Shri Balgovind
Vidyalankar, Shri AN,
Yadab, Shr N.P.

Mr. Speaker: The
division is: Ayes 23; Noes 102.
The motion was negatived.

Mr. Speaker: Then, I will put the

other amendments,

result of the

Govern-

“or a Panchayat constituted by
reorganisation of any of the afore-
said local authorities”. (83).

Page 2, after line 29 insert—

ment amendments that have been
accepted, to the vote of the House.

The amendments were put and
negatived.

Mr. Speaker: The question is:

“That clause 2, as amended,
stand part of the Bill.”

The motion was adopted.
Clause 2, as amended, was added to
the Bill.

Clause 3. ( Definitions)

Amendments made:
Page 2, for line 19 substitute—
‘(d) “person” shall have the
same meaning as in clause (31) of

section 2 of the Income-tax
Act;.  (80)

Page 2, line 22, add at the end ‘“or
annuity or pension”, (81).

Page 2, omit lines 23 and 24. (82).

Page 2, line 28, for “or a Panchayat”
substitute—

‘(h) “year” means the financial
year.” (84).

—(Shrimati Tarkeshwari Sinha)
Mr. Speaker: The question is:

“That clause 3, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 3, as amended, was added to
the Bill.

Clause 4'—(Requirement as to com-
pulsory deposit)

Mr. Speaker: There are many
amendments. Hon. Members who

wish to move their amendments may
do so.

Shri Tyagi: My Chief Minister has
agreed. Therefore I do not move my
amendment No. 17.

Mr. Speaker: Amendment No. 26 is
also not moved because Shri Tyagi
feels satisfied with the assurance of
the Chief Minister.
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Shri D, S. Patil: I beg to move:
Page 2, line 38,—

omit “maximum”. (109).
Page 3, line 1,—

for “maximum”  substitute

“minimum”. (110).

Shrimati Tarkeshwari Sinha: 1 beg
to move:

Page 3, for lines 2 to 5, substitute—

“(a) in the case of a person
falling under clause (a) of section
2, fifty per cent of the land-reve-
nue (including surcharge thereon,
if any), payable in respect of the
land or lands held by him in the
year for which the deposit is
required to be made.

Explanation:—In  this clause
‘year’ means the year with refe-
rence to which land-revenue is
payable under any law with res-
pect to land-revenue;”. (85).

Shri Ram Sewak Yadav: I beg to
move:
Page 3. after line 5, add—
“Proviced that a tenant possess-
ing less than seven acres of land
shall be exempted from the pay-
ment towards the compulsory
deposit.”  (20).
Shri Kashi Ram Gupta: I beg to
move:
Page 3, after line 5, insert—
“Provided that this shall not
apply to persons paying land-
revenue of twenty-five rupees or
below.” (67).
Shri Brij Raj Singh: I beg to move:
Page 3, after line 5, insert—
“Provided that this clause shall
apply to those agriculturists who
are not in debt and against whom
no decree of a civil court is stand-
ing”. (112).
Shrimati Tarkeshwari Sinha: I beg
to move:
Page 3, for lines 11 to 15, substi-
{ute— oy
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“Provided that where the pro-
perty is assessed to such tax not
with reference to its annual rental
value, the maximum rate of
deposit under this clause shall be
twelve and a half per cent. of
such tax;”. (86).

Shri Ram Sewak Yadav: I beg to
move:
Page 3, after line 15, add—

“Provided further that the
owner who owns one house or
whose income from all sources
including the rent of the house
does not exceed one thousand two
hundred rupees per annum, shall
be exempted from the purview of
this section”. (23).

Shrimati Tarkeshwari Sinha: I beg
to move:
Page 3, omit lines 22 to 25. (87).

Shri Kashi Ram Gupta: I beg to
move:
Page 3, line 23,—

for “an amount equal to” sub-
stitute “half”,

Shrimati Tarkeshwari Sinha: I beg
to move:
Page 4, after line 29, insert—

“(5A) Where a person falling
under clause (d) of section 2 pays
in any year any sum,

(i) to effect or to keep in force
any insurance on the life of
such person or on the life of
(19 of 1925) the wife or hus-
band of such person; or

(ii) as a contribution to any pro-
vident fund to which the
Provident Funds Act, 1925,
applies to any ‘“recognised
provident fund” as defined in
clause (38) of section 2 of the
Income-tax Act; or

(iii) in a ten-year account or a
fifteen-year account under the
Post Office Savings Bank
(Cumulative Time Deposit)
Rules, 1959, as amended from
time to time,

he shall not be liable to make any
compulsory deposit under this
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section for that year if such sum
is not less than eleven per cent
of his annual income from
salary.”; (88).

Shri Kashi Ram Gupta: I beg to
move:

Page 4, line 33, add at the end—

“The person belonging to cate-
gory referred to in clause (b) of
that section shall also be liable to
pay additionally, if he also be-
longs to clause (a) of that sec-
tion”. (70).

Shrimati Tarkeshwari Sinha: I beg
to move:

Page 4, line 35, after “four per cent.
per annum” insert—

“to be calculated from the first
day of the month immediately fol-
lowing the month in which the
deposit is made to the last day of
the month immediately preceding
the month in which it is repaid
(both days inclusive)”. (89).

Page 5, lines 2 and 3, for “in the
event of the death of the depositor if
the authority” substitute “in any case
in which the authority”. (90).

Shri Yogendra Jha: I beg to move:
Page 5, after line 11, insert—

“(10) Persons or a family lia-
ble to make such payment under
clause (a) of section 2 may be
exempted from making such pay-
ments /deposits in any particular
year if in the opinion of the State
Government concerned such per-
sons or family are affected by
flood, drought or fire”. (39).

Mr. Speaker: All the above amend-
ments are now before the House.

Shri A, P. Jain: Mr. Speaker, Sir,
we have already had some discussion
about the validity of the Bill. Now,
I propose to raise the question that
clause 4 which is the pivotal clause of
the Bill and which authorises the
compulsory deposit, is ultra vires of
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the Constitution and, therefore, it
should not be enacted.

Before I come to the merits of the
legal case, I want to make one sub-
mission to you. You, Sir,  are the
conscience keeper of the House which
cxpects that when a vital question of
legality or otherwise comes up you
will give a proper guidance to the
House. I remember of an event
which happened about 25 years ago
when I was steering the U.P. Tenancy
Act in the U.P. Legislative Assembly.
On one of the clauses thc Speaker
felt that it was ultra vires. He threw
open the clause to the discussion.
Later on, after the clause had been
discussed, instead of leaving it to the
House, he gave a ruling on it. I
submit that all the legal questions are
not to be decided by the House. But
there might be extreme cases where
they call for the ruling of the House.
We are working under a written
Constitution and supposing—I do not
say that is going to happen—a Bill is
brought into the House contravening
the territorial jurisdiction, say, for
imposing a levy in UK or, say, in
Honolulu and it’a Member of the
House rises and says that the
Bill is unconstitutional, a question like
that should be decided by the Speaker,
by his ruling in extreme cases only,
not where it is a doubtful case. My
submission is that this Bill comes
within the definition of those Bills.

Mr. Speaker: The hon. Member
presumes that only the Speaker is the
conscience keeper of that and all
Mermbers have no conscience, that
they will pass a law where the UK.
territories might be taken over., Every
Member is as much responsible as
the Speaker and he can think over it—
really it is such a clear thing—whe-
ther he should bar it or not.

Shri A. P. Jaim: There are marginal
cases where I would not expect the
Speaker to give the ruling. But there
might be extreme cases where I
expect that the Speaker should give
the ruling. In this particular case, I
want to  establish that this is
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an extreme case and where I expect

the Speaker 1o give the ruling.

Now, Sir, I understand—] was not
present In the House—that it has been
sard by tne Treasury Benches that it
is not a taxalion measure. The case
of protecting his measure under article
19(f, and its cxceplion 19(5) has
also  been practically given. Now
refuge 1s sought wunder art.cle 31.
Article 31 deals with what in law is
xnown as eminent dompin. Eminent
cgomain means the special power of
the State to deprive an individual of
hizs property against his  will. One
pertinent question that arises is: does
the taking away of the cash  come
under the definition of ‘eminent
domain™ Il is a very impoertant ques-
ion. On that thers have been a num-
“er of rulings. There was one ruling
in 1960 Bombay Law Reporter. Un-
fortunately. I could not get it. But
I have got 2 still higher ruling, that
T the Supreme Court given in 1252,

ot QT WY owevey HAEm, AT
T CITZT ATE AT5T | 99 qats faw
= TS rrr faare s w1 ¢ ar 3

Fopor (7 £ 397w Er“r A7 FEAT
3
-

)

U® [IANIT TEEY 0 FATH Y &
Fyrfamar a7 gz 97 v 2

) . 4
st AR W T TBA TEAT E
= g7 39 w1 QAT $297 7 % #0T o

TR FETIAA S

ol Fo go w1 : = fam ma-
FIEETITIAT & T FATT ¥ AT TA-
FEEIZTAITE |

qeTe ﬁg“rza : 3N 5F3 q; FAIF
Y9 @I Z AT IA fAu g
N

s
&

.7‘4

Ay

Shri A. P. Jain: In the case the
State of Bihar vs the Maharajadhiraja
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Kameshwar Singh reported in  the
Supreme Court Report, 1952, page 943,
twu questions arose. They were: wie-
ther money, arel chose in action, are
all a part of eminent domain. That
question was first answered by the
Chief Justice, Mr. Patanjali
He said that so far as cash is concern-
ed, there is a littie doubt. Se far as
chose in action is concerned, it comes
within the definition of ‘cminent
domain’. The learned lawyer, P. R.
Das. had argued that the taking away
of cash is tantamount to a forced loun
and thercfore, cash does not come
under Llhe definition of ‘cminent
doinain’. If cash is to be taken awa;
either it must be by taxation or it
must he by Iosan, a voluntary Ican.
Later on, a great and eminent Judge,
no less a person than Justice Mahajan
has ¢xpressed a definite and categori-
cal opinion upon it, that cash does not
come under article 31. 1 will read out
th2* vortion:

Shastr

“The learned Attorney Gencrsl
contended that the acquisition  of
arrears was an  acquisition of
choses in action and that the com-
pensation paid for it was 30 per
cent of the amount of arrears, I
regret that T am unable to accept
this suggestion. It is a well accept-
ed proposition of law that pro-
perty of individuals cannot be
appropriated by the State under
the power of compulsory acquisi-
tion for the mere purpose of
adding {o the cevenues of the
State”.

This is the first contention. Here the
object of the Finance Minister is to
take away cash through compulsory
deposit and add to ihe revenue. An
eminent Judge of the Supreme Court
has held in unequivocal terms that the
principie of eminent domain cannot be
aprlied for augmenting the revenue

This is my first contention.

ater on, it is said:

“The principle of compulenry
acquisition of

property  (says
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Cooley in Vol. II, page 113, Con-
stitutional Limitation) is founded
on the superior claim of the whole
community over an individual
citizen, but is applicable only in
those cases where private pro-
perty is wanted for public use or
demanded by the public welfare,
and that no instance is known in
which it has been taken for the
mere purpose of raising a
revenue, by sale or otherwise and
the exercise of such power is
utterly destructive of individual
right.”

That is my second contention based on
Cooley. Further:

“taking money under the right
of eminent domain, when it must
be compensated in money after-
wards is nothing more or less
than a forced loan. Money or
that which in ordinary use passes
as such and which the Govern-
ment may reach by taxatjon, and
also rights in action which can
only be available when made to
produce money, cannot be taken
under this power.”

That is applicable on all fours here.
Here is money being taken to be paid
.back in the form of money.

Article 31 applies to immovable
property. It is doubtful whether it
applies to those in action. Certainly it
does not apply to money. What the
Finance Minister is trying to take
away through clause 4 is cash which
he proposes to pay back after a cer-
tain period.

Now, Sir, taxation has a long history

There was a timc when absolute
monarchs were at liberty to take
away as much money or property

as they liked and whenever they liked
from the people. The only safety
against arbitrary action was that he
will not go too far lest there max be
a revolt. The Magna Carta came and
then the principle of no taxation
without representation was accepted.

i
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Then came the principle of no taxa-
tion except through the law. It has
been the tradition all over the world,
in England and elsewhere, in all the
civilised countries that the laws of
taxation must be very strictly cons-
trued. Unless the Treasury Benches
are in a position to establish that a
particular levy or tax or imposition
comes under one of the specific powers
laid down in the Constitution, it would
be invalid. In this particular case,
there is no doubt that it is not a
taxation. It is a compulsory loan. The
power of raising a loan is given under
Chapter XII. Certainly the compul-
sory loan is nowhere provided for.
The hon. Finance Minister gave the
parallels of compulsory provident
fund and compulsory insurance, These

parallels are not good because
compulsory insurance or provident
fund are for the benefit of work-
ers. They are not for the

benefit of another person. They are
by way of welfare schemes. There is
no resemblance between the use of
compulsion there and here. This is
certainly not a legislation which is
provided by law. The other day when
the Law Minister tried to bring
the deposits under clause 19(5)
which deals with reasonable restric-
tion. Sir, you will permit me to
repeat the argument; sometimes it is
necessary to repeat an argument.
Restriction is the negation of a right
or taking away of a right. There may
be 100 types of property, 100 attri-
butes of rights of ownership and user.
You can take away one, you can take
away two and you can take away all
the 100 under the term restriction.
Whether it is ‘reasonable’ or not is
another question. I am not concerned
with that. The clause, however,
does not take my rights but
it  vests the right of wuser in
the Government, that is it vests
that right in another person. I am
yet to understand by any lexicon or
dictionary or logic how . ‘restriction’
can give a positive right to the Gov

ernment to use that money. They
could as well say: “Mr, Jain, you have
got Rs. 100 deposited in this bank:
You will not be allowed to withdraw
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{Shri A, P. Jain]
the money because you are go-

ing to misuse it” This might
be a limitation. But Government
cannot take away those Rs. 100

for any purpose; even for planning. I
am all for planning and am all for
defence. I want the country to make
the greatest sacrifice both for plann-
ing and for the defence. But it should
be in the manner provided by the
Constitution. My humble submission
is that the provisions of the Consti-
tution are being expressly violated.

We have discussed this point on nu-
merous occasions. Everytime we argu-
ed, I have taken part in it. But I should
have got a reply to my argument by
an argument. I beg of the Finance
Minister {o reply to this point. I am
.on¢ of his friends, his colleagues. 1
have the highest respect for him. I
submit that he is one of those persons
who have brought about confidence in
the market. He has done very nicely
as Finance Minister. I am not per-
verse. I am not talking in a spirit of
levity. I am talking with all sincerity.
1 want that this House should not be
ridiculed. After 3ll, you can pass
this law but under our Constitution,
there is the Supreme Court, and there
arc high courts. They may declare
the law but under our Constitution,
a hurry. Let us not be partial. Let
us judge it patiently and unless, it
comes within the purview of -the
Constitution, we should not proceed
with it. That is my humble submis-
sion to the Finance Minister.

I made a proposal that the Attorney-
General may be requested to come
here. My proposal was not acceptable
to the hon. Finance Minister. Why
did 1 make it? I am not much of a
lawyer. 1 am a broken lawyer. The
last time I appeared was about 15
vyears ago before the Federal Court,
in the year 1949. After that I did not
appear in any court. So, I am a
broken lawyer. My knowledge of
law is rusty. I wanted that a first-
class gdvice must be given to this
House. That is what the Constitution
provides, After all, why does the
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Constitution make a provision that the
Attorney-General can come to the
House and address it? He is our legal
adviser, and although the House may
not have the power to invite him here,
he being an employee of the Govern-
ment, he may come at the instance of
the Government. I expect that
courtesy from the Government—that
they will call him. After all, why do
we want him to be called? Not
because he is going to serve any pur-
pose of mine or is going to support
my views. Possibly he will contradict
my views, but let this House have a
first-class advice, so that we may
be able to apply our minds honest-
ly. Why are we being deprived
of that, I cannot understand. I appeal
to you that even if the Government
does not take the hint, you could
issue a direction. If they do not
accept—well you are the Speaker of
the House. I say you are the con-
science-keeper of the House. You
may issue an invitation to the Attor-
ney-General to come here and give
his good advice to us. If we find
that I am wrong—

Mr, Speaker: Can he give me a
direction where I can issue a direc-
tion?

Shri A. P. Jain:
request to you. I
request you.

I am making a
can certainly

Mr. Speaker: But it is for the Gov-
ernment.

Shri A. P, Jain: I said, “request”.
They can write to him. Even I can
write to him. But you, Sir, is the
highest dignitary in this House.

Mr. Speaker: Shri A. P, Jain will
realise that it is for the Government
to convince the House of the stand
that they take anq the advice of the
Attorney-General is available to them.
An appeal has been made by the hon.
Member, and if the Government fees
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that they require the advice to be
given to the House so that they can
carry the House with them, it is their
business. he wrote to me also, But I
do not find any precedents that I
should ask that. I do not izel or find
myself in any difficulty at all. Not
that I am expressing any view
or that I am of onc view cr
the other. But if the House desires,
then certainly it can ask the Govern-
ment, He has made that request to
the Government. If the Government
feel that any further assistance has
to be given now or that the Members
ought to be convinced of the stand
that the Government have taken, they
might think over it. I cannot issue
any direction.

Shri A. P. Jain: Thart is exactly my
contention. Fortunately enough the
proposal which was made to combine
the offices of Attorney General and
the Law Minister has been dropped.
U think that is a great blessing that
the independence of the Attorney
General has been maintained.
So, possibly he may come and
he may not support the Government
and he might support me. So,
it may not be in their
interests to call him. But this House
has the right and I think it is the pri-
vilege of the House to have the advice
of the Attorney General and his gui-
dance. It is from that point of view
that I am making a request. You
cannot issue that direction. But cer-
tainly even I, as a ordinary Member
of this House, as a very humble per-
son, can just write a letter to the At-
torney General that such and such im-
portant....

Mr. Speaker: He might have done
that and he might have askeq other
Members also.

Shri Shivaji Rao S. Deshmukh: That
can be only with the apmroval of the
House.

Shri A. P. Jain: 1 wanted the re-
quest to be made through the highest
dignitary, through the most privileged
person, through the biggest officer of
this House. That is why I did not
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make that request myself, Mine may
be disregarded, but I am sure yours
will not be disregarded. At any rate,
I would like to hear from the hon.
Finance Minister the reason why he
is shy of calling the Attorney General
in the House. I think, if compelled,
I may even have 1o argue the case
before the Supreme Court. I may have
to don the choga, which I think has
been eaten by the moths. I may have
to fight out a case, I will do it as
a free service. But why docs the
Government fight shy of making an
independent and expert advice availa-
ble to this House? I pray to you, Sir;
I pray to the Finance Minister and to
his colleagues; unfortunately, the
Prime Minister is not here; I would
have prayed to him also that the At-
torney General may be called, so that
we may have a clear conscience. I
feel guilty. in voting for this Bill. 1
may do it because of the discipline.
But I want to vote for it as a free
man. who can consciously vote for it.
I can vote for it consciously only
when 1 am convinced that my views
are incorrect. That is possible only
when I have the independent and ex-
pert advice of the Attorney General.

I am sorry if I have offended any-
body, but I feel strongly about it and
I have expressed myself freely.

Shri Hari Vichnu Kamath: In sup-
port of what Mr Jain has said, may I
invite you attention to article 88 of
the Constitution about the Attorney
General’s righ to address the House?

Mr. Speaker: We are to see it with
the clause. He has argued that it is
not constitutional and it is ultra vires.
If any Member wants to argue on this
constitutional validity as well as
other things, I will give him an op-
portunity. Shri Bade.

Shri Bade: Sir, of course, my hon.
friend, Mr. Jain, in all his humility
has said that he has only rusty know-
ledge. But after hearing his argu-
ments, I think ke has good knowledge
and he is well prepared. 1 would also
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[Shri Bade]

request you to call the Attorney Gene-
ral, because we are completely in the
dark, whether it is ultra vires or intra
vires, We were not convinced by the
arguments of the hon. Law Minister.
It appears from the arguments of Mr.
Jain that it is ultra vires of the Cons-
titution.

My amendment is:

after line 5, insert—

“Provided that this clause shall
apply to those agriculturists who
are not indebt and against whom
no decree of a civil court is stand-
ing.”

Of course, the Government brought
an amendment for insertion of 7B
(New) which says:

“Where the Central Government
is of the opinion that it is neces-
sary or expedient so to do, either
in the public interest or having
regard to the peculiar circum-
stances of the case, it may, by
notification in the official Gazette
and subject to such conditions, if
any, as it may specify in the
notification,—

(a) exempt any person or class
of persons from the operation of
all or any of the provisions of this
Act;”

That is, they have made certain pro-
visions conscious of the fact that they
are inflicting some hardship by bring-
ing this clause and applying it to the
agriculturists. My submission is, if
there is sufficient indebtedness in the
country, if the agriculturists are in-
debted and if they have got unecono-
mic holdings, they should all be
exempted. If there are civil court
decrees standing against them, they
should be exempted from this provi-
sion. The rate of interest which is
charged by the creditors is far more
than 4 per cent. The Government is
giving only 4 per cent, while the agri-
culturists pay even 25 per cent to the
creditors. Therefore, by giving only
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4 per cent they will not be benefited.
My submission is that the Government
mdy accept this provision that if the
agriculturists are in deb{s and there
are decrees standing against them,
they should be exempted from this,
and that is what my amendment seeks
to do.

Shri Tyagi: Sir, I have only une
suggestion to make. I need not re-
peat what 1 have already said about
the constitutional point. My hon.
friend Shri Jain has said it better and
in an elaborate manner, 1 have only
one request to make to the hon.
Finance Minister. If at all ultimate-
ly this Biil becomes an Act and the
cultivators, peasants and villagers
have to make a contribu}ion or lnan
or toll, whatever you may call it, he
may kindly agree, not in the Bill itself
but as a matter of policy he may
announce, that this money so col'ect-
ed may essentially be spent in that
very block or panchayat or village

Some Hon. Members: No, no.

Shri Tyagi: If at all it is collected,
it may be spent like that. I am only
making a suggestion,

Shri A, P. Jaim: It does not change
the position.

Shri Shivaji Rao S. Deshmukh: That
won’t make any change.

Shri Tyagi: I do not say that it will
make it legal. Provided this Bill is
legal and ultimately it is decided to
have this, my only humble suggestion
is that let that money, if collected
legally, be spent in that very block. so
that the villager who contributes
might also have a sense of satisfaction
that the money he contributed is heing
used in his own village and he might
see that the money has been uscfully
employed.

Shri Hari Vishnu Kamath: Mr.
Speaker, may 1, Sir, invite your atten-
tion to two articles of the Constitu-
tion, articles 76 and 78, wherein the
Attorney-General figures? You will
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be pleased to see that article 76 forms
an integral part of Chapter I of Part
V relating to the executive, and
article 88 forms part of Chapter ‘1! of
the same part relating to Parliament.
So, Sir, the Attorney-General has got
two kinds of functions to discharge:
one is vis-a-vis the executive and the
other is wvis-a-vis the Parliament.
And, you will be pleased to see that
article 76 defines his functions or his
duties of advice to the Government.
Article 88 is in a different category.
There his right to speak—please mark
the word ‘right’; it is categorical—is
defined. His right to speak in, and
otherwise take part in the proceedings
of either House is 'admitted. A re-
markable feature of this article is
that the AnAttorney-General has
been placed on a par with other
Ministers, and this was, I believe, the
provision of the Constitution under
which the Prime Minister had an idea
of combing the offices of the Law
Minister and Attorney-General. Every
Minister and the Attorney-General of
India shall have the right to speak
and otherwise take part in the pro-
ceedings of eithr Hous of Parliament.

Now, when my hon. friend, Shri
Jain, raised this point, Sir, you said
that you do not have the right to in-
vite him, or direct him to appear. But,
Sir, who has got that right? Nobody
is specially empowered under this
article—neither the Minister, nor the
President, nor the Government is ex-
pressly empowered to invite the
Attorney-General.  Therefore, it fol-
lows as a necessary, shall I say,
corollary or inference that, so far as
Parliament is concerned—I am not
referring to the Government here;
Government is different from Parlia-
ment—so far as Parliament is concern-
ed, so far as this House is concerned,
you, Sir, are the supreme authority,
enforced in the high chair under the
canopy of that Iluminous Dharma
Chakra, and I think.—I hope my hon.
friends will agree with me—that you
are the supreme authority in whom is
vested this power to issue any invita-
tion 1o the Attorney-General, when
nothing is expressly provided for. If
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it is specifically provided that the
President can direct him to appear, or
invite him to appear, then it is differ-
ent, but when nothing is provided
there....

Mr. Speaker: Does the Speaker
issue invitation to any person to atfend
the House?

Shri Hari Vishnu Kamath: On be-
half of the House.

Mr. Speaker: He does not invite
even on behalf of the House.

Shri Bade: The House of Commons
in England has the power to call him.

Shri Hari Vishnu Kamath: Then the
article says about committee:

“....any committee of Parlia-
ment of which he may be named
a member, but shall not by virtue
of this article be entitled to vote.”

The only restriction is that he is not
engitled to vote. So, I think there is
no bar under the Constitution. Even
though there may not be a categori-
cal provision to empower you, there is
no bar either, under the Constitution,
preventing you from inviting the
Attorney-General to address the
House. Later on, whatever the ad-
vice given by him may be and what-
ever may happen to his advice, is
another matter. But, Sir, I would
again plead with you and strongly
urge you that you are the supreme
authority—I would not say the con-
science-keeper—and the custodian of
the rights of the House. If the House
can invite him, who wil] invite him
on behalf of the House? Sir, it is
you. This article shows that the
House can invite him, that the House
has got the right to invite him to ad-
dress themselves. Then. in whom
shall that authority vest?

18 hrs,

Mr. Speaker: It is not put there that
the House can invite him.

Shri Hari Vishnu Kamath: Then,
would he appear suo motu?

Mr. Speaker: He has been given the
right to address the House.
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Shri Hari Vishnu Kamath: Sir, will
you please enlighten us on this point?

Mr. Speaker: Whenever the Gov-
ernment thinks il necessary just to
take his opinion, or make it avail-
able to the members, in order to have
their casc explained before the House,
it 15 the duty of the Government to
reques; him to address the House.
Government should do that.

Shri Hari Vishnu Kamath: That is
under article 76.

Mr. Speaker: Article 88 also only
says:

“Every  Minister and the
Attorney-General of India shall
have the right to speak in....”

Of course, nobody denies that. He
has the right to speak.

Shri Hari Vishnu Kamath: Then?
who wil] invite him? Can he appear
suo motu?

Mr. Speaker: Yes, he can appear
suo motu.

Shri Hari Vishnu Kamath: Then,
certainly, Sir, you, as the Supreme
dignitary here, has got the right to in-
vite him on behalf of the House. So,
Sir, on behalf of the House, we make
a unanimous request that you should
invite him.

Mr. Speaker: Let him argue his
point.

Shri Hari Vishnu Kamath: There-
fore in support of my hon. friend,
Shri Jain, I would again urge upon
you to invite him to address this
House, at some convenient hour to-
morrow, on this question.

Shri Shivaji Rao S. Deshmukh: Mr.
Speaker, after carefully listening to
what Shri Jain has said on the con-
stitutional validity of the Bill under
discussion, and particularly this pro-
vision, which now forms the subject-
matter of the discussion, I also
honestly and sincerely feel that this
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particular provision is ultra vires of
the Constitution and, thereiore, 1 feel
this House will have to give careful
consideration to the line of argument
which Shri Jain has advanced. Sir,
Government have been explicit in
specifically stating that this is not a
taxation measure, and once Govern-
ment take this position that the com-
pulsory deposit scheme is not a taxa-
tion measure, they cannot go back
and then argue that the money that
will be collected on the basis of the
compulsory deposit scheme will be
further appropriated towards the pay-
ment of taxes, because this in effect
means that this House wants to legis-
late, not only for past taxation, not
only for current taxation but also for
future taxation. So, in effect, Sir, this
will mean that Parliament is em-
powered to enact on the basis of legal
fiction. We are thinking of a situa-
tion which may or may not exist and
every law for its sheer merit of being
capable of execution and interpreta-
tion should be based on the existence
of concrete facts.

Parliament cannot appropriate to
itself the authority of taxation for the
States. It has been specifically stated
that the compulsory deposits that will
accrue on the basis of land revenue
assessment will be made use of by the
States concerned. - The States are
further empowered to make wuse of
these deposits towards the payment of
future land revenue. Can this House
take this position that the States will
be compelled to have land revenue
legislation? Supposc. tomorrow the
State of Maharashtra cnacts a legisla-
tion saying that land revenue should
be done away with. Then, what
happens if we incorporate in a Bill
that the amount of compulsory deposit
that will be collected in the State of
Maharashtra should be appropriated
towards the payment of land revenue
in future?

Similarly, from people who pay
professional tax which is due to the
local authorities certain deposits will
be collected.



12051 Compulsory

The Minister of Finance (Shri
Morarji Desai): That is no longer
there.

Shri Shivaji Rao S. Deshmukh: Pro-
fessional tax may not be there but we
are going to collect certain deposits
with the help of local authorities.
Local authorities have been empower-
ed to adjust these deposits towards
the payment of local taxes. So, the
question arises whether Parliament
will be empowered to enact any law
enabling local authorities to appro-
priate the amount of deposits collect-
ed on the strength of this Bill to-
wards their future taxation.

So, I think in all humility in spite
of and over and above the position of
Government that this Bill is not a
taxation measure in effect it proposes
to have the same effect on the holding
of property so far as cash transactions
arc concerned and, therefore, in effect,
though not in law or words, this Bill
amounts not only to taxation but to
future taxation. I think, legislatures
are not empowered to enact for future
taxation depending upon future con-
tingencies in fields which are specifi-
cally and constitutionally reserved for
State legislatures or certain other
forums.

Therefore Shri Jain’s request to call
for the audience of the Atlorney-
General is very pertinent. The Con-
stitution specifically provides for and
confers the right of audience on the
Attorney-General. How that right is
to be exerciseq is the only question
before the House. It is not merely
that Government can compel the
Attorney-General to appear before
this House and enforce his right of
audience, it is not merely that through
the agency of the executive alone the
Attorney-General can appear before
the House, but he can also be sum-
moned by the House.
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Mr. Speaker: Who is to summon?
That was the only question that I was
asking?

Shri Shivaji Rae S. Deshmukh: This
House in its collective capacity can
summon the Attorney-General through
the Chair and thus help him to cxer-
cise his constitutional right. If wkhat
you were pleased to remark were
brought into existence the negative
aspect of this would be whether Par-
liament in spite of its supreme or
sovereign authority would be em-
powered to deny the Attorney-General
the right of audience if the executive
fails to procure his attendance. It is
only a procedural matter, namely,
whether the Attorney-Genera]l should
appear at the request of the Govern-
ment or of this House. Ordinarily
this House is empowered to summon
every citizen of India to explain his
conduct in relation to privilege; simi-
larly, 1 do not suppose that there is
any constitutional limitation on the
authority of the House to summon the
Attorney-General.

Shri A. P. Jain: On apoint of order,
Sir.

Mr. Speaker: At this hour? To the
effect that we cannot adjourn? I was
just going to adjourn the House.

Shri A. P. Jain: Then I will raise it
tomorrow.

Mr. Speaker: Can wc take is up
tomorrow at 5 o’clock?

Shri Morarji Desai: Yes; I have no
objection.

Mr. Speaker: Then we adjourn now
to meet again tomorrow at 11 o’clock.

18.07 hrs.

The Lok Sabha then adjonrned till
Eleven of the Clock on Friday, April
26, 1963 /Vaisakha 6, 1885 (Saka).
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‘ORAL ANSWERS TO QUES-
TIONS . . .
Q. Subject
No.
1027 Declaration of Perma-

CoLuMNS

11799—841

ment Government posts 11799—804

Rehabilittaion of dis-
placed persons in Dan-
dakaranya . . .

Press for Parhamentnry
work .

Loan to private sector
coalindustry

Lady Hardinge Medlcal
College, New Dethi .

Wooden sleepers washed
away towards Pakisthan

Uniform Legislation for
Municipal Corporations

Smuggling of gold from
India .

Structural Steel

Plantation Labour Hous-
ing Scheme

Micro-Hydel Schemes

Squatters colonies in
West Bengal .

Janpath Hotel, New
Delhi .

WRITTEEN ANSWERS TO
QUESTIONS

S.Q.
No.

1034 .

1035
1042
1043
1044
1045

1046

Power supply to West
Bengal

Tungabhadra ngh Le-
vel Canal .

Expansion of D.V. C
Power Project

Leprosy Hospital in Ut-
tar Pradesh. .

Compulsory rcglstrauon
of Doctors .

Statc Health Minister’s
Conference

Damodar yallcy Corpora-
tion .

11804—07
11807—10
11810—14
}1814— 19
11819—23

11823—26

. 11826—29

11829—32

11832-33
11833-34

11834—38

11838—41

11841—82

11841
11841-42
11842
11842-43
11843-44
11844

11844-45

WRITTEN ANSWERS TO

QUESTIONS—contd.
U.S.Q. Subject
No.

2311 Pension cases

2312 Construction of capital
at Bhubaneswar .

2313 Leprosy treatment centres
in Orissa

2314 Smallpoxin Ormn
2315 Fiood Control Schemes

inOrissa .
2316 Hirakud Dam Prolect
(StageII) . .

2317 Nature Cure Centrcs .
2318  Central Health Cadre

2319 Importof Steam Tur-
bines from U.S.A .

2320 Quarters for Class v
employees .

2321 Thermal Power Stmon
2322 Gifts of food materials

from U.S
2323 Pensions . .
2324 Medical college at Go—
rakhpur . .
2325 Maintenance assistance
forD.Ps .

2326 Dandakaranya Project
2327 Rehabilitation work in

Punjab . .

2328 Loans to Class IV emp-
loyees for fans

2329 Inudustrial Finance Cor—
poration

2330 Blood donations in Pun-
jab . -

2331 Chandrapura Thcrmal
Power Station . .

2332 Drinking water supply in
Kurnool district .

2333 Food Adulteration Act,
1954 - . .

2334 Illegal Mint at Hapur

2335 Flood Control Schemes
inPunjab . .

2336 Power Schemes in Pun-
jab . . . .

2337 Gold smuggling

2338 Sewage water for culti-
vaton in Delhi villages .

2339 Repatriation of accumu-
lated funds .

2340 Link road between Saro-
jini Nagar and Rama-
krishnapuram
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CoLumMns
11845
11845-46

11845—48
11848

11849
11849-50
11850-51

11851

11852

11852-53
11853

11853
11854

11854-55

11855-56
11856-57

11857
11857-58
11858-59

11859

11860

11861

11861—63
11863

11863-64

11864
11865

11865-66

11866

11867
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WRITTEN ANSW. STO
QUESTIONS—co:.ta

U.S.Q. Subject CoLUMNS
No.

2341 Public sector enterprises
with Sovietaid . . 11867-68

2342 Scales of pay of tech-
nical assistants and tran

lators . . . 11868-69
2343 Investments onirrigation

and power projects . 11869
2344 Bankof China 11869-70
2345 Liquoraddicts . . 11870-71
2346 Yamuna Hydro-electric

Scheme . . . 11871-72
2347 Family Planning . 11872
2348 Kirti Nagar Colony . 11873
2349 Runway at Panagarh ae-

rodrome . . . 11874
2350 Effect of smoking on

lungs. . . . 11874-75
2351 Powershortage in Delhi 11875-76
2352 Medicinal herbs . 11876-77
2353 WatersupplyinAgra . 11877

354 Pong dam and Sutlej-

o Beas link projects N 11878
2355 Beas Control Board . 11878
2356 Nagarjunasagar Project . 11R78-79
2357 Employees in Rehabili-

tation Department . 11879

2358 Confirmation of emplo-
yees in Rehabilitation
Department . . 11879-80

2359 Retrenched employees of
Rehabilitation Depart-

ment . . 11880
2360 Power shortage in West
Bengal . . 11881
2361 Anti-T.B. measures in
Punjab . . . 11881-82
2362 Allotment of quarters t
Class IV employees . 11882
2363 Central Allocation for
Dandadkaranya Project 11882
CALLING ATTENTION TO
MATTER OF URGENT P’UB-
LICIMPORTANCE— . . 11883-87

Shri P.R. Chakraverti called
the attention of the Minister
of Food and Agriculture to
the abnormal mise in the
price of rice in West Ben-
gal resulting from the shor-
tage in supply.

The Minister of Food and Ag-
riculture (Shri S. K. Patil)
made a statment in regard
thereto.

PAPERS LAID ON THE TA-
BLE . . .

(1) A copy of Report of the
Health Survey and Planning
Committee (Vol. II).

(2) A copy of the Estate Duty
(Amendment) Rules, 1963
published in Notification No.
S.0. 962 dated the 6th April
1963, under sub-section (2)
) f section 32 of the Estate
Duty Act, 1953.

(3) A copv of Notification No. F.
4(33)/62-Fin(E)  published
in Delhi Gazette dated the
11th April, 1963 making
certain amendments to the
Delhi Sales Tax Rules, 1951,
under sub-section (4) of
the Bengal Finance (Sales
Tax) Act, 1941, as in force in
the Union Territory of Delhi.

@ A.copy of the following
Notifications under section
159 of the Customs Act,
1962 :—

(a) G.8.R. No. 613 dated the
13th April, 1963.

() G.S.R. No. 614 dated
the 13th April, 1963.

(¢) G.S.R. No. 639 dated
the 11th April, 1963.

(5) A copy each of the {vilow-
ing Notifications under sec-
tion 38 of the Central Ex-
cises and Salt Act, 1944,
making certain  further
amendments to the Central
Excise Rules, 1944:—

(a) G.S.R. No. 615 dated the
13th April, 1963.

() G.S.R. No. 616.dated the
13th April, 1963.

MESSAGE FROM RAJYA
SABHA . . . .

Secretary reported a message
from Rajya Sabha that Rajya
Sabha had passed the Iron
Ore Mines Labour Welfare
Cess (Amendment) Bill,
1963.

BILL PASSED BY RAJYA
SABHA LAID ON THE
TABLE . . . .

he Iron Ore Mines Labour
Welfare Cess (Amendment)
Bill, 1963.
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BILLS UNDER CONSIDE- BILLS UNDER CONSIDERA-
RATION. . . . 11839—I2052 TION—contd. '
, (@#) Clause-by-clause conside-
(#) Discussion on the motion to ration of the Compulsary De-
consider the Official Lan- posit scheme Bill, 1963 con-
guages Bill, 1962 and amend- tinued. The discussion was
!Allclnts Lhtheret.o eogtjnued. not concluded.
e  amendements
were negatived and the mo- AGENDA FOR FRIDAY,
tion for consideration was APIRL 26, 1(1363NAISAKHA
adopted. 6,1885 (SAKA)
Further %on;id%gqnlarii pas-
by- . : sing of the cial ngu-
Clase by-clss consideation Lot i1 565 at the G-
was not concluded. puésory Deposit Scheme Bill,
1963.

GMGIPND—LS U—414 8i LSD—11-5-63—880.
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